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LOK SABHA
Monday, September 13, 1965/Bhadra
22, 1887 (Saka).

The Lok Sabha met at Ten of the
Clock.

[Mr. Seeaxen in the Chair]
ORAL ANSWERS TO QUESTIONS
Freedom Fightsr Planes from U.SA.

*569. Shri Vidya Charan Shukla:
Will the Minister of Defence be
pleased to state:

" (a) whether it is a fact that some
months back Government approached
the US. Government for the supply
of Freedom Fighter planes for the
LAF.

(b) if so, the outcome thereof; and
(c) whether there is any likelihood

of getting those fighter planes from
USAY

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
Yes, Sir.

(b) and (). The request iy still
under consideration of the US.
Government.

8bri Vidya Charan Shukls: May 1
know since when this question has
been under consideration of the U.S.
Government, and whether we have
renewed our request for speedy supply
of these planes in recent times?

Dr, D. §. Raju: It has been under
consideration for more than a year.
‘The request has been repeated again
and it is still under consideration.

5128

Bhri Vidyas Charan Shukla: On this
question of supply of planes, have we
taken up the question of the use of
American planes, in the current fight-
ing by Pakistan with us, with the U.S.
Government; if so, may I know what
is their reaction?

Dr, D 8. Raju: This question has
been taken up with the US. Govern-
ment and the reaction of the US.
Government are well known to us.

wft wo wio ikl : EmroTrvET #
oo ¥ werfoa awrero & wmr e &

& w1 faven fieqr § 9@ awr oF aw
ox fir og worf waeh & 1 & A
gt f fe wr worA 2vErT w1 gad

wt & 01t qem @ §, afe ot M

W AT WTTT GORTC Y f e
t?

Dr, D. 5. Raju: Sir, after the Kutch
affair they have expressed their un-
willingness, in the Press and in the
radio also, to supply equipments to
both Pakistan and India. But agsin
wc have repeated our request for re-
consideration and it is still under
consideration,

Shri Bamappa: May [ know whether
any assessment has been made of the
requirements of our fighting aircraft
in this country; If go, whether in view
of the good account shown by the
Indian aircraft manufacturers of Ban-
galore, they will be allowed to In-
crease in number?

Dr. D. 8. Raju: The requirements
of these aircraft are constantly under
review,

Shri Indrajfit Gupta: Does our Gov-

errment have any Information as to
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how many of this particular type of
freedom fighter planes is in the pos-
session of the Pakistani Air Force; if
so, may 1 know whether they have
been used in the present conflict
against us?

Dr. D, 8. Raju: We have a certain
amount of information about their
air force strength, but we do not like
to give it out here in this House.

dftay fomd : w0 fpgem &
wowr A sl rag v fEgE
art & fgrymma o wfesm & dw
H T aaT o) Ayl ww @} ww
e zag w1 7 e avg & wwfew
AT 4 AAOET %7 uwAT ®Y wras
T % A f ar o A fggem
o1 W & ot v 1 ot ], <Efeg

g ) et wgraoT T 2% w1 ot
Saen g fear & Sowt @ e ?

Dr D, 8 Raju: The U.S, Govern-
ment does not need any education on
these matters; they are well awara of
all these matters.

Bhri P. Venkatasubbalah: May I
know whether in the present context
of things, when Pakistan is fully cqu-
ipped with material supplied by
America, this request has been re-
newed after the Pakistan aggression
on our country; if so, what iy the
reaction of that Government?

Dr. D. 8, Raju: It has not been re-
newed recently,

Mr. Speaker: Next question.
Bagri,

Shri Indrajit Gupta: May I submit
that this question hag been framed two
or three months ago and now it has
become somewhat out of date? Will
it not be possible to pass such ques-
lions gver?

Mr. Speaker: I also felt so. But it

Is for the Members to withdraw them.
sty : A gEEE e &
vt ok G T wo ¥ ave oo

Shri
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fe fags 7 21 sl 1, @ et w0
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Mr. Speaker: All right

Commercial Broadcasting by the
ALR.

+

Shrl D. C. Sharma:

Shri P. C. Borooah:

Shri Sorendra Pal Singh:

Shri Basappa:
| Shri Madhu Limaye:

Will the Minister of Informatiom
and Broadeasting be pleased to refer
to the reply given to Starred Ques-
tion No. 266 on the 30th November,
1964 and state whether Govern-
ment have taken a fina] decision om
the question of intreducing commer-
cial broadeasting on the All-India
Radio?

The Deputy Minister in the Minls-
try of Information and Broadcasting

*571

(Shrl C, R, Pattabhl Raman): The
matter is still uynder consideration
This is an exiremely controversial

matter, The Government have beem
trying to gather public opinion on the
subject and are awaiting the recom-
mendations of the Chanda Committee.

Shri D. C. Sharma: Is it not a fact
that the hono Minister of Information
and Broadcasting made a statement to
the effect that we are not averse to
the introduction of commercial broad-
casting in certain programmes in this
country?

Shri C. R, Pattabhl Raman: Perhape
1 may read the relevant portion of
the hon. Minister's speech.

The Minister of Information and
Broadcasting (Shrimatl Indira Ganadhi) :
1 shal] answer. As we have already
stated in our answer, this matter is
still under consideration and we are
taking the wviews of many people.
After 1 made a particular remark in
Bhopal, the Society of Advertisers
pro‘ected against it. T told them that
their viewpoint is before us. Among
the several methods suggested: Omne
ig called “spot advertising” where you



$131  Oral Answers
directly advertise the product. A
second method is the sponsoring of
programmes. In this case programme
has nothing to do with the product.
Before it is shown there would be a
message saying this progremme is
sponsored by such and such .ompany.
Now, either the Tomplny can choose
the programme or the Government
can buy the programme and offer it
to various companies; that is to say,
the Ministry remains in charge of
maintaining the gtandard of program-
mes but companies may decide to lend
their names to it, ag thiy would there-
by be advertised.

Shri D. C, Sharma: May I know if
the Chanda Committee will take into
account the pros and cons of commer-
cial broadcasting as they function in
some democratic countries of the
world and, if so, how are they going
to get the public opinion in those
countries on whether the programmes
are suitable or pot

Shrimati Indira Gandhl: I think
we have to consider this matter not
from the point of view of other demno-
cratic countries but from the point
of view of this particular democratic
eountry, that is India.

Shri Basappa: May I know whether
any of our progfammes like Vividh
Bharati will suffer by the introduction
of commercial programmes and, if so,
0 what extent?

Shrimatl Indirs Gandhl: 1 do
think that they will suffer,

diwy fod : Wy AT Y
wroifoR gaTeet 9¢ §9 wRr AT
forh ft et T @ W § e
4T GTHTC % Feer fome wraw ok
wrfor sATof §Y  goerd gy #
waifer &% w1 ¥ wr.m wof
far? oy fadvr qur ¥ ot g
st ot §8 wrwedt ey 1 ?

el yhaowil : o ¥ M
oft & off <F ot der &% e Wy

not
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vt fawrodr & o=@z @ fadeh
ORT Y AT, W fAq g Afew
wifgq

Shrl Hem Barua: May 1 know if
the attention of the Government is
drawn to the objection raised, very
plausibly, by Mr. Jansan in the IHlus-
trated Weekly of India against the
use of this nomenclature “All India
Radio"—according to him, “All" is re-
dundant—and, if so, may I know
whether the Government has given
any consideration to this very reason-
able suggestion? If so, what is its
reaction theretos

Shrimatl Indira Gandhi: We have
not considered this. But I personally
think that the word formed by the
initials “AIR" js rather appropriste.

Shrimatl Ramdulari Sipha: May I
know whether the political parties will
also be entitled to use broadcasting
stations on payment of commerciul
rates?

Shrimatl Indira Gandhi: This has
not yet been considered.

Wi ne Wo fyradt :  wy qwm
YA X O§ IR W G e g
fs & oo & srfow fowreat &
WETTN & T WORTT wY wfy wd oy
wTW X & dwraan §, .z g, M xw
ool § w41 fasia foray war f 7

slvenit xfiwre wiht : o ow wy
&1 §arT 8, AT & g, afer fer
O 2y g ¥ W wfer 2

Naga Hostlies

+
Shri Vidya Charan Bhukia:
Shri Hem Barua:
*F1%. ¢ Shri Raghunath Bimgh:
Shri Bagri:
Bhri P. C. Borooah:

Will the Minister of

Defence by
pleased to state:

(2) whether the groups of Napa
which were recently trying
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to re-enter Nagaland after recelving
arms and training in Pakistan, have
been able to enter India either as a
group or in trickles;

(b) how many of these Naga hos-
tiles were arrested or killed while
attempting to cross into India; and

(c) how many of these hostiles are
estimated to have crossed over to
India after training in Pakistan dur-
ing thg‘ last six months?

The Deputy Minister in the Minis-
try of Defence (Dr. D, § Raju): (a)
Yes, Sir. According to yel unconfirm-
ed reports Nagas who had proceeded
to Pakistan have re-entered Indian
territory in small groups.

{b) One Naga hostile was killed but
none was arrested.

(¢) According to unconfirmed Te-
ports, a major portion of the gung
of Naga hostileg has returned to India,

Shri Vidya Charan Shukia: May I
know if the Government have any
information ag to how many more
such Naga hostiles are under training
st present in Pakistan and it they are
taking any measures to see lhat the
Naga hostiles are not able to enter
Pakistan for such training?

The Minister of Defence (Shri ¥, B.
Chavan); As far as we know the last
group that went to Pakistan was
1,500 in number. This was mentioned
formerly on the floor of this House.
Most of them have come back. But
there is no further information as to
the fresh groups having left Nagaland
to enter Pakistan,

Shri Vidya Charan Shokla: After
our experience of such trained Naga
hostiles which have been entering in-
to India from Pakistan for the last
three years, have we taken any special
measures to prevent this and, if so,
how was it possible for these Naga
hostiles to enter India? Also, have
we taken amy other special measures
now to prevent such entry?

Shri Y. B, Chavan: The only gpe-
¢ial measures that gne can think of
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is to try to protect the borders and
to take preventive measures so that
they may not leave.

Shri Vidya Charan Shukla: Pakistani
inflltrators.

Shri Y. B, Chavan: Quite right; but
even then the position is as it fa
These people had succeeded in getting
out in small groups and equally they
tried to come back: also, there they
have gucceeded partly,

Shri Hem Barua: In view of the
fact that the Naga hostiles are import-
ing arms and ammunition from Paki=
stan in violation of the normal laws
of the country as also of the terms of
the truce agreement, may 1 know
whether the Defence Minister hos ad-
vised the Government to take political
measures against these rebel WNagas
who are doing this? 1f they have not,
why have they not done so?

Shri ¥. B. Chavan: The political
action is what the Government iy tak-
ing about it, We are protecting this
three-mile belt all along the border.
If there is confrontation, certainly we
are trying to punish them,

Shri Hem Barua: That was not my
question. My queston was specifie.
There are certain normal lawsg and no
Indian can violate them, If Indians
violate these normal laws, they wre
taken to task. Over and above the
normal laws, there is a truce agree-
ment and the Naga hostiles have vio-
lated the truce agreement also besides
violating the normal laws of the
country. In that context I want to
know what steps Government have
takeri against these rebel Nagas,

Shri ¥. B. Chavan: About that agree-
ment, 1 will require notice as 1o whal
exact steps the Government have
taken.

ot vrre Ty @ o st Y
Faltgom A &t § 1 & aven
wga § i v sTede veTe o g
ot Tl # fred frewsw w1 v 3,
i w fee ® TR § Ty
A W} o wreart F wfewar g § 7
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8hri ¥ B. Chavan: | have no infor-
mation on this point,

8hri P. C. Borooah: May I know
whether Government have taken note
of the facl that tne movement of Nuga
bostiles from Pakistan to Nagaland is
through the Burma-Manipur border
angd not through the Burma-Nagaland
border and whether Government pro-
pose to put military control on the
inter-State border between Nagaland
and Manipur?

Bhri Y. B. Chavan: Certainly some
securily arrangementg are made even
in those areas,

Shri P. R. Chakraverti: In the con-
text of the persistent attempts of the
Naga hostiles for crossing into Paki=
stan and coming back with arms, how
far is it consistent with the cease-fire
policy which has been accepted?

Shri ¥. B. Chavan: Certainly it
goes against the spirit of the agree-
ment; there is no doubt about it.

it fere W dver : & o)
wrgw # s aft 10 arie £ e
At fafifmr & 9 argre & !
guw Fsar ar s foradf o oae o |
wle 3TA G T e, T AR T
w1 aat fawiz g ?

Shri ¥ B. Chavan: 1 will require
notice for this,

Bhrimati Jyotsna Chanda: May I
know whether the Government has
given any thought to the proposal
which was suggested on the floor of
this House that border areas of Naga-
land should be cleared and the cx-
servicemen ghould be rehabilitated in
that area and also & border road
sghould be constructed parallel io that
area?

Shri Y. B. Chavan: Government has
given thought to these proposals, As
far as border roads are concerned, the
Border Roads Organisation  have
undertaken certain other roads, The
fdea I3 not to have the road parallel
40 this particular border.
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Shri Sham Lal Saraf: In view of the
fact thut the talks with Naga hostiles
have not been successful, may 1 know
whether Government is considering the
question of taking stern action against
those of the Magas that are still at-
tempting to do these things in view
of the situation that has arisen now?
Shri ¥. B, Chavan: Certainly, we
are free to take stern action against
those people who are trying to leave
Nagalang and come back with arms.
Bhrl Kapur Singh: Is an estimate
uvailable of the total number of
active Naga hostiles? If so, the House
would like to have it
8hri ¥, B. Chavan: I think
assessment is there, Bul 1 do
think I can give it here and now,

Shrimati Tarkeshwarl Binha: May
I know whether the attention of the
Government has been drawn to yome
of the internal sabotage that is being
conducted by Naga hostiles outude
Nagaland particularly in places like
Manipur and, if so, doeg Government
think that it is a part of their con-
certed plan to have an internal mbo-
tage with the concurrence of Pakistan?

Shri Y. B, Chavan: We have token
note of some of the sabotage activitieg
which are taking place outside tine
Nagaland area itsel! and stern meas-
ures are being taken against It

some
not

Payment of Pensions to Widows of
Army Personnel

+
( Bhrimat! Savitri Nigam:
*573. { Shri 8. C. Samania:
| Shri M. L. Dwivedl:

Will the Minister of Defence be
pleased to state the efforts made to
remove the difficulties experienced by
the widows of the Armed Forces per-
sonnel in getting the pensions paid
to them at their residence?

The Minister in the Minls
try of Defence (Dr. D. 8. Raju): Pro-
viston exists for the payment of pen-
elon by money order, at the option of
military  pensioners, In cases whers
the pension does not exceed Ra. 100
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pm and is drawn through treasuries
and Pension Pay Masters. This faci-
lity may be availed of by widows of
Armed Forces personnel in such cases,
to enable them to receive pension at
their residence. There iy also a pro-
vision under which female pensioners
who are not accustomed to appear in
public can receive their pensions
through their representatives.

Shri 8. C, Samanta: May 1 know

whether the Ex-Servicemen Welfare

Committee presided over by the Dis-
trict Magistrate in each district has
been entrusted or has been taken into
confidence to take up this work
so that there will be no difficulties in
future?

Dr. D, 8, Raju: So far no difficulties
have been brought to our notice.
Everything is going on peacefully.

Bhrl 8. C. Bamanta: May I know
whether there is any proposal that
the amount of pension should be
equal to the salary that was drawn
lagt for seven years?

The Minister of Defence (Shri Y. B.
Chavan): Only recently we have
taken a decision that it will be equal
to two-thirds of the salary for seven
years in respect of the people who are
killed in action.

s we wio fridt : 57 femfigmd
&t fawndi wY ar i rfagi #y ofergi
& wT ¥ A1 6 v wry v F aft
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Shri Y. B. Chavan: As far as pen-
sions are concerned, I think, there
are not many complaints, Of course,
there are some complaintgy which are
received and which are being attend-
ed to. Particularly, the gsoldiers
corps at the district level are suppos-
ed to go into those matters. | think
they have been activated in the re-
cent times. Of course, there are more
complaints regarding their properties,
their lands, etc. We are trying to take
the cooperation of the State Govern-
ments ag much as we can.

Shri Hari Vishnu Kamath: The
Minister said a little earlier—if 1 heard
him aright—that recently a provision
has been made for the payment of
pensions of acertain quantum to the
families of those killed in action.
May T know what provision has been
made for those disabled or incapaci-
tated in action on the field of battle?

Shri ¥ B. Chavan: The provision
is that the disability has to be worked
out. Those who are disabled T5 per
cent will be given at the same rate,

Shri R. 8. Pandey: The hon. Minis-
ter informed the House just now that
the family of a soldier who laid down
hig life 1n protect the motherland
would be given pension at the rate
of two-thirds of his salary for seven
vears, May I know what will be the
proportion after seven years?

Shri ¥ B. Chavan: The matter is
under consideration. They will get
pension at some enhanced rates.

oo feg : 59 OF o dEm
§ oy di s fr @ o go B, Wit foed
udifet w1 Bgrc ¢ oW B o R
g2 o2 oW ¢, o fs anf § W9
famr wfodz & it 0w ff o awd

uo Fum w & ) my e A
w1t & cgaear #1 § fr fadr W gl
w7 AW W g Jew g frar
L3 S

oY yrwoy T
et diw ar g o

g W
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Shri Y. B. Chavan: I just cannot
straightway answer. There are cer-
tain rules in regard to this matter and
they are being paid under these rules.

shwrtw fag frgmit: # o
L

www wphm a7 grET Al
wYra =g @ £w, wH R Qi )

ot trvew ;@ ge O dfe §
wt fie 417 «fs @ o ox w4 g, ¥few
TR IAT g wT AW faar @ 3T
Towt [ ey O &, ww 19 & 7 Iy
Forr &Y andt ) Wit A g AT A eTm
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Exodus of Minorities from East
Pakistam

+

[ Shri P. R. Chakraverti:
Bhri P. C. Borooah:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Hukam Chand

Kachhavaiya:
[Shrl Brij Raj Singh:

514,

Shri Bade;
Shri Bagri:

Will the Minister of External Aff-
alrs be pleased to state:

(a) whether the Union Government
have alerted the West Benga] Govern-
ment to the possibility of a spurt in
the exodus of minoritics from East
Pakistan;

(b) whether reports of war-like
activities in East Pakistan and the
intensification of the anti-Indian cam-
paign there have reached Government:

(c) whether there has been an un-
precedented concentration of Pakis-
tani troops in the Rajshahi area and
in Rangpur and Dinajpur Districts;
and

(d) how far it is true that a report
suggests that some Chinese eoxperts
said to be paper mill technicians, re-
cently visited the Sunderbans area n
the Satkhira sub-division?

The Minister of State In the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment of West Bengal are kept coni-
tantly informed of conditions, parti-
cularly those affecting the interests of
the minorities, in East Pakistan,

(b) On September 6, 1965, the Pre-
sident of Pakistan declared a state of
emergency in Pakistan.

It is noticed that anti-Indian pro-
paganda has been further intensified.

(e) Some time ago, concentration of
Pakistani Forces was noticed in thewe
districts, and this may have been
part of their general deployment
against India. The present disposi-
tion of Pakistani Forces is, of copurse,
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governed now by an entirely different
set of circumstances.

(d) The Government have seen re-
ports of the visit in May, 1965, of a
team of six Chinese experts to a news-
print mil] and some other factories in
the Sunderbans area,

Minorities in East Fakistan

+
( Shri Mukam Chand
Kachhavaiya:
Shri P. R. Chakravert!:
Shri Bade:
Shri Onkar Lal Berwa:
Shrl Prakash Vir Shastrl:
Shri Jagdev Simgh
Siddhanti:
Bhri Yodhvir Singh:
| Shri Jashvant Mehta:

*581.

Wil  the Minister of External
Affairs be pleased to state:

(a) whether the East Pakistan
‘Government have issued an order to
evict all minority community people
from the border areas, who, during
the disturbances in 1964, had fled to
‘West Bengal;

(b) whether 3 number of minority
<community people have already been
forced out of some border areas in
‘East Pakistan ang have sought shel-
ter in Cooch-Behar In West Benga!;

() whether considerable tension
prevails in Dacca and other places;
and

(d) whether the Deputy Commis-
sloner of Cooch-Behar has lodged a
gtrong protest with the District autho-
rities in Rangpur and, if #0, with what
reaction?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Reports had
been received that the East Pakistan
Government planned to drive out all
those Hindug who had migrated ta
India after 1st January, 1964 and sub-
wequently returned to East Pakistan
after the 31st March, 1964
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(b) During the last few months
some members of the minority come
munity of East Pakistan residing in
the border areas have come over to
India,

(¢} Much tension had
earlier but it is somewhat
now.

(d) A protest was lodged by the
Deputy Commissioner for Cooch-
Behar with the Deputy Commissioner
of Rangpur regarding the eviction of
Hindus from the latter district but
there was no reaction -from Pakistan

developed
reduced

Shri P. R. Chakravertl: 1Is it a fact
that the Government of India have
been forced to close the Pakistan
High Commission viia office in Cal-
cutta ag a repraisa] against Pakistan's
closing of our visa office at Dacca?
It so, may 1 know whether the Gov-
ernment is going to revise its earlier
decision to ban the entry of East
Pakistan minorities ints Indis without
travel documents?

Shrimatl Lakshml Menon: For se-
curity reasons, now people are not
allowed to cross the border either
from East Pakistan into India or from
West Bengal to East Pakistan.

Shri P. R. Chakraverti: May 1 know
whether Government have taken iInto
account the serioug situation that is
developing in East Pakistan because
of the communal preachings that are
going on, and if so, whether Govern-
ment will relent from their intransig-
ent attitude?

Shrimat! Lakshmi Menon: If such
a situation develops, certainly, Gov-
ernment will relax the rules, At the
moment, the situation in East Pakistan
is under control.

Bhri P. C. Borooah: May I know the
latest position of the minorities who
continug to live in East and West
Pakistan, and what percentage they
bear to the total population of ihad
country?

Shrimati Lakshmi Menon: There
no change in the situation
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Shrimati Lakshmj Menon: 1 am not
able to answer that question, Every-
body konws that the vi it of the Sec-
retary-Genera] of the UN is only for

discussing the question of cease-fire
to end the present fighting.
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Shrimati Lakshmi Menon: 1 cannot
answer that question, because, as far
as East Pakistan i; concerned, I have
mid that the situation is under con-
trol. Whenever the slightest indica-
tions about difficulties were expected,
our Deputy High Commissioner has
taken up the matter with the East
Pakistan Government, and up tlll now
the situation is under control.
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Dr. L. M. Singhvi: May 1 know whe-
ther the intensification of anti-Indian
activities in East Pakistan furmshes
increasing evidence that there is a
Pak. Chinese axis which is sought to
be built up particularly in East Pakis-
tan for mounting an attack on India?

Shrimati Lakshm| Menon: As far as
we know, I have stated in the answer
about the visit of certain Chinese
teams to East Pakistan. As far as the
rest of the conditions are conccrned,
there is anti-Indian propogonda which
is an obsession with Pakis*an in this
matter. But we have slready drawn
the at'ention of the Pakistan Govern-
ment eighteen timesg since the Legin-
ning of the year, to the gsituation
there. That is why the situation is
under control as far as the minarities
are concerned.

Shri Indrajit Gapta: May I know
whether Government have re-rived
any officia] eonfirmation of the report
which appeared recently in the press
on a wide scale that recently the sto-
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denty and other people in Dacca had
held a demonstration and a procession
in support of Hindu-Muslim unity and

defenec of the minority community
there?

Bhrimati Lakshmi Menon: Yes.

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to the recent broadcest
made by our Prime Minister in which
he has referred to East Pakistan
broadcast: regarding instabill'y and
insecure conditions prevailing in East
Pakistan and said that the East
Pakistan people are not happy
with the present Pakistani regime,
and if so, whether he had any possi-
ble exodus to this country in his mind
when he said like that?

Shrimati Lakshmi Menon: We are
quite conscious of the fact that if the
situation gets deteriorated there will
be an exodus of people rom East Pakls-
tan, and that is why 1 menticned that
every step is laken to alert the East
Pakistan Government. So that there
has so far not been any increasing
tension or any apprehension of denger.
But if such a thing takes place, we
will certainly take necessary steps.

Shri Hem Barua: The an-wer is not
complete. She anticipates an
exodus. But then she has not
enlightened us about the arrangements
Government have made to cupe with
the exodus of minorities from East
Pakistan.

Mr. Speaker: She has answered...

Bhri Hari Vishou Kamath: On a
point of order, She herself anticipates
an exodus. The question put by my
colleague is quite relevant. It has only
been half answered. You al.o seem
to think that it should be answered
fully.

Mr. Speaker: Sometimes there is no
further answer to be given. There-
fore 1 have to stop there, That ls the
diMculty, Otherwise, 1 agree with the
Member that questions should be ful-
Iy answered.
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Mr. Bpeaker: He wants to know

the number of minorities left there.

Why should he say ‘our people’ and
not ‘their people’

Shrimatl Lakshmi Menon: 1
approximately B million people.

think

Shri Hem Barua: It is 9 million.

ot where smw i - dw gE qar
L g

oft Triiverery : du fir oifee @
W gt fgy weusens qaT uv
@ & oY ot o i & s Ty €,
at & wred g et wgew & qy o
g e s o ag Ifaw o Ay
grm e faer st quc & o
FT% 5, 5 % AW ¥, gu¥ ¥ qfewmr
& Qe wgl wor fey g ?

W WENE 99 a1 Oy
we foar @ qet off /T @A !
& WA Ig T@EeEr § 99 9}
W | W A ) g ¥ e TR
MogRu G Eem g ?

Shri 8. M Banerjoe: Is it a fact that
afier the recent aggression by Pakis-
tan, the Pakistani forces have also
started harassing the minorilies in
Dahagram area which, they have
claimed is under the occupatior. of
India? If so, what protection has been
given to the minorities of Dahagram
and may I know whether they have
been permitted to come over here?

Shrimati Lakshml Menon: I do not
know exactly about Dahagram. But
wherever there has been harassment
and real suffering, we have relaxed
the rules and we have given permis-
gion to them to come over to us. But
at the moment, no such extraordinary
situation has come to our notice which
would demand an exodus of people
from E Pakistan to Iadia
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Wage Board for Power Industry
+

r Shri Mohammag Elias:
Shri Yashpa)l Singh:
Shri K. N. Pande:

Will the Minister of Labour and
Employmeni be pleased to state:

{(a) whether the demand for
appointing a Wage Board for Power
Industry has been considered by Go-
vernment; and

(b) if so, the nature of decision
taken thereon?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). A proposal for setting up of
a Wage Board for the electricity
undertakings is being examined.

Shri Mohammad Ellas: When is the
examination likely to be completed
and the Boarg constituted?

Shri D. Banjivayya: It will not be
possible to correctly state the time.

*575.

Bhri 8. M, Banerjee: Has a final
decision been taken to get up a Board?
1 put this question because in UP a
pay committee was oppointed with a
view io gettle all disputes concerning
electricity workers and they had
assured those people that the Central
Government was considering the
matter. The Board may be set up
after sometime, but has a final deci-
#ion to do so been taken?

Shri D. Sanjivayya: No, Sir, No

final decision has been taken.
figmam feg : dwr fr ot
R s ¥ foeet w@ e
™ o ff #m ¥ W & qfens
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Shri D, Sanjivayya: The States
that have given consent are Andhra
Pradesh, Kerala, Maharashira,
Madhya Pradesh and Nagaland,
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Shri K. N. Pandey: In view of the
fact that power has become more and
more knportant as it is going to every
corner of the country, there iz a
persistent demand from the workers
to set up & wage board. Realising
the dissatisfaction prevailing among
the workers, will the Government
announce soon that they are going to
set up a wage board?

8hri D. Sanjivayya: We are quite
aware of the demand on the part of
the workers for a wage board like
this, and we have not only written tc
the State Governments, but reminded
such of them as have not sent a reply.

Shrimatl Ramdularl Sinha: How
does the average wage rate of ‘hese
workers compare with the wage rates
of those employees in other under-
takings in the public utility rector?

Shri D. Sanjlviyya: I do not think
I will be able to unswer.

Shri Indrajit Gupta: What is the
total number of electricity workers at
the moment in both the private and
public sectors taken together, and is
it contemplated that ghis wage board
will cover both or opnly one of them

Shri D. SBanjivayya: 1 will not be
able to say, We have not yet taken =
decision,

dftgew wx WA ;g 59

¥ GOETd W AT A wa & g
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Shri D. Banjivayya: There iz no

question of State Governments setting
up wage boards.

LAF. Fighter in Pak. custody

1887 (SAKA)
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Bhri M. B. Krishna:
Bhri Krishnapal Singh:
Bhri 5. M. Banerjee:
Shri Onkar Lal Berwa:
8hrl Bagri:

Shri 8. N, Chaturvedl;
Shri Mohammed Koya:
Dr. Mahadeva Pramd:
Shri Raghunath Singh:
Shrimat! Tarkeshwarl Sinha:
Shri M. L. Jadhav:

Bhri Jedhe:

Shri Surendra Pal Singh:
Shri Kindar Lal:

“5Te. i{
Shri Vishwa Nath Pandey:
Shrimatl Laxmi Bal:
Shri Tan Singh:
Shri Madhu Limaye:
Shri Ram Bewak:
Shri P. G. Sen:
Shri Harl Vishnu Eamath:
Shri Kanakasabal:
Shri M. Rampure:
Shri R. 8. Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether the Pakistani Air
Force fighters forced down an Indian
jet fighter about 60 miles from
Karachi on the 24th June, 1985;

(b) it so, the circumstances under
which the plane was intercepted; snd

{c) the action taken in the matter?

The Deputy Minister in the Minisiry
of Defence (Dr. D. 8. Raju): (a) to (e).
Flit, Lt R, L. C. Sikka, who force
landed in Pakistan territory on 24th
June 1965 has been repatriated to
India on 14th August, 1885, The eir-
cumstances of the case are still under
investigation.

Shri D. C. Sharma: May I know if
Fit. Lt. Sikka was not harassed and
tortured and interrogated under very
unfavourable circumstances, and
whether he was not brought to India
in a condition which almost bordered
on lifelessness?

The Minister of Defence (Shrl Y,
B. Chavan): The question raises two
points—one is about the interroga-
tion or the tortures that he was sub-
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jected to in Pakistan; the other is
about the condition in which he was
brought to India. About the first
part, he is still being debriefed about
the conditions in which he was kept
there, and I am not in a position to
give any information on that point,
but about the second point, namely
that he was repatriated as a stretcher
case, we found that he was repatriat
ed as a stretcher case. It was 7 p.m.
at Wagah, and when he was brought
to Jullunder at 10 p.m., he walked on
his own feet to the hospital ward. He
was examined by doctors, and they
certified him to be in a good medical
condition.

Shri D. C. Bharma: May I know if
it is not a fact that, taking into
account the heroism of the Indian
jawans and Indian military person-
nel not now but in previous years
also, Flit. Lt. Sikka walked from the
place to the hospital only to show
the heroic spirit and not the physical
condition from which he was suffer-
ing?

8hri Y. B. Chavan: [ do not know,
but I also referred to the medical
examination and the result of it

Shri P. C. Borooah: Will the hon,
Minister be pleased to give us an
idea of the number of Indian fighters
now in Pakistan custody and whether
our forces had been cautioned
against deception of possible use of
these fighters against us?

Mr. Speaker: This
very limited one.

Shrl §. N. Chaturvedi: May I know
the reply of Pakistan about the re-
turn of the plane that was forced
down?

8hri ¥. B. Chavan: [ do not have
the reply now, but that matter is
certainly being taken up with the
Pakistan Government, but under the
present circumstances it has not pro-
gressed much.

Dr. L. M. Singhvl: May | know
whether the avallable evidence so far

q tion is a
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suggests that flight Leut. Sikka was
subjected to torture and harassment
and whether any efforts were made
before the hostilities broke out bet-
ween the two countries to reclaim
the plane which was brought down
by Pakistan?

8hrl ¥. B. Chavan: Certainly; we
did make efforts to reclaim the plane
before the hostilities broke out.

Bhrimati Tarkeshwarl Sinha: May
1 know if Flight Lieut. Sikka js now
pormal and has been allowed to join
duty, or not allowed?

8hri Y. B. Chavan: He has no! been
allowed to join duty; he is still under
de-briefing.

Shri Harl Vishng Kamath; The hon.
Minister answering a question on the
subject a week ago, I believe, said
that Flight Lieut. Sikka was suffer-
ing from psychological or mental
shock and that he was under medical
trealment and that he was almost
normal. May I know whether the
improvemen! so far registered is to
the extent that he is able to talk
coherently and continuously and, if
80, is it a fact that his mother has
not been allowed to interview him
except from a long disiance?

Bhri Y. B. Chavan: As far as my
information goes, he is in a position
to talk very much coherently. As far
as the mother's interview is concern-
ed, 1 was advised by those who are
de-briefing him that he should not
be allowed to meet his family mem-
bers. But when his mother appro-
ached me personally, I allowed it as
a special case that she could go and
gsee for herse’'f that her son was in
a fit condition. Naturally she was
worried, because she has seen Press
reports that he was brought as a
stretcher case, and 1 thought she
must not be allowed to suffer under
that impression. She reques'ed: at
leasi let me go and see my son in a
fit condition

Shri Mar; Vi.hon Kamath: ... And
talk to him
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Shrli Y. B. Chavan: No, I did not
allow that,
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Bhri ¥. B. Chavan: No, Sir.
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8hri Hem Baroa: In view of the
fact that our contention is that this
plane strayed into the Pakistan air
space by mistake, may I know what
objections Pakistan has raised about
sending back the plane to us?

Shri Y. B. Chavan: I am unable
to give details as to what they say,
but they have not handed over the
plane back; the plane may not be in

condition to be returned; certainly
we are asking for it.
Shri P, R. Chakravertl: May 1

know whether Pakistan has  been
paid back heavily in its own coin for
the outrage committed by them?

Shri Y. B. Chavan: 1 think the
hon. Member knows the present
situation.
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Global Commercial Satellite System

+
J Shri Ram Sewak:
*571.{ Shri P. G. Sen:

Will the Minister of Communica-
‘tions be pleased to state:

(a) whether the proposal to estab-
lish a ground station for global com-
munication to channel its interna-
tiona]l traffic through Global Com-
mercial Satellite system has been
materinlized; and

(b) whether India has joined the
«consortium of Nations?
The Deputy Minister In the

Department of Communications (Shri
Bhagavatl): (a) Not yet.

(b) Yes.

8hri Ram Sewak: May I know the
delails of the establishment of this
Eground station? .

Shri Bhagavatl: We have decid-
ed to have a ground station in India
and an advance application has been
made to the interim communications
satellite committee and they will de-
cide these matiers when we submit
the final and firm application by the
end of this year. In the meantime
we are initiating action to have a de-
tailed project on this matter.

Shri Ram Sewak: May I know
whether financial aid is to be given to
this organisation?

Shri Bhagavatl: Financial matters
have not been finally decided upon.
We will require foreign exchange to
the tune of about Rs. 2.25 crores or
s0 and we are discussing with the
IDA for eredit in consultation with
the Finance Ministry. The whole pro-
ject is tied up with the availability
of foreign exchange.

Dr. L. M. Singhvi: What would be
principal benefits of these arrange-
ments and by when would these ar-
rangements be finalised?
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Shri Bhagavatl: These arrange-
ments in international communication
would ensure safe and dependable
communication facilities. This is the
latest and the most efficient commu-
nication service in the international
fleld. For Europe and America, they
are having this satellite, “Early Bird"
on the Atlantic and they. are having
a limited international communication
In that area. But before we can have
this advantage, two more satellites
will have to be launched on the Paci-
fic and the Indian Oceans. They will
decide about that after seeing the
results of the Pacific satellite experi-
ment,

Bhri §. C. Samanta: How, at pre-
sent, are we channelising this inter=
national communication and what
more benefit will we receive and may
I also know whether any time-limit
will be set or not?

Shri Bhagavati: Now we are depend-
ing on the high frequency radio tele-
phone and radio telegrams and aiso on
the old cables from and to Madras
and Bombay, but they are not ade-
quate for the present purpose. Over-
seas Communication traffics are grow-
ing very fast and so we are intending
to have this latest and the most effi-
cient international telecommunication
system.

SBhri Priva Guopta: In view of the
fact that a change in the technique of
installations of such underground
receptacles and transmitters will
involve changing of the existing recep-
tacles and transmitters in  Bombay
and other places, for the purpose of
international communication, may 1
know how far this change will help
the system and whether, instead the
existing system canngt be strengthen-
ed with the existing arrangements?

Shri Bhagavti: We have found that
the existing system is not adeguate
for the purpose and this is ag I have
stated the latest and the most effi-
cient telecommunication device that
has been made use of in the Atlantic
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area. S0, we also want to have the
advantage of this, and [ think it
should improve international tele-
communications. This will not be used
for internal purposes.

Howsing Facilities at Project SBites

— {sm Kapar Siagh:

Shri Solanki:
Will the Minister of Laboar and
Employ be pl d to state;

(a) whether his Ministry have urged
the Ministry of Irrigation and
Power and the State Governments to
ensure housing facilities to all wor-
kers at project sites;

(b) whether any time-limit has
been fixed for the enforcement of the
scheme;

fc) the reaction of the State Go-
vernments in this regard; and

(d) whether gny provision hag been
made for the metropolitan labour?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The question of framing a scheme of
housing for workers employed in the
Building and Construction Industry
has been under consideration for
sometime past. The Ministries con-
ecerned, including the Ministry of Ir-
rigation and Power, were addressed
on the question of prescribing stand-
ards of housing for workers in thls
industry. The State Governments
have rot been formally addressed by
this Miyistry, but the whole question
wa: considered a! the firs! session of
the Industrial Committee on Building
and Construction Industry held in
July, 1965 at! which the representa-
tives 0f nine State Governments were
also presenl. It was agreed a! the
meeting that there should be a com-
prehensive legislation covering safety,
welfare and mher aspects of employ-
men' ncluding residential accommo-
dation at work-sites in the Building
and Construction Industry

{b' No, as no formal scheme has
yet been drawn up
12651 A1) LSD—2.
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(c) Does nol arise.
(d) Metropolitan labour will be

taken care of when formulating the
scheme.

Bbri Kapur Singh: [ would like to
know whether housing facilities for
workers is not included as an Integ-
ral part of the project planning and,
if not. why not?

Shri D. Sanjivayya: So far us the
Works and Housing Ministry is con-
cerned, they have certain schemes and
the contractors will have to fulfill
them before they execute the project.

Shri Kapur Singh: Are Govern-
ment taking steps to take up indus-
try-wise private house-building acti-
vities to meet the existing shortage

and, if so, may I know the details
thereot?
Shri D, Sanjivayya; The Housing

Ministry is taking steps.

Shri BR. S, Pandey: May 1 know
what was the amount allotted in the
third plan in order to provide housing
facilities to workers working at pro-
ject sites and whether that amount
has been utilised for that purpose?

Shri D. Sanjivayya: No, Sir; it does
not arise.

Shri D. N. Tiwary: May I know
whether any comparison  has  been

made between private companies and
government building departments in
the matter of providing facilities to
workers and what is the difference”

Shri D. Sanjivayya: So far as the
present facilities are concerned., the
PWD m the State Governments and
the Works and Housing Ministry and
the Irrigation and Power Ministry at
the Cen‘re arc looking after it 5o
far as the Labour Ministry is col-
cerned. we have not yet formulated
any scheme When we do so. we will
certainly take it up.
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Bhri Sham Lal Baraf: May 1 koow
whether the Government is thinking
of making it obligatory on the autho-
rities or contractors to provide hous-
ing facilities for labour as is the case
with regard to setting up of indus-
tries angd plants?

Shri D, Sanjivayya: Yes Sir; for
instance, the Military Engineering
Department and the Works and Hous-
ing Ministry have made it obligatory.

Shri Priya Gupta: In all such
schemes in the past, just because of
the lacuna that their money cannot
be deducted under the Payment of
Wages Act, the employees in the Tau-
ways could not ghare, The Labour
Ministry has to modity that to
enable them 4o share in such
schemes. What is the intention of the
government in this regard?

Shri D. Sanjivayya: Since we
eontemplating legislation, all
will be kept in mind.

st ST o7 ATAET ;W1 WTGH
ot ot feqrddes wwgx g, 34 R W
wr§ formrad wrd # fr 3w fao o w1
wTTE A1 AfEA 7 dreET &1 e
Tt & 9% frad wared & fom aATE
§ ot ford wogd Y fowad mg
¢

Shri D, Sanjivayya: We have not
received any complaints.

Shrimati Ramdulari Sinha: May 1
know whether any proposal for such
housing accommodation on a co-
operative basis has been examined?

Shri D. Sanjivayya: No, Sir.

Dr. Sarojini Mahishi: May I know
how many projects each costing more
than Rs. 25 crores have been starled
where there is no housing accommo-
dation for the labourers?

Shri D. Sanjlvayya: We have no
information on that. The Irrigation
and Power Minisiry may be able to
answer it

are
these
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Shri P. Venkatasubbalah: When the
government formulate the scheme for
providing housing facilities, may 1
know whether casual labour will be
taken into consideration and, it wo,
what arrangements they are going %o
make for casual labour?

Shri D. Sanjivayya: Yes Sir;

casual labour also will be taken inte
consideration.

sfigesiam o o feas -
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Shri D. Sanjivayya; 1 have already
made it clear that that information
not available.

Shri K. N. Pande: Has the Labuur
Ministry any programmes to look
after the welfare of such workers im
the projects?

Shri D. Sanjivayya: That is whai I
said. Regarding welfare and other
facilities, we are thinking of legisla-
tion,

Re: Qn. 584

Shri 8. M. Banerjee: Question MNo.

584 may be taken up, Sir. It is very
important.
Mr. Speaker: Unless the Minister

asks for that,
question.

how can [ agree? Next

Jewellery Deposited with Indiam
Embassy in Rangoon
*580. Shri Hari Yishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that whem
the Government of Burma expropria-
ted Indian residents of that country
last year, several Indians deposited
their jewellery with the Indian em-
bassy in Ranpgoon for reasons of se-
curity;

(b) whether the Ministry submitted
a complete list of depositors and their
deposits to th: Burmese Government;

(¢) whether as a result, the depos-
tors are even today debarred from
claiming their deposits; and
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(d) if so, the measures being taken
%0 restore the deposits to their own-
ers?

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir,

{e) and (d). Out of 437 persons who
deposited their jewellery with the
Indian Embassy, 423 withdrew their
jewellery. The remaining owners
can claim their pewellery gt any time,

Shri Harl Vishnu Kamath: When
these hapless refugees deposited their
jewellery with the Embassy in
Rangoon, was it obligatory on the
part of the government to report
this matter to the Burmese Govern-
ment under inicrnational or any
other law, and if not, why did they
report it to the Burmese Govern-
ment?

Shri Dinesh Singh: It was under
an arrangement made between  the
Burmese Government and  us thst
we reporied all these details.

Shri Hari Vishnu Kamath: Is it a
fact that a large number of these
hapless Indian refugees from Burma
could not bring even their women's
basic jewellery with them, those who
Md not deposit this jewellery with
the Indian Embassy in  Rangoon?
The others could not bring even
their women's basic jewellery with
them, If that is so, is it a fact that
they were discriminated against,
compared 1o the Pakistanis and the
Chinese who were not so  harzhly
treated?

Shri Dinesh Singh: 1 would not say
there wos any diserimination. The
Burmese Government has laid down
rules about taking out of their pro-
perty, and they allowed practically
no jewellery to be taken out.

Dr. L. M. Singhvi: May [ koow
whether the Government iz prepared
to say that because these persons had
deposited their jewellerv with the
Embassy of India, the Embassy was
mnder an  obligation to convey the
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reports to the Burmese Govern-
ment as @an arrangement  hed
been made earlier with the Burmess
Government? This was tanfamount
to saying that the Government dis-
claimed its moral responsibility as
between the depositors and the
Embassy? Is it not more correct to
say that the Government and the
Embassy of India in Rangoon really
wilfully departed from their proper
moral responsibility in  conveying
these reports to the Burmese Gov-
ermment and then forcing  these
depositors to withdraw their jewcilery
from the Embuassy in order to save
themselves from embarrassment?

Shri Dimesh Singh: No, Sir.

Shri R. S. Pandey: Aparl {rom the
jewellery deposited with the Embassy
in Rangoon, may I know what hap=
pened to the property left in Rangoon
and whether any compensatiom hos
been given to these people?

Mr. Speaker; This is about
lery deposited,

jewei-

Shri N.th Pal: Sir. the Minister im
reply to Dr. Singhvi's guestion gave
a simple ‘No'. May 1 know whether
the Government and its  envoys do
not regurd thal the embussics repre-
sent the sovereignly of India and
part of thut suvereignty means that
any relation  between the Indiam
citizens and the Embassies in confl-
dence cannot be bartered away evem
under the provisions of the so-called
agreemeni with the Burmese Gov-
ernment? What is given in confi-
dence to the Embassy, we are under
no obligation to comvey 1o the
Burmese Government, When they
agreed o do that, they  diminished
the sovercignty of the country. 1s not
the Embassy guilty of it? Is nol the
acquiescing by the Government im
this connection, scuttling of the
sovereign!y of this country?

SBhri Dinesh Singh: We bartered
away no severcignty. This was as
arrangerment which was made for
the benefit of the people of Indisa
vrigin 1n Burma.
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Shri Harl Vishon Kamath: Sir, 1
rise to a point of order. He said it
was made for the benefit of the peo-

ple of Indian origin. How? He must
explain that.
Mr. 8peaker: Order, order. The

hon, Minister said that it was in pur-
suance of an arrangement that had
been made. But the hon. Members
want to kmow, does not such an ar-
rangement conflict with the soverei-
gnty that every nation has to just
have secrets between its citizens and
the Embassy without disclosing them
to the other Government?

Shri Dinesh Singh: No, Sir; no
sovereignly was violated. The peo-
ple of Indian origin who had deposit-
ed their jewellery with us knew that
we will give this information to the
Burmese,

Shri Hari Vishay Eamath: No. no.

Dr. M. 8. Aney: How do you know
that (Interruptions).

Mr. Speaker: Order, order. This is
not the way.

Shri Dinesh Singh: That will be
the only way they will be allowed to
get out of Burma.

Mr. Speaker: The hon. Members
feel very much concerned about this
fact, whether it was necessary for us
to have such an agreement or whe-
ther without that agreement our
citizens were free to deposit their
jewellery and it was not incumbent
on us or even not desirable that we
should disclose that.

Stri Dinesh Singh: No, Sir, that is
not the point. When they deposited
this jewrllery with us we discussed
this matter with them and we said
that we may have to give this infor-
mation to the Burmese Government,
and when we made the arrangement
with  the Burmese Government we
provided this  information Anyone
who did not want this information to
be given to the Burmese Government
was enabled to take away (o jewel-
lery  The whale point was,  unless
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we were able to settle this, the com-
ing away of all people of Indian origin
was blocked. So we had to come 10
this settlement to enable them to
come back to India.

Shri Hari Vishnu Kamath: That
makes it worse. The Indian Embas-
sy is meant to protect the Indian citi-
zens seeking shelter. ...

Mr. Speaker: I have
Hem Barua.

Shri Hem Barua: May 1 know whe=
ther mitially the Indians were asked
to deposit their jewellery with the
Indian Embassy and after gome time
the Indian Embassy was asked not to
accept the deposit of jewellery from
these Indians? May I know whether
this measure was taken by our Gov-
ernment because the Burmese Gov-
ernment ordered our Government
not to mccept any deposit of jewel-
lery?

Shri Dinesh Singh: No Government
can order the Indian Government.
The point was that this was not
helping the people of Indian origin
in bringing their jewellery to India.
So, depositing was no solution. What
happened to all the jewellery? The
whole idea was to enable them to
bring it back, or dispose of it and
bring the money back, as they wish-
ed. We could not keep on holding
the jewellery without any purpose

called Shri

Shri Hari Vishnu Kamath: Then
why did you accept the deposit?
They have committed a breach of

taith with the Indian people. .
(Interruptions).

Shri Hem Barua: Sir, my gquestion
was specific, but he has not replied
to that.

Mr. Speaker: He has answered it.

Shri Bhanu Prakash Simgh: The
hon. Deputy Minister has just now
stated that it was for the benefit of
the Indian nationals. May 1 know
what benefit the Indian nationals
have derived so far because of this
agreement?



5163 Written Answers

Shri Dinesh Singh: Hundreds of
thousands have been able to come to
India.

Shri Bhanu Prakash Singh: My
question is in respect of the property
deposited with our Embassy.

Mr. Speaker: That he has already
answered.

Shri Hari Vishnu Kamath: Will
they lay a copy of the agreement on
the Table? 1 suppose it is no secret
document.

Mr. Speaker: The
is over.

Shri Hari Vishnu Kamath: This
must be clarified as to whether a copy
of the agreement will be laid on the
Table.

Question Hour

Mr. Speaker: Now, Papers to be
laid on the Table. Shri Sanjivayya.

Shri Hari Vishnu Eamath: Sir,
would you not direct the Government
to lay a copy of the agreement on
the Table?

An hon. Member: The
over.

matter is

Shri Hari Vishnu Kamath: The

matter is not over.

WRITTEN ANSWERS TO
QUESTIONS

Defence Establishments in Bangalore

*579. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that the cost
of living index in Bangalore has gone
up by 85 points between October,
1964 and June, 1965;

(b) whether the 45,000 workers of
Hindustan Aeronautics Ltd.,, Bharat
Electronics Ltd. and Bharat Earth-
movers Ltd. have for several years
been demanding interim relief and
house rent/city compensatory allow-
ance;
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(c) whether it is a facot that the
management of these undertakings is
insisting that the Indian Telephones
Industries Award giving interim re-
lief in pay, house rent and city com-
pensatory allowance be accepted;

(d) whether workers employed m
the Industries in Bangalore under the
State Government get house rent al-
lowance at rates much higher than the
I.T.I. Award; and

(e) if so, the action Government
propose to take to settle the demands
of the workers in these strategic in-
dustries when the prices are ruling so
high?

The Minister of Defence Produve-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) According fo
Government of India series of Consu-
mer Price Index Numbers for Indus-
trial Workers with base year of 1960,
the price index between October 1964
and June 1965 has increased from 131
to 135.

(b) The total number of employees
of Hindustan  Aeronautics Ltd,,
Bangalore Division, Bharat Electro-
nies Ltd., and Bharat Earthmovers
Ltd., is about 30,000. The first demand
for interim relief and house rentlcity
compensatory allowance was raised by
them in October 1964.

(c) To afford immediate relief to
the workers, the managements of
these undertakings have offered to
grant interim relief and special acco-
mmodation allowance, on the lines of
the I.TI Award of 29th February
1965. The interim relief and special
accommodation allowanee granted
would be adjusted against the interim
relief or the changes in wage strue-
ture accepted as a result of the recom-
mendations of the Wage Board.

(d) Yes, Sir; but the pay scales of
the employees in the State Govern-
ment undertakings are generally
lower than those of the employees of
Central Government undertakinge.

(e) The offer of the
is a reasonable interim solution

managements
and
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n 18 hoped tiut the workers of these
wnder'akings would accept it.
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Shri Biju Patnaik's Visit to Indonesia

[ Shri Indrajit Gupta:
*583, ! Shri Madhu Limaye:
i&hl’i Hem Barua:

Will the Minister of External Affairs
be pleased to state;

(a) whether it is a fact that Shri
Biju Patnoik has gone on a semi-
official visit to Indonesia on behalf of
the Government of India; and

(b) whether this is 8 move towards
reatoration of good relations between
India and Indonesia?

The Deputy Minister in the Minis-
try of Exiernal Affairs (Shri Dinesh
Simgh): (a) No, Sir.

(b) Dets mot arise.
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Report of Chief UN. Observer

Shri 5. M, Banerjee:
| Shri Daji:
| Shri Hari Vishoo Kamaih:
| Shri Madhu Limaye;

Shri B. S. Pandey:

L]
e, Shri R. Barua:

| Shri Hukam Chand

| Wachhavaiya:

Shri Bade:

| Shri Onkar Lal Berwa:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a faot that the

report submitted by the Chief U. N.
Observer in Jammu and Kashmir,
General Nimmo on Pakistani infiltra-
tion in India has not yet been circu-
lated to the Members of the United
Nations;

(bY if so, the reason therefor; and

(c) the steps taken by Governmcnt
for its immediate ecirculation?

The Minister of State In the Minis-
try of External Affalrs (Shrimati
Lakshmi Menom): (a) No, Sir. The
report submitted by the Chief Mili-
tary Observer in Jammu and Kash-
mir has been circulated to the Mem-
bers of the United Nations as an
appendix to a report by the Secretary-
General to the UN. Security Council.
A copy of the Secrelary General's
report is laid on the Table of the
House. [Placed in Library. See No.
LT-4825/65].

(b) and (c). Do not arise.

M.1Gs. from USSE

585 / Shri Vidya Charan Shukla:
"7 Shri Ram Sewak:

Will the Minister of Defence he
pleased to state:

(a) whether negotiations are going
on between the Governments of India
and USSR for the supply of more
MIGs. and other types of aircrafte,
other than those for which an agree-
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ment was arrived at before the 1st
April, 1965, and

(b) when the delivery of these air-
erafts is 1o commerce?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). It will
mot be in the public interest to dis-
elose the information.

Minimum  Wages for Agricultural
Labour

( Shrimati Savitri Nigam:
| Shri 8. C. Samanta:
i Shri M. L. Dwivedi:
“ged.
| Shri Onkar Lal Berwa:
Shri § M. Banerjee:
Lﬁh.ﬂ.m-tl Maimoona Saltan;

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 624 on the 20th March, 1065 and
state the reaction of the Chief Minis-
ters to his letter regarding the fixa-
tion of minimum wages for the agri-
cultural labour?

The Minister of Labour and Emp-
loyment (Shri D, Sanjlvayya): The
replies received from the State Go-
vernments show that at present the
rates of minimum wages for agricul-
tural labour are generally Re. 1 or
above, except in respect of certain
isolated occupations, where it is stated
to be less than a rupee. The concern-
ed State Governments have stated
that they are taking or propose to
take necessary action to review the
minimum wages already fixed or to
revise them wherever necessary.

President Sockarnc’s Slatement
[ Shri P. B. Chakravertl:

*587. / Bhri P. C. Borooah:
Shri Yashpal Singh:
Will the Minister of Extersal

Affairs be pleased to state:

(a) whether President Soekarno
accused India m his press statement
wade on June 11, 1986 in Dajekerta
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of being disloyal to the spirit of the
Bandung Conference because of ils
support of Malaysia's participation in

the second Afro-Asin  Conference;
and
(b) whether Government  have

made its position clear with respect
to the issues raised by the President
of Indonesia?

The Depuiy Minister im the Minls-
try of External Affairs (S5hri Dinesh
Singh): (a) On June 11, 1085, Presi-
dent Soekarno was reported have
said that Indin would not be loyal to
her original views if she was trying
to get Malaysia to attend the Second
Afco-Asian Conference in Algiers.

(b) Yes, Sir.

Indiam Forelgn Service

(Shrl F. C. Borogah:
| Shri A. N. Vidyalankar:
Shri Surendra Pal Singh:
| Shri Inder J. Malhotra:
! Shri Indrajit Gupta:
. Shri D. J. Nalk:
m"j Shri Basa :
ppa:
| Shrimatl Renuka Barkatakl
| Shrimatl Renuka Ray:
! Shrimati Sharda Mukerjee:
Shri H. N. Mukerjee:
| Shrimati Tarkeshwari Sinha

Will the Minister of External Aff-
airs be pleased to state:

(a) whether Government have of
late appointed a Committee 1o re-
view and reorganise the set-up of the
Indian Foreign Service;

(b) if so, its composition; and
s (c) its precise terms of reference?

The Minister of State in the Minls-
try of Externmal Affairx (Shrimail
Lakshmi Menon): (a) Yes, Sir.

{b) The Committee consists of:
Chairman-—Shri N. R. Pillai

Members:

1. Yoreign Secrelary—Shr: C 8.
Jma
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2. Secretary, Ministry of Home
Affairs—Shri L. P. Singh

3. Secretary, Ministry of
merce—Shri D. 8. Joshi

Com-

4. Secretary, Ministry of Exter-
nal Affairs (I1)—Shri Azim
Hussain

Secretary—Shri N. Krishnan,
tor, Ministry of
Aftairs.

Direc-
External

(c) The terms of reference of the
Committee are—

“To review the structure and
organisation of the Indian For-
eign Service, with particular refe-
rence 40 recruitment, training
and service conditions and to con-
sider any other matters con-
ducive 1o the strengthening and
efficient functioning of the Ser-
vice  at Headquarters and
abroad.” ’

East-West Highway in Nepal

Shri D. C. Sharma:
| Shri Basappa:
| Shri Surendra Pal Singh:
Shrimati Renunks Ray:
Dr. Mahadeva Prasad:
Shri Kindar Lal:
‘ Shri Vishwa Nath Pandey
| Shri Ram Harkh Yadav:
| Shri Raghonath Singh:

veo |

Will the Minister of Extermal Aff-
alrs be pleased to state:

(a) whether India has agreed to
Nepal's request to build the major
450-mile long East-West Highway in
Nepal; and

(b) if so, the details of the agree-
ment, reached and the estimated ex-
penditure involved?

The Minister of Stais in the Minis-
ry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. But
the exact mileage of the East-West
Highwaoy would only be kmown after
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the Survey of the alignment is com-
plete,

(b) No formal agreement has yet
been entered into with His Majesty's
Government of Nepal. The expendi-
ture on the project would be known
only after the survey of the align-
ment is complete.

Manufacture of Atom Bomb by
Indonesis

[ Shri Surendra Pal Simgh:
*39.. Shri Tan Singh:
| Dr. L. M. Bloghvi:

Will the Minister of Externil Aff-
alrs be pleased to state:

(a) whether Government are aware
of the reported statement made by
President Soeksrno that Indonesia
will manufacture an atom bomb of
its own in the near future; and

(b) it so, whether Government
would reconsider its policy on the
manufacture of atom bomb by India
in view of the expected proliteration
of atomic weapons in the Asian coun-
tries?

The Minister of Staie in the Minie-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Government
have seen reports to this effect

(b) Government continue to make
consistent efforts to check the spread
of nuclear weapons and have decid-
ed after careful consideration of the
securlty amd other factors involved to
adhere to there policy of refraining
from the manufacture of nuclear
weapons for the present.

Chinese Naval Base in Indian Ocean

*591. Shri Harl Vishmu Kamath:
Will the Minister of Defemee be
pleased to state:

(a) whether reports have been re-
ceived from Imtelligemce and  other
native or foreign sources that China
15 building, with the assistance and
co-operation of Indonesia, a Naval
base in the Indian Ocean region; and
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(b) if so, the measures being taken
to counter this threat to India's
security?

The Minister of Defence
Y. B. Chavan): (a) No, Sir.

(Shri

(b) Does not arise.

Lotk-oui of New Jemehari Khas
Colllery
Bhrimati Renu Chakravartty:
'598. 7| Shri Bagri:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the management of
New Jemehari Khas Colliery has
locked out the Colliery;

(b) if so, whether any notice was
given for the lock-out; and

(¢) how many workers have béen
rendered unemployed?

The Minister of Labour and Emp-
loyment (Shrl D. Sanjivayya) (a) No.

(b) and (c) Do not arise.
LB L wegTe wi w7 wewsy

[ oy fomd :
| dftto wo wmft :
‘sn{muﬁtm:
ot firw wew wx
[dhuh sym grem
w difewend st g T
! o ¥ fr
(%) w1 F7w7 @ WA e
WEETT W ¥ T ORI A AT AR
femr v & fr ofe v gefram

T & AT A AW AAA T A Ay
o s st &g § ) e

(w) afz g, M Iw 9C AW
% ¥ afafen § 7

Written Answers SEPTEMBER 13, 1865

Written Answers

5172
ditfoererd swren §  ge-slt

(oht fedim Fom) : (%) sTEr
(o) vopil 1 wrriee Wi

aw it % afr v A gf sgrepyfa
2

Construction of Frigates

[ Shri Vidys Charan Shukia:
| Shrl E. 8. Pandey:
'{ Shri Sidheshwar Prasad:

| Shri In@rajit Gupta:

e

Wil the Minister of Defence be
pleased to state

(a) whether it is a fact that am
agreement was signed on the 22nd
December, 1864 for the supply of
technical aid for the construction of
Leander Class Frigates FSA-34 in
India;

(b) if so, the terms and conditions
of the agreement; and

(¢) the firm with which the same
was signed?

The Minisier of Defence Production
in the Ministry of Defence (Shri
A. M Thomas): (a) Yes, Sir.

(b) Broadly the agreement envi-
sages the supply of necessary data,
drawings and other information re-

quired for construction of three
Leander Class Frigates FSA-34;
training of our personnel in the

Collabor:tors Yard and deputation of
our personnel in the Collaboratore
» Yard and deputation of Collaborators
personnel to Mazagon Dock Ltd; pur-
chase of certain items of machinery
manufactured by the Collaborators
for the first Frigute and the assistance
of the Collaborators m the purchase
of remaining machinery.

{c) M/s. Vickers Limited and
M/s. Yarrow & Co. Ltd. both of the
U K



4173 Writtem Anmswers

Reltel Measures for the Fighting
Forces

585 [ Shri P. R. Chakraverti:
' Shrimatl Savitrl Nigam:

Will the Minister of Defemoe be
pleased to state:

(a) whether the Punjab Govern-
ment have diecided on a  wseries of
measures to give reiiefl and encou-
ragements to the fighting forces and
she people living in border areas:

(b) whether Government luivo sent
directions to the State Cuvernments
to consider relief measures for the
members of the fighting forces from
the respective States and to initiate
the allotment of land, loans and edu-
oation benefits on the lines of the
Punjab Scheme; and

(¢) whether any indication has
been given to the State Governments
aboul the matching grants from the
Centre in this behalf?

The Minister of Defence (Shri Y. B.
Chavan): (a) Government of Punjab
have announced # number of con-
cessions and facilities to Service per-
sonnel and their families and ex-ser-
vicemen helonging to that State.

(b} Government comununicated to
all t:r State Governments the various
concessions sanctioned not only by
Punjab but other State Governments
and requested them to grant con-
weeasions on similar lines.

(c) No, Sir.

Proliferation of Atomic Weapoas

[ 8hri D. C. Sharma:
59¢. ) Shri R. Barua:

"% Shri Yashpal Singh:

i Shri R. 8. Pandey:

Will the Minister of
Affairs he pleased to state:

{a) whether it is a fact that the
‘Ogechoslovakian Government have
beld consuliations on the reported

External
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statement of the West German Go-
vernmen! regarding the manufacture
of nuclear weapons and asked for
joint efforts by the two countries to

check  proliferation of atomie
weapons;
(b) whether Government's atten-

tion has been drawn to the announce-
ment  of the Indonesian Government,
as reported in 1he Press regarding
the production of etomic weapons;
and

(c) if s0, Government's attitude in
the mutter and their initiative and
effor s in association with other
countries to persuade those two
countries against the production and
proliferation of atomic weapons?

The Minisier of State in the Minis-
try of Extermal  Affairs (Shrimati
Lakshmi Menon): (a) The Czecho-
slovak Government have drawn Go-
vernment's attention to the conse-
quences of access to nuclear weapons
being granted to the Federal Repub-
lic of Germany.

(b) Government have geen reporis
to this effect.

(¢} Government have consistently
opposed the proliferation of nuclear
weapons and have urged both in the
Disarmament Commission and the 18-
Nation Disarmament Committee and
in other forums the early conclusion
of a treaty on non-proliferation of
nuclear weapons calculated to pre-
vent the emergence of a large num-
ber of nuclear powers.

Autonomy of Tibet

*597. Shri P. C. Borooah: Will the
Minister of External Affalrs be pleased
to state:

(a) whether Government's attention
has been drawn to the decision of the
Chinese Gowvernment to confer auto-
nomy on Tibet from the 1st Septem-
ber, 1965,

(b) if so, whether Government have
obtained details of the proposal; smd
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(¢) whether these details will be
laid on the Table of the House?

The Minister of State in the Mimis-
try of External Affalrs (Shrimati
Lakshmi Menon): (a) The Govern-
ment of India have seen reports that
the Chinese Government have wound
up the affairs of the “Preparatory
Committee for the autonomous region
of Tibet" and formally established the
“Autonomous Region of Tibet" from
the 1st September, 1985. This deve-
lopment, however only mecans that
Tibet has now been integrated into
the People’s Republic of China.

(b) No other details have come to
the knowledge of Guvernment.

{e) Does not arise.
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Certifled Sargeons in Plantation Aress
im Kerala

1981, Shri A. K. Gopalan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) the number of Cerlified Sur-
geons in  the plantation areas ia
Kerala as per the rules of the planta-
tions Labour Aet;

(b) whether Government have
received complaints of non-acceptance
by the employers in Munnar area of
the medical certificates issued by
these doctors; and

(e} if so, the steps Government pro-
pose to take in the matter?

The Minister of Labour and
Employment (Shri D. Banjivayya):
(a) 75.

(b) No.

(c) Does not arise.

Wages of Municipal Workers

1982 Shri A. K. Gopalan: Wili the
Minister of Labour and Employmeat
be pleased to state:

(a) whether  Government  have
appointed a Committee to revise the
wage scale of the Municipal Workers
of Kerala:

{b) if m0, when their Report is
likely o be received; and

{c) the number of Municipal
workers in Kerala at present?

The Minister of Labour aad
Employment (Shri D. Sanjivayya):
(a) Yes, The Government of Kerals
have appointed a Wage Board for
fixation of scale of pay, dearness
allowance and other allowances for
different categories of workmen em-
ployed in the Municipalities and Cor-
porations in the State.

(b) The term of the Wage Board
has been fixed as six moaths from
#rd April, 1088, Their recommenda-
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tions are expected to be received
before the expiry of this period.

tc) There gre 4,288 workers under
the Municipal Councils and Corpora-
tions in Kerala,

Sabarigiri Aydro-Electric Project
(Kerala)

1083. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there was a strike by
the construction workers in the Saba-
rigiri Hydro-Electric Project in
April, 1865;

(b) the period for which the strike
lasted;

(c) if so, what were their demands;

(d) whether the issues have been
settled; and

(e) if s0, the details thereof?

The Mimisier of Labour and
Employment (Shri D. Sanjivayya):
(a) Yes.

(b) From 20th April, 1985 to Tth
May, 1965 (both days inclusive).

(c) The main demands of the
workers were payment of bonus, pay-
ment of overtime wages, wage revi-
sion, payment of allowances, accept-
ance of entire service of workers for
payment of retrenchment compensa-
tion, payment of lay-off compensation
wlc.

(d) Yes.

(e} The details of the coneillation
settlement dated 16th June, 1965 are
as follows:—

(i) All workmen will be paid
bonus equivalent to ten days
wages per year in full settle-
ment of the claim of the
workers for bonus.

(li) The workers shall be paid
overtime wagea as per provi-
wions of law.
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(ili) As the management is pay-
ing more than the minimum
wages and in addition afford-
ing facilities such as  free
accommeodation, electricity,
water supply, medical aid
ete. the workmen drop their
demand for wage revision.

(iv) The question of project allow-
ances is walved,

(v) The management agreed that
the service of the workers
from the date of their join-
ing the work will be accepted.

(vi) The management agreed to
consider to re-employ eight
workers  retrenched from
Tunnel works in case their
services are required by the
management at the dam
works. The management also
agreed to consider the case
of another worker named
Varghese,

(vii) The management agreed that
workers who would like to
proceed on leave durmg the
slack season due to monsoon
will be paid to and fro rail-
way fare by the Company.
Railway fare paid for the on-
ward journey will be recover-
ed from those who do not
return after leave.

(viii) All workmen retrenched from
Tunnel work will be paid
benefits as per the Industrial
Disputes Act, 1947

(ix) The management assured that
the workers will not be vic-
timised for taking part in the
strike.

Educated Unemployment in India

1984, Shri Hem Raj: Wil the
Minister of Laboar and Employmest
be pleased to state:

(n) the b of unemployed
matriculates, under-graduates, grad

ates, post-graduates,
graduates ang medical gradustes who
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are on the live registers of the
Employment Exchanges as on the 30th
June, 1963, State-wise; and

fb) how these stand in the regis-
ters in order of preferences?

The Minister of Labour and
Employment (Shri D. Sanjivayya):
(a) A statement showing State-wise
figures of matriculates, under-
graduates, graduates, post-graduates
etc. on the live register of Employ-
ment Exchanges as on 30th June, 1965
is laid on the Table of the House.
[Placed in Library. See No. LT-4826
11) /851

{b) Persons on the live register of
Employment Exchanges are submitied
against Central Government Vacan-
cies in order of priorities listed in
the statement laid on the Table of
the House, [Placed in Library. See
No. LT-4826(ii)/85].

Telegraph and Telephone Facllitios in
Yeotmal District (Maharasbtra)

1oa5, J Shri D. S. Patil;
'\ Shri Tulsidas Jadhav:

Will the Miunister of Communbos-
tions be pleased to state the time by
which the telegraph and telephone
facilities are likely to be provided in
Ner, Arni, Bamulgaon, Kalamb, Rale-
gaon and Mahagaon in Yeotmal dis-
trict of Maharashtra State?

The Depoiy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): Work for opening Telegraph
Office and Public Call Office at Ner
is in progress and is likely o be
completed shortly, Opening of Tele-
graph Offices at Ner, Arni, Babulgaon.
Kallam and Ralegaon has been
approved but installation work will
be taken in hand on receipt of stores
which are in short supply at present.
Opening  of a Telegraph Office at
Mahagaon and Public Call Offices at
Arni, Babulgaon, Kallam. Ralegmon
and Mahagaon inwvolves loss and can
be undertaken on guarantee basis

only
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Telegraph Facility at
(Maharashtra)

J Shri D, S. Patil:
K. . Shri Kambie:

Will the Minister of Commumioa-
tions be pleased to state:

(a) whether il is a fact that tele-
graph and telepbone facilities ai Arni
in Yeotmal District of Maharashtrs
Slate were to be provided by the end
of the Third Five Year Plan:

Armi

(b) if so, the steps taken to expe-
dite the work; and

(¢) when the Telegraph Office will
be opened?
The Depuiy Minisler in the Depart-

ment of Communications (Shri Bhags-
wati): fa) No.

(b) Does not arise

(¢} Sanction for operung a Tele-
graph Office has been accorded but
no target date cam be prescribed at
present due to acute shortage of line
stores

Branch Post Offices In Orinsa
[ 5hbri Mahananda:
L Dr. Kohor:

Will the Minister of Communications
be pleased (o state:

1987

{a) the number of Branch Post
Offices at present  in  the State  of
Orissu District-wise;

() the new Branch Pust Cfices

opencd during the last three years in
the State,

i) whether they have been supplied
with  adequate furniture and are
housed in departmental buildings, and

(d1 if not, the expenditure incur-
red during the year 1965 so far in
case ihe furniture and buildinge are
rentied”

The Denuty Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) and (by A stalement
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® laid on the Table of the House.
[Phced in Library. Sec No. LT-4827/
3.

(c) Most of the Branzh uffices in-
eluding Extra-Departmental Branch
Offices have been provided with stan-
dard items of furniture, The “xira-
Departmental Branch offices are not
housed in departmental buildings.
Accommodation for them i= provided
by the Branch Postmasters in charge
of these offices. There are only two
departmental Branch offices in Orissa
and these are housed in rented build-
ngs.

(d) Expenditure incurred during
the current financial year up to the
end of July, 1885 was on;

(1) Supply of furniture: Ra. 285,
tii) On rent of the two
buildings: Ra. 100.

Postal Clerks in Orissa

Shri Mahananda:
18 {Dr Kobor:

Will the Minister of
tions be pleased lo state:

Communlea-

(a) the postal clerks appointed in

the State of Orissa, District-wise
during the period from 1060-61 +to
1964-65; ang

(b) the number of those who were
direetly recruited and those who
were departmentally promoied in the
vacancies caused by the death, retire-
ment or by persons going on deputa-
tion or as a result of creation of new
posis?

The Deputy Minister ln the Depart-

meat of Communications (5hri
Bhagavatl): (a) Information s luid
at the table of the Sabha. [Plasced in
Library. See No, LT-4828/65].
(b) Direct recruits; 288
Promokes: -1
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Head Post Offices im Orissa

J/ Shri Mahananda:
1989. 1 Pr. Kobor:

1l

Willthe Minister of Communicath me
be pleased to state:

(a) the number of Head Post
Offices and gtaff quarterg in the Stapw
of Orissa, district-wise, with the names
of Head Quarters at present;

(b) the number of Head Post Of-
ce buildingg and stafl quarters constr-

ucteg in the State during the period
from 1960-61 to 1064-65; and
(e) the proposed places for eons-

tructing Head Post Office buildings
ang the estimated cost therof®

The Depuly Minister In the Depart-
ment of Communications (Shrl
Bhagavatl): A statement in respect of
(a), (b) und (c) is laid on the Table.
[Placed in Library. See No. LT-4829/
65].
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Hebhabilltation of Tibetan Womsem

1992, [ Shri Ram Harkh Tadav:
7 Shri Marli Manchar:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government proposs
to adopt meusures for the rehabilita-
tion of the Tibetan women;

{b.) if 50, the details of the measures
and the estimated expenditure involv-
ed; and

{c) whether Vocational Training
centres are being started in collabo-
ration with the Buddhist Charitable
institutions?

The Minister of External Affniss
(Bhri Swaran Singh) (a) There is Do
separate gcheme for rehabilitation of
Tibetan women,

(b) Does not arise,
(¢) No, Sir,

Land for Mliiitary Service Pervommel

1993 J Shri M. P. Swamy;
"7\ Shrl Arunachalam:

Will the Minister of Defenss be
pleased to state:

{a) the number of applications
made during the ycars 1904 and 1908
so far by the Defence Scrvices perso-
nnel from Madras State for the allot-
ment of cultivable Government land
in their favour;

(b} the number of persons who have
been allotted cultivable Government
land so far and the total extent of
land allotted; ang

(c) the number of applications yet
to be disposed of and the reasons for
the delay?

The Minisier of Defence (Shri Y. B
Chavan): (a) to (c¢). During 1964, 12
applicutions and during 1965, 4 appli-
rations have up-to-date been reccly-
ed from Military Service personmel
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from Madras State for allotment of
defence land fof cultivation purposes.
All these applications have been re-
jected or will -be rejected as Military
Service personnel do not fall under
the prescribeq categories of persons
to whom defence lnd can be allotted
for purposes of cultivation. Informa-
tion in respect of number of applica-
tions made to the State Government
for allotment of State Government
land is not available but is being
collected and will be laid on the Table
of the House Th due course.

Tealephone Exchanges in M. P,

1994, Shri Lakhmu Bhawami: Wil
the Minister of Communications be
pleased to state:

(a) the number of telephone ex-
changes in M. P. as on the 30th June,
1983,

(b) whether therg iz any proposal
to increase them during 1985-88; and

(c) it so, the names of places where
the exchanges will be opened?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhags-
wvatd): (a) 168,

(b) 10.

4c) 1. Abhanpur

2. Ambah

3. Anjad

4. Barwani
Bemetara
Depalpur

13 e

. Khairagarh
Mehidpur
. Simga

w o

10, Sironj

These proposals are dependent upon
the supply of stores, keeping in yiew
the other emergent demand.
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Nuc'ear Development in India

1998. Shri P, C. Borooah: Will the
Prime Mioister be pleased to state;

(a) whether the attention of Gon-
wernment ha: been drawn to the ob-

1265 (Ai) LSD—3
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servations wmade by Mr, Leonard
Beuton of the Institute of Strategie
Studies, London aboul nuclear power
development in India; and

(b} if so, Government's reaction

thereto?

The Prime Minister and the Minks-
ter of Atomic Energy (Shri Lal
Bahadur Shastri): (a) Yes; we have
secn Press reports of Mr. Beaton's
statement.

(b) None.
Ban on DMK i5 Malaysls

( Bhri Vidya Charan Shukla:
1989. { Shri R. 8. Pandey:
{ Shri Heda:

Will the Minister of External Aff-
aira be pleased to state:

(a) whether the protest of the
Malaysian-Indian Congress urging for
a ban on the aclivities of the Dravida
Munnetra Kazhagam in Malaysia has
been brought to the notice of Govern=
ment;

(b) if so, the details thereof and

(¢) the reactlos
thereto?

The Minister of External Affatrs
(8hri Swaran Singh): (a) The Go-
vernment of India have seen a report
of a meeting of the Youth Section of
the Malaysian Indlan Congress of
Singupore urging the Central and
S ate Governments of Malaysia to ban
the DMK Organi:ation and its branch-
es throughout Malaysia,

(b) It was reported that the
Malaysian Tndian Congress was appre-
hensive that the projected wisit of
some DMK leaders from India might
affect the communal harmony In
Malaysia, The Malaysian Indian
Congress later withdrew its opposi-
tion to the visit.

(¢) Doeg not arise, as the wmatler
iz entirely within the jurisdiction of
the Malaysian Government,

Government's
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Retired Army Personnel

2000. Shri Yashpal Singh: Will the
Minister of Defence be pleased tn
state:

(a) the number of persons who re-
tired during the last one year from
the Army, Navy and Air Force;

(b) the number ¢f them who were
re-employed by the civil authorities;
and

(c) the percentuge of senior offi-
cers as cumpared to the low paid
staff?

The Minister of Defence (Shri B.
Chavan): (a) to (c). The required
information covering a period of one
year is given below:

Service Number  Number '
of persons of persons
retircd re-employed

Army 28559 8802
Navy 642 104
Air Force 845 52

Total 30046 8958

It ..ih;uld be noted -1.|:I!t the persons
mentioned in Col. 3 are not all out of
the persons mentioned in Col, 2

Percentage of re-employment for
senior officers is 39% and for low paid
staff 32%.

Shram Vir National Awards

[ 8hri Subodh Hansda:
Dr. P. N. Khan:
2001, i Shri 8.C. Bamanta:
Shri M.L. Dwivedl:
Shrimati Savitrli Nigam:

Will th: Minister of Labour and
Employment be pleased to state:

(a) whether Shram Vir National
Awards scheme has been introduced
in all the public undertakings;

{b) whether the introduction of
this gcheme has been able (o draw

SEPTEMBER 13, 1865
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useful suggestion for economy effi-
ciency ang higher production;

{e} if so, the names of the indus-
trizs in which it has been introduced;
and

(d) whether any worker has been
given this award so far?

The Minister Labour and Employ-
ment (Shrl D. Sanjivayya): (a) and
(¢} The Scheme covers factories,
mines and plantations as defined in
the Factories Act, 1948, Mines Act,
1852 and Plantations Labour A.t
1851, respectively, and also workers
coverad by the Indian Dock Labourers
Act, 1834 and Dock Workers (Regula-
tion of Employment) Act 1948, whe-
ther in the public or private sector.

(d) The last date for receipt of
applications was 15th August, 1065
ang the applications received are being
scrutinized.

(d) Not yet.

Faml'y Pension and Comnensation to
Soldier's Pamilies

2002. Shri 8. M. Banerjee: Will the
Minister of Defenoe be pleased o
state:

(a) whether family pension and
compensation has besn given to the
family members of those who laid
down their lives in defence of the
country in Kut.h;

(b) if s0, the amount given to each
family; and

(¢) whether any measures hawve
been taken to provide employment to
their sons?

The Minister of Defence (Shri ¥. B
Chavan): (a) and (b) Yes, Sir. In
respect of Army personnel, awards
equal to special family prnsion have
been sanctioned to the eligible heirs
of the pers-nnel who woare killed in
Kut:h operations. In one case, the
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widow of the deceased is reported to
be dead and information regarding the
next eligible heir to whom pavmont
is to be mads is being ascertained.
Families of all the personnel have
been paid death gratuity admissible
to tyem in addition to special fami'y
pension: and some of them have also
been given financial assi:tance. No
compensation is, however, payable in
cases of this nature. A statement of
the amountis paid by way of death
gratuity, finoncial  assistance and
pending en~uiry award is nttached.
[Placed in Library. See No. LT--4831/
85].

Information in respect of Police per-
sonnel is beine collected and will be
lald on the table of the House.

(c) No applicationjrequest for em-
ployment has been received by the
Government of Tndia from any of the
affected individuals.
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P. and T. Staff Quarters in UP,

2004 Shrl Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to siate:

(a) the number of Posts and Tele-
graphs employees in Uttar Pradesh
State who have been providad with
G-vernment residential accommoda-
tion upto the 31st July, 1965; and

(b) whether there is any proposal
to construct staff quarters for the
Posts and Telegranhs staff in Utter
Pradesh during 1065-68?

The Deputy Minister in the Depart-

ment of Communications (Shri
Bhagavati): (a) 2847,
(b) Yes. 5B units of staff quarters

have been sanctioned at d.fferent
places. Out of those, 17 units are
under construction,
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Telephone Calls

2008, Shri Raghunath Singh: Will
the Minister of Communications be
pleased to state:

(a) whether Government are aware
that London University scientists led
by Professor H, E. M. Barlow have
discovered a device which can carry
one million long distance telephone
calls; and

(b) if so, whether Government are
In a position to take advantage of the
new discovery?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes.

(b) Prof. Barlow hag solved one of
the critical problems in carrying large
number of short distance telephone
calls. Industrial development and
wutilisation is likely to take sbout a
decade. This matter will continuous-
ly be kept in view,

Yelex Bystem connecting Jaipur with
Delhl, Bombay, Madras and Caleutta

2007, Shri Vishwa Nath Pandey:
Will the Minister of Communjications
be pleascd to state:

(a) whether it is a fact that Gov-
ernment are considering to provide

Telex system connecting  Jaipur
with Delhi, Bombay, Madras and
Calcutta;

() if so, when; and

(e} the estimated amount involved
In this scheme?

The Deputy Minister in the Depart-
ment of Communleations (Shri
Bhroavatl): (a) Yes

{b) Firs! yoar of the Fourth Plan.

(¢} Approximately Rupees three
lakhs excluding the cost of the cable

and equipment already put .n for
trunk working,
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Wage Board for .Chemicals
Pharmaceulical Industrics

7 ®hri Rameshwar Tantia:
:; hhri 5, €. Samanta:

2008 < chei Subodh Flansda:
L Shri Balkrishna Wasn'k:
Will the Minister of Labour and

Employment be pleased to state:

(a) whether it is a  fact ‘that a
memorandum has been su' mitted to
him by the Chemicals ond Pharma-
ceutizal Workers Federation suggest-
ing the constitution of A separate
Wage Board for the Chemicals (fine)
ang pharmaceutical and allied indus-
tries; and

(b) il so,
thercto?

The Minister of Labour and

Employment (Shrl D. Sanjlvayya):
(a) Yes.

Governmenl's reaction

(b) The matter is under consideras-
tion,
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9T “Grez” (narodtx) wF AfA €
frr &1 sma
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Inqulry Into Exodus of Minorities
" from Last Pakistan
0 J Shri P. C. Borooah:

201 1 Shri P. R, Chakraverti:

Will the Minister of Extermal
Affalrs be pleased to state:

(a) whether Pakistan had lodzed a
protest over the setting up of the
Commission of Inquiry to go into the
question of exodus of minorities from
East Paklstan and the alleged evic-
tion of Muslims from Assam snd West
Bengal; and

(b) if so, Government's reaction
thereto?

The Minister of External Affairs
(8hri Swaran Singh): (a) Yes, Sir.

(b) The protest Note of the Pakistan
High Commission was returned to
them as being unacceptable to the
Government of India.

Defence Production Board

2911. Shri 5. M. Banerjoe: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Defence Production Board is proposed
to be set up to consider the various
aspects of Defence production;

(b) if g0, its composition and fune-
Hons; and
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{cy whether any labour representa-
live representin: tne Delence em-
plovers will also by inciuled i the
Board?

The Minister of Defence Production
in the Ministry of Defence (Shri A. ML
Thomas): (a) A Defence Productlion
Board wag sct up on 20lh May, 1964

(hy A statement showing the compo-
sition and functions of the Defence
Production Board is attached. [Placed
in Library. Sce No. LT-4132/65].

(¢} The functicns of the Defence
Production Beard are such that it i
not considered neeeseary 1o include
any labour represenfative on it

Workers' Participation In Managements

2012, Shrimati Tarkeshwari Sinbha:
Will the Afinister of Labour and Fm-
ployment be pleasrd to refer to the
reolv civen to Timstarred Omiestion
No. 747 on the 8th March, 1065 and
state the results of the study maode on
the subject of workers being made
pariners or shareholders in the
management of the establishment o
which they work?

The Minister of Labour amd
Employment (Shri D. Sanjivayra):
The matter is still under study.

Profit Sharing Bomus in Lb: Coal
Mines

Sbri Mohammaa Ellas:
2013, { Bhrimati Renn
Chakravarity:

Will the Minister of Labour and
Empieymeat be pleased (0 state:

(a) whether the colliery Mazdoor
Sabha of Asansol has demanded pay-
fhent of profit sharing “onug in the
various coal mines In the Raniganj-
Asansol Coal belt;

(b) If so, the action taken thereon;

(c) whether any bonus has been
paid in these mines; and

{d) if an, the gquantum of bonus

paid?
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The Minister of Labour and
Employment (Shri D. Sanjivayya):
(a) Yes,

(b) to (d). The Payment of Bonus
Ordinance 1085 was promulgaled on
the 20th May, 1985. It was repr.sent-
ed on behalf of the Coal Mining In-
dustry that in case of those establish-
ments, whose accounting year ended
on the 31st December, 1964, it would
be difficult to make bonus payment by
the 31st August, 1865 under the
Ordinance, Government have decided
to extend the time-limit for payment
of bonus in such establishments of
the coal mining industry upto 3lst
December, 1085,

Closure of Iron Ore Mines, Chaibasa

2014. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that about
45 iron ore mines in the Chaibosa
region have cepsed operating from
the 15th June, 18635;

(b) if so, the reasans therefor;

(¢) the number of workers thrown
out ¢f employment; and

(d) the provision, if any, made for
them?

The Minister of Labour and
Employment (Shri D. Sanjivayya':
(a) No; only three quarries of iron
ore mines were required to stop work.

(b) These quarries are located close
to g ‘nala’ and have been closcd
"during rainy season, ie., from the 15th
June to 3lst October, 1065 due 1o
danger of inundation,

(¢) snd (d). 175 persons Wwere

aftected by the t.'losure.‘ These
workers were employed in other
quarries,

Indostrial Units for Defence
Production in Panjab
2015. Shri Daljit Singh: Wil the
Minister of Defence be pleased 1o
siate:
(a) whether the Punjab Gove n-
ment have submiited a list of some
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industrial Units of the State for being
switched over to Defencs Production
during 1964-G5 and 1065-66; and

(b) the decision taken by Gowvern-
ment thereon?

The Minister of Defence Production
in the Ministry of Defence (Shri A. ML
Thomas): (a) No such list has been
received,

A suggestion that the capacity
available with s Rohtak firm may be
used for production of certain types
of ammunition was, however, received
from the State Government towards
the end of June 1865. As adequate
capacity existed in the Ordnance
Factories for the type of ammunition
suggested, it was not considered
necessary tp develop additional eapa-
city in the private sector by investing
in some additional plant and machi-
nery. The firm has, however, been
requested to get in touch with our
technical representatives so that the
field in which the assistance of the
firm can be utilised without additional
capital investment may be more close=
ly determined.

(b) Does not arise,
New Salnlk Schools in Ponjab

Wil the
pleased to

2016. Shri Daljit Singh:
Minis'er of Dedence be
state:

{a) whether there is arv proposal
to open new Sainik schools in Punjab;
and

(b) if so, where?

The Mlnlster of Defence (Shri ¥. B,
Chavan): (a) and (b). Proposals
have been reccived from Hamirpur,
Jhajjar, Sangrur, Bhatinda, Ferozepur,
and Malerkotla to establish Sainik
Schools. The estbalishment of a
Sainik School involveg a non-recurring
expenditure of Rs. 70 to Rs. 80 lakhs
and a recurring expenditure of Rs 7
to Rs. 8 lakhs by way of scholarships.
This expenditure haz to be borne by
the State Government. The above
proposals have been referred to the
State Covernment with a requert to
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consider them in the light of the exist-
ence of the two Sainik Schoo's in the
State, their requirements of funds
and in the light of the State Govern=
ment's capacity to undertake addi-
tional financia] liability after meeling
the full requiremenis of the present
Sainik Schools.

Use of DIR. in Industrial Disputes

2017. Shri A. N. Vidyalankar: Will
the Minister of Labour and Em-

ployment be pleased to state:

(a) the number of cases where the
D.I.R. has been u-ed to deal with the
industrial disputes in the course of
the current year:—

(i) against the workers on strike
or otherwise; and

(li) against the emplovers who
might have resorted to lock-
outs or otherwise; and

(b) whether such use wns not In
violation of Governmen''s assurance
that D.IR. will not be used to deal
with the nomal industrial disputes?

The Minister of Lahour and
Employment (Shri D. Sanjivayya):

(a) 10 4
(i) 8
(i) 2
(b} No such assurance has been

given by Government. However the
powers under these Rules were used
only in cases when the circumstances
required it

it T e
Setgrm w=r wama
ARSI L T
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st fs :

1018,
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Vocational Guldance Centres

2028, J Shrimatl Tarkeshwarl Sinha:
L Pr, Mahadeva Prasad:

Will the Minister of Labour and
Employment be pleased 1o stote:

(a) the progress achievod vy the
scheme of providine Veertional
Guidance Centres for tufer'; soone-
sored by the Employmem Exclhange
in Delhi; and

fb} whether this scheme ig  also
propos:d to be introduced in  other
parts of the country?

The Minister of Labour and
Employment (Shri D Sanjlvayya):
(a) Six centres were set up to provide
special career guidance to students,
from the 12th to the 25th June, 19865,
Over 4,500 persons, most of whom
were studentg and parents, were pro=
vided useful vocational and educa-
tional guldance through these centres

(b) This programme is arranged
annually in the States of Uttar Pra-
desh, Punjab, Madhya Pradesk and
Andhry Pradesh, The programme has
been recommended to other States. It

is for them to organise similsr pro-
grammes,

oy wiew @

zou.{:: :;“" :

w1 Aum W OF TR 8 W
s fr

(F) 196566 I |QGE~67
& #verr & Iw & feos wvwfer ox
rqfer % a7 faeo @

(&) & fra rg@Y o aar far

et § eqrian fer w30, o

(7) %3 %fafea Wi § mema
rar Agam S few wasr
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Tisco Mines at Noamundl

2025, Shrli H. C. Soy: Wil the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
management of ‘TISCO Mines at
Noamundi are foraing ‘heor lecal and
Adivasi workers (o 7rocécd on cum-
pulsory retirementi; and

{b) whether there is opy proposal
to enforre this scheme of wvoiuntary
retirement in other sectsrs of mining
elsewhere in India?

The Minister of Lahour and
Employment (Shri D, Sanjivayya):
(a) No.

(b} The scheme of voluntary retire-
ment is applicable to such suUrplus
employees of TISCO Ore Miney and
Quarries as are not due for normal
retirement until the end of Novemher
1965 and as may choose to retire
earlier voluntarily.

Closure of Mission Schools in Burma
2026, Shrl Raghunath Singh: Will
the Minister of External Affairs be
pleased to state:
(a) whether the Government of

SEPTEMBER 13, 1865
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Burma has closed all the Mission
Schools run in Burma; and

(b) it so, wheth2r the schools run
by the Ind an relizious missicns have
also been closed?

The Minister of External Affalrs
(Shri Bwaran Singh): (a) Mission
schools in Burma have not been closed.
Most of them have been nationalisen
and are being run by the Government
of Burma.

(b) No schools were being run by
Indian religious missions,

Nationalisation of Hospitals In Burma

2027, Shrl Raghunath Singh: Will
the Minister of Extermal Affairs be
pleased to state whether the Govern-
ment of Burma has nationalised hos-
pitals run by the foreign missiors and
missionaries including Rama Krishna
Mission of India?

The Minister of External
(Shrl Swaran Singh):

Affalrs
Yes, Sir.

Wage Boara for Iron Ore Industiry

Shrl F. C. Soy:
“”-'{sml Bagrl:

Will the Minister of Labour and
Employment 'c pleazed to state the
progress made in the working of the
Wage Board for iron ore mining
industry and also the extent ta which
the inlerim report has been imple-
mented?

The Minister of Labrur and
Employment (Shri D, Sanjivayya):
The Wage Board is stil] at work, So
far the recommendations of the Board
for intzrim relie! have been imple-
mented fully by four mines in publie
sector and twenly seven mincs in pri-
vate sector. The Officers of the Cen-
tral Industrial Relations Machinery
are making efforts to securv Imple-
mentation in the remaining mines as
expeditiously as possible.
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Foreizn Films

[ Shri Dinen Blhattacharya:
°\ Pr. Ranen Sen:

Will the Minister of Information
and Broadeasting be fieased to state:

(a) the total number of toreign
fllms s:reened during “he last three
years in the cinema houses througn-
out the country;

(b) the number of cases in which
the censoring authority refused per-
mission for the screening of such
films; and

(¢} the eountry-wise break up of
the films not permitted by the cen-
soring authority?

The Minister of Information and
Broadecasting (Shrimati Indirs
Gandhi): (a) The Central Board of
Film Censors has no information re-
garding the number of films screened
in the last 3 years in cinema halls
However, the Board certified during
this period g total of 5298 imported
films, comprising 621 feutures and
4677 shorts, including trailers,

(b) and (¢). A statement is placea
on the Table of the House. [Placed
in Library, Sec No, LT-4833/65).

Promotions to OfMcer Ranks In Indian
Army

2030. Shri Saorendra Pal Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is 4 fact that Gov-
ernment have decided to bring about
some chanwes 'n i3 policy regarding
promotions to Oifier TAnks Ls ®
result of which the JC.Os and N.C.Os
in the Army will have more rppor-
tunities of promotion to Officer ranks;
and

{b) if go, the changes which are
sought to be introdu -l in the exist-
ing system of promntion to Officer
ranks?

The Minister of Defence (Shrl ¥. B.
Chavan): (a) and (b), Yes, Sir. Ase
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result of recent decisions of Gowvern-
mant, more opportunities are now
available for JCOs and ORs in the
Army for promofion to officer ranks.
These opportunities are as under'—

(i) The percentage of Permanent
Commissions in the General
Cadre reserved for them every
year has been considerably in-

creased. It Is now 42 per cent
as against 22 per cent in the
year 1862, '

(i) The authorised strength of

Permanent Commissions in the
Specia]l List Cadre, which are
primarily meant for serving
personnel other than «officers,
has been substantially increased.
It is now 1500 as against M3 in
1962,

(iii) Serving ORs in the Army
Medical Corps have been made
eligible for Regular Commis-
sions in AMC (Non-technical).

Accident in Ena Colliery

(Shri Surendra Pal Singh:
2031 Shri 8. M. Banrriee:
"% Bhrl Na-endra Singh
i Mahida:

Will the Minister of Labour and
Employment be pleascd to state:

(a) whether it is a fact that an
accident occurred in the Ena Colllery
In which 7 miners were killed on the
24th July, 1805;

(b) if s0, whether the causes of accl-
dent have been ascertained; and

(c) the relief given to the families
of the miners who dicd in the acci-
dent?

. The Minister of Lahoar and Employ-
ment (Shri D. Sanjivayya): (a) Yes

(b) Yes: while nine pick miners
were working in 3 adjacent gallerles
a mass roof.stone measuring 99
me‘res x 8.7 metres and 45 centimetres
thick came down at the junctior. of
the galleries from a hight of 18
metres, trapping seven of them of
whom six died instantaneously and the
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seventh, who wag extiricated, expired
in the hospital.

(c) Al} the miners who were killed
werg recruited through the Coal-
delds [eeruiting Organisation, Gorakh-
pur. The management have paid
fs. 25 cach for the eremation of the
dead bodies, The management having
insured the workers have requested
the Insurance authorities to deposit
the compensation with the Compensa-
tion Colnmissiomer, Payment of finan-
cial assistance from the Coal Mines
Labour Welfure Fund is being arrang-
ed by the Coal Mines Wellare Com-
missioner.

Mekong Basin

2032, Shri Raghunath Singh: Wil
the Minister of Fxternal Affairs be
pleased to state:

(a) whether the TU.N. Secretary-
veneral has appealed to the World
Btates for help to develop the Mekong
basin; and

(by if so, Government's
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House. (Placed in the
Library. See No. LT-4834/83).

reaction

Radislogical Laboratory aj Trombay

2033, Shri Himatsingka: Will the
frime Mnister be pleased to state:

(a) whether the Atomic Energy
Establishment huve awarded & con-
wact to a private firm for the con-
struction of its Radiological Laboratory
at Trombay: and

(b) if so, the broad details thereof?

The Prime Minisier and Minister of
Atomic Energy (Shri Lal Bahador
Bhastri): (a) and (b). Yes, A con-
tract has been awarded for the con-
struction of the second phase of the
Radiologica] Laboratories at Trombay.
The wvalue of the work awarded is
Ra. 186-53 lakha and includes :he cost
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of civil engineering works, construec.
tion of hot cells, piping, special equip-
ment, electrical works, ete,

Marine Diesel Engine Factory

" Shrl Warlor:
2034.. Shri Raghunath Singh:
| Shri D. C. Sharma:

Will the Minister of Iefence be
pleased to state:
(a) whether the place has been

finally selected for the locatior of the
marine diesel engine factory, and

(b) if so,
selected?

the name of the place

The Minister of Defence Production
in the Minis‘ry of Defence (Shri A M.
Thomas): (a) No. Sir.

(b) The question does not arise.
Sealing of Iranlan Borders to Indiana

2035. Shri Raghunath Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
that Iran has sealed her borders to
Indians; and

(b) if so, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Bingh): (a) and (b).
To prevent the spread of a Cholera-
type epidemic that had broken out in
the 4 Eastern Provinces of Iran, the
entire region was quarantined off.
The Iranian authorities believe that
the disease crossed into Iran over the
Eastern frontier. Therefore entry in-
to Iran from the east was forbidden
and this naturally included Indians ms
well. Restrictions are being gradu-
ally lifted now.

Cantonment Board Employces

2036. Shri A. N. Vidyalankar: Wil
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Nationa] Industrial Tribunal No. 2 of
1958 had directed (vide para 23 of
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Judgement) thal rules for recruitmen:
and promotion  for the Cantonment
Board employecs shou:d be [ramed;

(b) whether these riules have been
framed; and

(c) if not, the reasons therefor?

The Minister of Delence (Shri Y, B.
Chavan): (u) Yes, Sir.

(b) angd (c). The Cantoaments Act,
1824 does not empower Government
to frame rulcs relating to recruitment
and promotion of Cantonment Beoard
employees. The question of amend=
ing the Act in this regard and of car-
rying out other ditailed amendments,
along with revised rules to be fram-
ed thereunder, has been held in abe-
yance during the period of emergency.
Although the rules have not yet been
framed, administrative instructions
have been issued te the Cantonmeont
Boards to follow implicitly the obser-
vations of the Industrial Tribunal con-
tained in para 23 of their Award.

Indastrial Tribuna! Award

2037, Shri A, N. Vidyalankar: Will
the Minister of Dsfence be pleased
to state:

{a) whether the Industrial Tribunal
No. 2 of 1938 had directed the C-ntral
Government (vide para No, 34 of the
Award) that suitable transfer rules
should be framed and supervisory staff
and sectional heads among the
Centonment Board cmployees should
be transferred from one cantonment
to the other;

(b) if so, whether Government have
framed any transfer rules; and

(e) if not, the reasons therefor?

Th~ Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir, but there
was mo tribunal in 1938, The refe-
rencs is presumably to the award of
the Industrial Tribunal No. 2 of 1938.

fb) and (¢). The Cantonmenis Act,
1924 does not empower Government to
frame rul~s on transfer of Cantonment
Bosrd emplovees from one Canton-
ment to another. The question of
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of ca our cthes detsiled amend-
ment:, along with revised rul s to be
imimeg thercunder, has been held in
abovane, during the veried of emer-
guncy.

Diplomatle Helations with Gambia

J Shri Ram Sewuk:
20%8. Swri P. G. Sen:

Will the Minister of Fxternal Affairs
be pleascd to state:

(a) whether it is a fact that Govern-
ment have decided to establish diplo~
matic relations with the Government
of Gambian at the High Commission
level; and

(b) if so, the name of the High
Commissioner, it appointed?

The Minister of External Affalry
(Shri Swarap Singh): (o) and (b).
Yes, Sir. Shri A. H. Safrani, India's
High Commissioner to S-nagal is b:-
ing concurrently aceredited to the
Gambia as High Commissioner.

High Power Transmitter In Rajasthan

Shri Kapur Singh:
”""‘{sm Solankl:

Will the Minister of Information and
Broadcasting be pleased to state:

{a) whether it is a fact that people
of Rajasthan border villages of Barmer
and Jalore listen to Pakistan broad-
casts because A ] R. Broadcasts are not
audible there;

(b) whether Government have econ-
sidered the feasibility of Instelling a
powerful transmitter there; and

s (c) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimat] Indira
Gandhi): (a) All India Radio have
n3 reports whether the peopls of Bor-
mer and Jalore listen to Pakistan
troadeasts or not. There is no curb
on domestic listening in India fo uny
radip station. Recertly it s Tea'nt
from newspapers that the District
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Magistrate of Varanasi has banned
the listening of Pakistan Radio.
Barmer and Jalore are situated near
the Pakistan bord'r angd in the day
time wre still outside the primary ser-
vice range of the existing A.LR. Sta-
tions.

(by and (c). A proposal to instal
a powerful medium wave transmifler
in Rajasthan in the Fourth Five Year
Plan is under consideration. When
this is installed, day time listning
will also improve. Even at present
Ajmer and Bikaner Statlons can be
heard after sunset.
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# @ qf-magR FAT R, A AT
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sfagt a #1 Fw 7T @ &1 ok oY
W moere 71 57 fua qv @ ofaw
#rz arar ar, IRET AT o5 famay,
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Naval Equipment

[ Shri Kindar Lal:
i Shri Vishwa Nath Pandey:
"'“‘1 Shri Narendra Singh
| Mahila;
Will the Minister of
pleased to state:

Dcfence be

(a) whether it is a fact that Russia
is prepared to supply to India naval
equipment besid. s submarines in order
to strengthen Indian naval force to
enable India to defend her ecoastline;
and

(b) if so, the reaction of Govern-
ment thereto?
-

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). It will not
be in the public intorest to disclose any
details in this regard.

Harness and Saddlery Factory,
Kanpur

2042, Shri 8. M. Banerjee: Wil the
Minister of Defence be pleased to
slate:

(a) whether it is g fact that an
attempt was made 1o pass out manhole
covers made of Gun-metal from
Harness and Saddlery Factory Gate,
Kanpur without proper authority in
April, 1965;

(b) it so. the steps taken to punish
the persons found guilty, for this
pilferage; and

(e) the action taken to stop re-
currence of such acts in future?

The Minister of Defence Prodaction
in the Ministry of Defence (Shri A.
M. Thomas): (a) Yes, Sir. Four
manhol: covers made of Copper Plates
and not Gun-Metal were taken to the
Gate with Gate Passes at the Harness
and Sadd'ery Factory, Kanpur, on
12th Ma-ch, 1965.

(b) The Security staff employed to
watch and examine the passing out of
materials from the Factory detained
the mateorials at th: Gate Office on
suspicion. An enquiry was condu-ted
and it was found that it was a case
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of altemptud theft by manipulation of
documents. Disciplinary acion has
been initiated aganst those invalved,

(c) This iz a case of att>mpted thelt
and the S:eurity arrangements as
existing are considered sufficicnt to

cope with the same. No addional
rem-dial measures are consid.red
necessary.

Increase In Tram-Fares In Calcutta

2043. Shrl Mari Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether a representation or re-
quest has been made to him by a
Member or Members of Parliament
that he may intervene in the situation
arising out of the tram-fare increase
resistance movement In Calcutta and
advise the Chief Minister of West
Bengal to refer the issue to & Com-
mission or Tribunal for enquiry; and

(b) if so, the action taken thereon?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) Yes, Sir,

(b) The Prim» Minister has discus=-
sed the matler wilh the Chisef Minis-
ter of West Bengal. The appointment
of aC ission of Enquiry to go in-
to this matter was not considered
necessary as the State Governmant had
agreed to the revision of the fare
structure of the Calcutta Tramways
Co. Ltd, after careful consideration of
all aspects and implications of the
matter, including th= re-ommenda-
tinns of an Advisory Committee of the
Company, presided over hv Shri P. B,
Chakravarty, former Chief Justice of
the Calcutta High Court.

Politieal Set-up In Fiji

2044, Shri Burrndra Pal Sinch: Will
the Minister of External Affalrs be
pleasxd to state:

(a) whether it is g fact that in a
Conference recently held in London
regarding the future political set-up
In Fi}i, the British Government de-
clined to accept the Common Roll

Written Answers $216
Proposal put forward by the repre=
sentative of the Fiji  Indian Com-
munity and, accepted the Communal
Electoral Formula; and

(b) if so, whether Government have
taken up this matter with the British
Government in order to cnsure a fair
deal to the Indians in Fiji?

The Minister of External Affairs
(Shrl Swaran Singh): (a) Yes, Sir.
The Government have seen reports te
that effect.

(b) No, Sir; but our views on the
subject are well-known.

International Standardisation of Sta-
tistics relating to Book Production

2045. Shrimatl Ramdularl Sinha:
Will the Prime Minister be plcased to
state the mdvice given by the Central
Statistical Organisation to the Minis-
tcy of Education on international
slundardisalion of statistics relaling
1o book production and prriodicals
brought out by UNESCO?

The Prime Minister and Minister
ol Atomic Energy (Shri Lal Bahadur
Shastrl): A statement is loid on the
Table of the House. [Pliced in Lib-
rary. See No. LT-4835/83].

Central Statistical Organiwation

2046. Shrimati Ramdulari Sinba:
Will the Prime Minister be pleased to
state the advies given by the Central
Statistical Organisation to the Pro-
gramme Evaluation Organisation re-
gurding the evaluation studies done
by that Organisa‘ion in Maharashtra
rrgarding the surveys to assess (l)
the benefits due to irrigation projects
and (ii) th- impact of Inter-market
approach roads?

The Prime Minicter and Minister of
Atomle En~rgy (8hrl TLal Bahadur
Bhastrl);: These studies came up for
disrussion at the meetings of the
Working Group on Levels of Living
convend by the Programme Evalua-
tilon Organisation, on which the Cen-

htrn! Statistical Organisation was re-
presented by a Joint Director. The



Written Answers

5217

cemments of the Central Statistieal
O:zgunisation on the surveys are con-
tiincd in the stalement iaid on  the
Table of the House. [Plneed in Lib-
rary. See Noo LT-4836/85].

Rescarch Project on Crop Insurance

2047. Shrimati Ramdaolari  Sinha:
Will the Prime Minist'r be pleascd to
stute the advice given by Central Sta-
tistical Orgunisation to the Council of
‘S ientific and Industrial Research con-
cerning the research project on crop-
insurance?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Bhastrl);: The Central Statistical
~Orgonisation received from the Coun-
cil of Scivntific and Industrial Re-
seirch in January, 19684, certain re-
por:s on ‘“:rrop-insurance suited to
India" prepared by a scholar under
the Retired Scientists Scheme of the
Couneil. On examinalion of these re--
ports, the Central Statistical Organl-
sation felt that the author had not
been able to make any significant con-
tribution on the subject and advised
the Council accordingly. They, how-
ever, suggested that the opinfon of
the Institute of Agricultural Research
‘Statistics, who are concerned with

crop-insurance, might also be obtain-
ed.

Ordnance Faclory, Ambarnath
2048. Bhri 8§, M. Banerjes: Will the

Minister of Defenea be pleased to
wtate:
(a) whether it is a fact that B

‘workers of the Ordnance Faclory,
Ambarnath have startrd hunger-strike
demanding Bombay City Compensa-
tory allowance and supply of adequate
foodgrains; and

(b) if so, the sieps taken bv Gov-
ernment to meet their demands?

The Minister of Defence Produc-
tlon In the Minlstry of Delence
(Shri A. M. Thomas): <{a) There
employees of Ordnance Factory,
Amhbarnath, and two emplovees of
‘Machine Tool Proto-type Faclory,
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Amb;arna‘.'n. were oh hunger strike
from 16th August to 18th August, 18965,

(b) The domand for the grant of
City Compersutory and House Rant
Al owances at the rates applicable in
Greater Bombay has not been found
to he acceptable but wnother proposal
for grant of Iouse Rent Allowance
al Amharnath al tho rates applicable
al Ulhasnagar is under consideration.

Thz question of supplying food-
grains to Defence civilians at Ambar-
nath has b en taken up with the State
Governmont.

The pencral question of including
all Defence Industriul Employees as
part of the Defen-e Establishments; for
purposes of supply of foodgrains by
the Army Scrvicc Corps has been
considered but it has not be.n f-und
possible to agree to this arrange-
ment as the ASC has been organised
principally for catering to the require-
ments of the Armed Forces personnel.

In the case of Ambarnath, how-
ever, special ad hoc arrangements
were mad* to supply for a temr- “ary
period additional quantity of food-
grains to cater to the requiremonts of
the employees and their families but
the workers representatives declined
to accept additional foodgrains in the
form of wheat.

Sobsimandi Post Office, Delhi

Shri P. L. Baruval:
2049, {Shﬂ Lakhmu Bhawani:

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that a person
poscd himself as Post Master and
made off with a sum of Rs. 12,000 on
the 20th August, 1985 from the Post
Ofiice, Subzimandi Dethi; and

(b) if so the action being taken in
the matter?

The Deputy Minister in the Depart-
ment of Commauniations (Shrl
Bhagavati): (a) Yos Sir, the incident
did take pla-e, but th- dite of occur-
rence is 19th August, 1965.
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(b) The case was reported tp the
police immediately and enquiries
have been taken up by the crime
branch who are making vignrous
efforts to trace the culprit.
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Sabecriptions pald by ALIR te Newn
Agencles

2051. Shri J. B. S. Bist: Will the
Minister of Information amd Broad-
casting be pleased to state:

(a) whether there iz any proposal
before Government to revise the
wubscriptions paid by AIR to the
News Agrucies;

(b) whether this revision i» aimed
at partially removing the imbalance
that exists in regard to the payments
made to the two principal News
Agencles—the Press Trust of Indla
and the United News of Indis; and

(c) whether there is any proposal
%0 have Government Directors on these
News Agenciea?

1285(Ai) LSD—.
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The Minister of Iuformation and
Broadeasting {Shrimati Indira
Gandhl);: (a) and (b).  All India
Radio subscribes to the News Ser-
vices of the Press Trust of India and
the United News of Judia, There is
no proposal before the Government to
revise the subscripi®n of the Press
Trust of India. Howcver, a request
has been reccived from  the United
News of India for rewising the subs-
cription paid to it by All India Radio,
and it is under consideration of the
Government.

(¢) No, Sir.
Central Information Service

2052. Shri Rishang Kelshing: Will
the Minister of [Information and
Broadeasting be plruscg to state:

(a) whether any changes are pro-
posed in the administrative set up and
scale of pay of the Central Informa-
tion Bervice Officers;

(b) if so, the details thereof;

(c) whether there is any propnsl
to decadarize certain Central Infor-
mation Service posts and cadarize
certain posts which are not already
in the Central Tnformation BService;
and

(d) if so, the names of such posts
and the reasons thereof?

The Minister of Information and
Rroadcasiing (Shrimati Indira
Gamdhl): (a) and ‘h). All posts in
the Senior Administrative Grade and
some posts in the Junior Administra-
tive Grade of the Central Information
Service have been upgraded with effect
from September 1, 1%65. A statement
showing the earlier and revised miruc-
ture of pay scales in these Grades is
given In the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. 4837/63].

On the advice of the Union Publie
Berviee Commission, it is also propos-
ed to do away with the 25 per cent
quota of direct recruitment in Grade
I of the Service.
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(e) and (d). The 44 posts of Ficld
Publicity Officers created for the in-
temsification of publicity in the border
areas arp proposed to be excluded
from Grade IV of the Central Infor-
mation Service. The requirements
of these Border posts are of a specia-
lisedq character. Special selections
have to be made as these officers will
need knowledge of the people of the
border areas, local traditions and
customns and also be able to speak
some of the more important languages

or dialects prevalent there.
R ——

The following posts are proposed to
be included in the Service in appro-
priate Grades as the duties attached to
these are similar to those attached to
certain posts in the Central Informa-
tion Service:—

1. Assistant Press Registrar, )
Office

" In Gradel

of the Registrar of .
Newspapers for India. ’»“f"{’cf_c"'“"
2. ?:d‘r”hnd"l”h“h All J:Tmr;:\::'
i 0. ‘

3. Sub-Editor (Awaz), All Indla
Radio, in Grade IV of the Central In-
formation Serviee,

A.EC. Tralning College and Centre,
Pachmarhi

2053, Shrl Harl Vishno Kamaih:
Will the Minister of Defence be pleuas-
ed to state:

(a) whether it is a fact that in the
AEC. Training College and Centre,
Pachmarhi, a large number of Class
TV employees who have completed 15
to 20 years of service have still not
been declared permanent;

(b) if so, the reasons therefor; and

{c) when Government will take a
decislon in the matter?

The Minister of Defence (Shri ¥X.
B. Chavan): (a) There are 24 Class
IV emplovees with over 15 years of
service who are awaiting confirmation
in the ABEC. Training College and
Centre (Pachmarhi).
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{b) and (e). Action has already
been taken to convert temporary posts
in the Centre into permanent ones, in
aceordanee with the existing Govern=
mert orders, Action for confirmation
of eligible personnel against these
permanent posts is also in progress.

Location of Divislons of Telephone
Revemue Accounts Offices

2054, Shri Jashvami Mehta: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
Divisions of the Telephone Revenue
Accounts Office of different States
have been located In their own
States;

(b) the mnumber of Divisions of
Trlephone Revenue Accounts Office of
different States located in Delhi; and

(¢) the reasons for not shifting
Baroda Division to Gujarat State?

The Depty Minister in the Depart-
ment of Communications (Shrl Bhaga-
watl): (a) Yes, except in the case of
Punjab and Orissa and partly in the
case of Gujarat,

(b) Two Telephone
counts Offices.

(¢) The Telephone Revenve Ac-
counts Office (Baroda) could not be
shifted from Delhi to Gujarat State on
account of the general question of re-
organisation of Telephone Revenue
Accounts work under consideration, as
well as the staff and other anecillary
problems irvolved in the matter of
shift. The matter is expected to be
gettled soon
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Consumer Price Index

2056 Shri P, H. Bheel: Will the
Minister of Labour and Employment
be p'rased to state the monthly figures
of All-India Warking Class Consumer
Prive Index from April. 1905 up-to-
date?

The Minister of Labour and Em-
ployment (Shri D. Sanfivayya): A
statement showing the monthly figures
of All India (Interim) Working Class
Consumer Price Index Numbers
(base: 18948=100) from April, 1965 to
July, 1865, is given below:

STATEMENT
Monthly figures of All-India (Inte-

rim) Working Class Consumer Price
Index Numbers (base: 1949-:100).

Month Index No.
April, 1965 160
May, 1965 161
June, 1865 163
Juiy, 1965 168
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AE.C. Training College and Centre,
Pachmarhi

2057. Shri Harli Vishmn Kamath:
Will the Minister pf Defence be pleas-
ed to state;

(a) whether effective arrangements
have been made for the supply of
rations (wheat, flour and rice etc.) to
class IV civillan employees at AE.C.
Training College and Centre, Pach-
marhi (Madhya Pradesh); and

(b) if so, the detalls thereaf?

The Deputy Minister In the Ministry
of Defence (Dr. D. 8. Raju): (a) and
(h). Class IV civilian cmployecs ot
AEC. Training College and Centre,
Pachmarhi, except non-combatants
(un-enrolied) like cooks, Swcepers,
Water-carricrs, Dhobies etc, draw
their rations on payment from Army
sources. No arrangements have been
made for the non-combatants (un-en-
rolled) who can, however, obtain their
rations from the nearest co-operative
slore.
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Casual Artistes In AIR, Deldl

2059, J Bhri Daji:
\ Shri Warior:

Will the Minister of Informaties
and Broadcasting be pleased to state:

(a) what is the total number of
easual artistes employed by the All-
India Radio, Delhi;

(b) what are the terms of their
contract; and

(¢) how many of them have been
working with the All-India Radio fur
more than a year?

The Minister of Information and
Broadcasting (Shrimati 1ndira
Gandhl): (a) Seventeen.

(b) They are engaged on month to
month casual contracts and are paid
an amount equal to the minimum of
the fee scale applicable to Staff
Artists doing similar duties plus all
admissible allowances,

{c) Five. The cases for their regu-
lar absorption are under con-
slderation.

Casual Artistes In ALR

Bhri Daji:
2060, {!h:rl. ‘Warler:

Wil the Minister of Informatiom
and Broadeasting be pleased o state:
(a) whether any Dearness allow-
ance and City Compensatory allow-
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ance is pald to the casual artistes
working with the News Services Divl-
agion of the All-India Radio, Delhi
Station; and

(b) if not, the reason therefort?

‘The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Casual Artistes employ-
ed on a monthly basis are paid all

allowances in addition to the basic fee
payable to regular Staff Artistes.

(b) Does not arise.
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Wage Board fer Motor Transpert
Induatry

; 2082 Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to atate:

(a) whether it Is a fact that Gov-
ernment propose to appoint & Wage
Board for the workers employed In
the motor transport industry; and



5227 Written Answers

(b) if s0, the progress made so far
in this regard?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Proposal for appointing a
Wage Board for this industry is being
examined in consultation with the
State Governments.
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Cypher Assistants in Extermal
Affairs Ministry

2064. Shri Gokaran Prasad: Will
the Minister of External Affairs be
Pleased to state:

(n) how many vacancles of Cypher
Assistants were filled up as a result
of the departmental test held in May,
1085 by the Ministry of External
Aftairs;

(b) the total strength of Cypher
Agsistan's in the Ministry of External
Affairs and how many of these belong
to Scheduled Castes; and

(c) the efforts made by the Minls-
try to increase the representation of
the Scheduled Castes in its Central
Cypher Burcau?

The Minister of External Affairs
(8hri Swaran Singh): (a) ‘Thirtecn,

(b) Total strength of Cypher Assis-

tants in the Minisiry of External
Affuirs:
Headquarters 53
Missions/Posts 85
abroad
Total 138
Appointments to the posts of

Cypher Assistants, which are Class 11
posts, are made by promition gy the
basis of selection, or competitive exa-
mination limited to departmental
candidates, and under the eristing
orders of the Government of !'ndia no
rescrvation for Scheduled Castes and
Scheduled Tribes is required 1o be
made for such appointments. As
such no record js maintained to show
the number of Sypher Assistonts who
belong to the Scheduled Castes.

(¢) No reservation is made for
Scheduled Castes candidates, becnuse
those interested in the post of Cypher
Assistants, can compete in the exsmi-
nation and qualify as Cypher Assist-
ants.
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11 hrs. 11.01 hrs
PAPERS LAID ON THE TABLE DEMANDS FOR EXCESS GRANTS
.(KBRALA), 1861-62 AND

STATEMENT SHOWING ACTION TAKEN
ON INTERNATIONAL LaBour Con-
reREwcE CONVENTIONS, ETC.

The Minister of Labour and Em-
ployment (Ehri D. Sanjivayya): Sir,
I beg to lay on the Tahle a copy each
of the following papers.—

(1) Statement showing the action
taken or proposed to be taken
by the Government on the

Convention and Recommenda-

tions adopted at the Forty-

Eighth Session of the Inter-

national ‘Labour Conference

held at Geneva in June-July,

1984, [Placed in Library.

See No. LT-4823/65].

(2) Annual Report of the Central
Coal Mines Rescue Stations
Committee, Dhanbad, for the
year 1084-85. [Placed in Lib-
rary. See No. LT-4824/65].

1104 hrs.

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

The Minlster of Finance (Shri T. T.
Krishnamachari): 1 beg to move* for
leave to introduce a Bill further to
amend the Life lnsurlnce Corporation
Act, 1958,

Mr. Speaker: The question is:

“*That leave be granted to in-
troduce a Bill further to amend
the Life Insurance Corporation
Act, 1956."

The motion was adopted,

Shri T T. Krishnumachari: I in-

1mduco+ the Bill,

*Published in the Gdzt‘!le of India
13-9-1965.

tIntroduced with the pecommendatjion

DEMANDS FOR SUPPLEMENT-
ARY GRANTS (KERALA), 1965-
B6—contd,

Mr, Speaker: The House will now
take up further discussion and voting
on the Demands for Excess Grants for
1961-62 and Bupplementary Demands
for Grants in respect of Kerala for
the year 1965-68. Out of 3 hours
allotted 25 minutes have been taken
and 2 hours and 35 minutes remain.
Shri Warlor wil] continue his speech.

Shri Hem Barua (Gauhati): Before
we take up this may we know whe-
ther the Defence Minister is making
any statement?

Mr. Speaker: 1 will try 1o find it
out. '

The Minister of Defence (Shri ¥, B.
Chavan): T am not meking any state-
ment today.

Shri Hem Barua: Even before
you enguired he has already stated
that he is not making a statement.
S0, vou need not take the trouble
of finding it now.

Mr. Speaker: But he did not allow

me to make enquiries. He wanted a
direct answer and got it. 1 come no-
where in  the picture. Now Shri
Warior.

Shri Warior (Trichur): Last time

I was speaking of the food problem
of Kerala State. Government had
raised the rice ration to 200 grams.
But now we get the report that they
have again reduced it to 160 grams,
ag before.  Perhaps. after the national
festiva] of Kerala, the Government
did not want to give them more, by
ahrkmg to  their original decisinn

Exllaord nury pd!t

., Sesvicn 2 dated

of the President.
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The Government itsel! knows that,
although the Central Gowernment is
allotting a portion of the rations in the
form of wheat, the people there are
not tzking it and not more than, at the
most, 50 per cent of the wheat quota
is consumed by the State. People are
not in the habit of taking wheat in that
southern most part of the counrty and
only whatever ration they get in the
form of rice is consumed generally.
Only very few people ere now taking
-other cereals.

Then, whatever rice is supplied is
not of a very good variety. There are
complaints about it. For instance, in
the lean months when the monsoon
‘was on there was widespread cholera
in the whole of the State, specially in
the coastal belt, which is a thickly
populated area. The incidence of
cholera was high there and people
were complaining that it was because
they were supplied with very inferler
variety cf rice which was not edible.

The question raiseq by the people
isg & very simple question. When in
other Stales, for instance in Andhra,
Madras or Mysore, people can have
15 to 16 ouncea of rice daily, why
shouly the people of Kerala, simply
because they are born'in a particular
portion of this land, be denied the
opportunity of getting 18 ounces of
rice? Are (here two or three soris of
people in this country: or, are they all
citizens of the same land? Ts there
any such difference that some are first
grade citizens; some second grade efti-
rens and some are third prade citizens?
1? there is no such difference. why
should the Kerala people alone suffer
in this respect? At least till the food-
situation eases, why should not the
Government give them as much ar any
other citizen I Tndin can get” So'
the penple belirve that thev are treat-
ed very badly: that thev are not treat=
ed falrly and tha: thev have n rrht
to demand at least Az much as people
in the neighbouring States are getting.

Fuor this sort of treatment the Kerala
peopl,. are not at all responsible Tt
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is said that they are keeping quiet,
that they are idle folk simply eating
what is produced by other States.
That is not a faclt. As the former
Governor, Shri Giri, had once said in
public, if the Government of India
cannot guarantee that much rice to
th: people of Kerala, the Government
of India may allow them to ulilise
whatlever foreign exchange the State
of Kerala is getting to purchase rice
from outside. Now it has come to this
that the question of procurement of
rice from the surplus areas is left to
the States themselves. If every State
has got its own independent view and
if that view will prevail as for as the
procurement of rice is concerned, then
that much independence must be given
to other States also to manage thelr
affair; in their own way. But that
cannot be done. Whenever it is a
question of earning foreign exchange,
it is a mational question; but whenever
it is a question of giving rice to a
particular people, it becomes a State
question. That cannot be tolerated
any longer ang the people of Kerala
claim rightfully that they musgt have
at Jeast 12 ounces of ration.

Ja32

Now, the State Government hax
introduced the procurement system or
the levy system. What we want is
that the levy sysxtem should not be
there. The levy systern means that
every cultivator is levied with a quan-
tity which he must give to the Gov-
prmment for procurement of rice. The
small holders also are not left free.
They will not have sufficient even for
their rwn maintenancs and cultivation
purposes; still. the Government is
imposing the levy on the small helders
an well as on the big holders. That
should not be there Especially the
small agriculturicts fecl that it is only
#air that they must be lefi alone from
the purview of thiz levy svetem and
that the Government must effect pro.
enrement from big agriculturists  if
there g 8 eurplus. T thank thar i 2
tair demand ang Gavernment
ulinuld look into that

the

TLastly. the cultivators must be giver
2 fair price. Even for the cath crop.
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the Government fixes a price which is
much lower than the market price. If
the Government should take all these
commodities from cultivators, why not
the Government give the market price
to cultivators? If necessary, they
could have a subsidy system and let
Government give these commodities
to consumers ot a subsidiseq price.
The cultivators are made to suffer. In
respect of all the commodities like are-
canut, coconut, paddy, etc. and even
the cash crops which fetch 8 much
higher price in the open market and
which are exportable, the Government
always finds its way to flx something
lower than the market price. I think
this should be done away with and the
Government must see to it that fair
prices, 'he market prices, are given to
cultivators who are handing over
their  rommodities to  Government.
Thi: is a very important problem and,
1 think, the Government must do
something in this regard.

We are told that the Cabinet Sub-
Committee on Food has decided that
wherever the Central Government
takes the responsibility for rationing
of rice, nowhnere it shoull be given
more then six ounces. That cannot be
dong for all plares alike. There must
be some differentiation, some consi-
deration, for the penple who are
actually not naving sufficient quantity
of food. Government must look into
that.

Shri Manirangadan (Rottayam):
Mr. Speaker, Sir, while supporting the
Demsnds for Supplementary Grants, 1
have also to bring to the notice of the
Government «ertain difficuities that the
preannt Government of Kerala and the
people of Kerala are facing,

Mr. Warior referred to  the food
situation. It is unfortunate that we
have to discuss this immediately after
the orders liave been issue@ by the
Kera'a Government reduring the ore-
sent ration which was in vogu= for

the jast two or three mootha. It is
reported in todays paper that the
ration per dsy for an adull has been
redured from 200 grams to 160 grams
of rice. While informal rationing was
started, the idea was to give 160 grums
of rice per day for an adult. There
was a lot of agitation and the Govern-
ment both at the Centre apd in the
State promised to see that somelhing
would be done. This reduction has
its adverse effect on the people mainly
because, though an equa] quantity of
wheat is allotted, the wheat consumed
by the people, the wheat purchased
by the people, is much less than the
quantity that ig actually allotted. We
have been saying that some of the
wheat that is allotted to the State of
Kerala may be given to some other
States and instead of that rice may be
given. And the Government has now
done this. It may be because these is
no stock with them. I Ybelicve that
without much delay the quantity will
be raised. Though the informal
rationing hns been given a statutory
basis, I believe that the guantity that
is now supplied will he increased so
thot an adult may get at least 12
ounces of rice.

In this connection I have to mention
that the State Guwernments of certain
surplus States, who had agreed to sup-
ply certain quantities of rice to the
Food Corporalion or to the Ccntral
Government, have not yet honoured
their commitments. Tt is & very sad
state of affairs. The Central Govern-
ment hag undertaken the responsibilily
of supplving certrin quantities of rice
to the deficit States depending on this,
but certain Stale Governments have
not vet honoured their commitments.
What T suggest, especlally in this tvpe
of emergencv, is that the diffi~ulties,
whether thev are in the matter of food
or in anv other sectar. must be shared
by the people of India uniformiv. It
is reallv a sad state of affnirs that one
part of the country has to  starve,
while in another part of the count—y
the Stale Governments have got thelr
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surplus and undertake to give but at
the same time do not honour their
commitments and go on stocking the
additional quantities for their own use.
‘The Central Government should take

a very serious view of this matter.
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Regarding the levy that is in force
now, I have to submit that I am not
personally against levy being charged
buy the present system of charging
levy on the basis of acreage is bad.
Those who own more than a particular
extent of land urc asked to give to the
Government or to the Food Corpora-
tion certain quantities based on
acreage. In thy State of Kerala I
know that there are egriain areas
where the yield per acre is half or
even one-fourth of that in cerfain
othey areag in the very same State.
So, this svstem of charging levy on
the basis of acreage is wrong and I
suhmit that o rational basis must be
adonted in this matter. For cxample,
in what are called %kari’ lands 1In
Kerala, the vyield is less than one-
third of that in other areas. My sub-
misginn iq that it puts fhe agricultur-
jats there fo great hardship and. there-
fore, the system of charging levy
shoulq be on a rational basis.

As regards price fixation, in Kerala
the price fixed is, of course, higher
than that in certain other parts of the
country, but I submit that there has
been an  un.form demand not only
from the agriculturists but also from
the consumers that the price fixed is
unsatisfactory anq that it should be
in~reased. There have been resolu-
tions passed bv almost all the District
Development Councils, severnl Pan-
chavate and several local bodies
demanding that the price is not suffi-
gi=nt nnd that it should be increased.
The difficulty  that w. are gning to
fare because of this price fixation is
that several areas where paddy is now
heing cultivated are beine conver'sd
for cultivation of cash cropts which
feteh mare income. So. umless the
agriculturist is paid a reaponable nrice,
unlosg e is given a reasonable margin
of profit, 1 am sure large areas where
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paddy is being cultivated now—this
itself is very small—would be con-
verted for cultivation of cash crops.
In order to avold this at least, 1 sub-

mit that the price now fixed must be
increased.

With regard to sea erosion, I have
to submit that some amount has been
asked for for constructing sea-walls
in some areas. In this connectiun I
should point out that this is a big
prublem as far ag the Stale of Kerala
is concerned. It hos been consistently
demandeq that the expenscs incurred
on constructing sea-walls for prevent-
ing sea crosion must be met by the
Central Governmen; and that the pre-
sent syvstem of leaning by the Crntre
to the State must be changed into an
outright granl., There hag not  yet
been a final announcement by Govern-
ment regarding this. The immensity
of the problem could be seen from the
fact that nearly 200 miles of the
coasiline of {he State have to be wal-
led up to prevent this. The cost esti=
mated per mile s about Rz 20 to 28
lakhs. The State Government cannot
spare such 8 big amouni from their
own resources. So, there is  the
demand that this question must be
taken up ss a national jssue, and the
expenses met by the Central Govern-
ment or the State Government must
be made to do the work byv grants
givep, by the Central Government.
This demang has been there for a long
time. and T submit that it must be
taken serious note of. I submit that
the aquestion of putting up sea-walls
must be taken un more earncstlv.
For. whenever there is a serlous
attack from th. sea, some portion is
wadled up, but in the next seazon cor-
tain portions era washed off and azain
the snme portion f3 walled up and the
game work ig being done. The Ame-
rican experts wha visited the State
had siven a comnrehensive scheme, T
submit thay this mnst be faken un as
a mational izsie anAq it must be expe-
diteq and this contimning Joss of 1and
b this attack from the sea must once
and for all be put 8 stop o
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Then, Shri Warior referred to the have been allowed to commit the

question of fisheries, It assumes morle
dmportance from two points of view,
firstly the food deficit of the State and
secondly its potential for earning
foreign exchange, Hitherlo, not much
has been done in this regard. In the
Third Plan, the idea was to spend about
Hg. 4°5 crores for this, But actually
only Rs. 2'88 crores were spent This
shows that there is no interest shown
in this wvital sector. As Shri Warior
has pointed out, this is a very impor-
tant sphere where we can increase our
foreign exchange earnings, and I do
not know why Government have not
taken it up seriously. It is said that
the amount gllotted in the Third Plan
could not be spent because of non-
availability of marine diesel engines
and delay in finalisation of designs for
fishing harbours, 1 do not know why
it has happened like this. Anyhow,
I hope that this will be taken up more
serlgusly hereafter.

There is a suggestion by the State
Government that a corporation in the
public sector must be established Tor
fisheries. I hope that @ will
be established soon, and this
question would be taken up more seri.
ously. According to the estimates, the
potential is immense, and ebout seven
to ten times the present catch of fish
could be brought if more steps are
taken. This has to be taken up, there-
fore. more seriously, and I hope that
it will be done.

Then, my hon, friend Shri Warior
referred to many other things. 1 do
not wan! to go inte all those thinge.
But he particularlv  referred to the
question of allowances for the families
of the detenus. This question has been
raited here on several occasions and it
has heen replied to as well, My hon.
frivnd wior condemning the Govern-
ment for keeping some people in jail
even at thiz time. 1 do not want to
repeat the arguments why they were
detained. But T would only like to
point out that these people could not

offences which they were contemplat-
ing in order that sufficient material
could be obtained by Government for
proving the offences in & court of law;
when Government were fully convine-
ed. that cerfain conspiracies were go-
ing on and these persons were likely
to commit certain acts prejudicial to
the safety of the country, they had to
detain those persons. I do not know
what allowances etc. are being granted
to their families now. But whatever
that be, my information is that there
were negotiations between the Gover-
nor and some representatives of cer-
tain political parties, and a satisfac-
tory solution has been arrived  at.
Nothing more could have been done.
They have becn given all the facilities,
They have been given several facilities
which I do not think any prisoner
in any part of the world is enjoying.
That being so, their demand for—more
Yacilities and their attempt to bring it
up as a political issue at this juncture
is very unfortunate. That is all that 1
have to say In this regard.

With regard to acquisition of land
for the fertiliser plant, it is a good that
such a plant has been sanctioned there
But I do not know what else is com-
ing. They said that a fertiliser-cum-
petro-chemical complex, as far as the
plated. My information, is that this
petro-ehemical complex, as faras the
Cochin area is concerned, is going to
be nil. What happens? With regard
to the naphtha plant, Shri Warior said
that there is an agreement that it
would be taken up by the collabora-
tors. I do not know whether it is true,
Whatever it be, Government should
not feel that a fertiliser plant alone
will be  sufficient. A petro-chemical
complex where some other industries
would alsn be  cstablished must be
thought of, und this must be widened

1 have not much more to say. 1 do
not want 1o be critical of Government.
These demands for excess grants are
weleome. But T have to point out one
thine  Both in these demands for
grants for 1865-86 as also thosg for the
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previous year, there is one feature,

that is, the large number of cases in
which Government have been ordered
by courts to pay more compensation to
persons from whom land was acquir-
ed for severa] purposes, Almost in all
cases where land has been acquired by
Government, the owner gf the land
goes to the court and gets an award
for more amount, This is a matter
which Government must look into.
Poor people who have only a few
cents of land which have been acquir.
ed cannot afford to go to 5 court and
get a decree for pdequate compensa-
tion whereas people who can afford it
go to the court and get more compen.
sation. Why should people be driven
to the necessity of going to courts
should people be driven te the neces-
aity of resortihg to courts to secure
adequate compensation for their jands
taken over. When the award is given,
Government gre prepared to pay, My
submission is that Government must
look into the matter and revise thair
policy regarding payment of compensa.
tion for lands acquired As I submit-
ted, in all cases where the lands of
poor people—a few cents in each case—
have been taken over, they have had
to be satisfied with the paltry amount
of compensation given as they could
noy go to court whereas people who
could afford to do so have got adequ-
ate or re ble compensation, This
state of affairs must be remedied, so
that such things do not recur

Shri Hari Vishou Kamath (Hoshan-
gabad): Mr. Speaker, it was only «o
few months ago, in May, that the
Kerala Appropriation Bill was passed
by Parliament and the demands voted
by both Houses. Within three or four
months, we are now having a discus-
sion on the supplementary demands for
the expenditure of the Government of
Kerala for the current financial year
as wrll as demands for excess grants
in respect of 1961-62. 1 do not propose
to refer in any detail to the demands
for excess grants But T would like
to say a few words with regard to the
supplementary demands for grants for
the current financial vear.
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When 1 was in Kerala about two
months ago, I noticed a universal, ubi.
quitous grievance in respect of food.
That was the major, and perhaps 18
the major, problem in Kerala today.
If we regard the present emergency
arising out of the conflict with Pakis-
tan aos an al-India emergency which
has affected gll the States including
Kerala, next Lo that I believe the food
problem still dominates the adminis-
tration and the politics of Kerala to-
day.

Three or four days ago, a very res-
ponsible citizen of Kerala, who des-
cribes himself as the Deputy  Chief
Chemist of the Mannam Co-operative
Sugars Limited, Pandalam, Kerala
State,—he is g sclentist, 8 chemist, he
knows what he is writing or talking
about—wrote a pathetic letter to me.
I am not going to read the whole of it,
because there are portions which are
not relevant. He complains that the
rice that is being supplied today to
the people of Kerala is not merely of
inferior quality, but is practically un-
fit for human consumption, One sen-

tence I would like to read from that
letter. He says:
“l request you to please  cook

it. ..

—I am not going to cook it here, nor
have [ done it elsewhere, but I would
like to produce a sample of that in
your presence, and I hope the Minisler
would be present when it is  being
cooked—

.and see the smell .

—perhaps he means the stink, he has
used 5 milder word; of course, it s
difficult to sec the gmell, you feel it--

, ... when it is being cooked,
and even while eating it"™

This is a sad  commentary on the
President's rule in Kerala, which we
were told at the time was for the good
movernment of Kerala, At that tme
wr on this side of the Houst, almost
all of ux were sorry that the leglsla-
ture had been dissolved and Fresi-
den.~ rule promulgateg without giv-
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Ing a chance for the legislature of
Kerala to assemble. I called, it, 1
remember, pre-natal strangulation of
democracy, and 1 still adhere to that
view, that the legisiature should have
been summoneqd at least once. and of
course if there was ng stable minis-
try, the legislature could have been
dissolveg immediately thereafter.
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But the good government of Kerala
has now resulted in the kind of rice
that is being supplied at fair price
shops run by the Government, and
even this poor Deputy Chief Chemist—
he is a fairly responsible citizen, 1
suppose he is from the upper middle,
or middle middle class—could not
get rice other than what he has gert
me in this neatly packed tin. If you
are so pleased, I would reguest you to
condescend to have g look at ‘he rice,

Mr. Speaker: If the hon. Member
invites me to his house when he cooks,
I will see.

Shri Hari Vishnu Kamath: If you
are pleased to come, I will certainly.
But if you permit, I would lay a
sample of it on the Table.

Mr. Speaker: No, I wil] not.

Bhri Hari Vishnu Kamath: At least
the Minister should look at {t before
replying to the debate.

Mr. Speaker: He may invite
ang the Minister, both.

me

Shri Marl Vishnn Kamath: Today
he is poing to reply. So, the Minia-
ter shou'q have a look at iy now.

Mr. Speaker: All right.

Shrl Hari Vishnu EKamath: When
I was there in July T was told that
the ration hag just been raised from
6 oz to 7 oz. That is @ wholly in-
adequate ration for an adult human
being. 1 am sure you will agree on
th_at point. There can he no two
opinions on this question.
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The Government has recently
adopted what is called a national
food policy, or js going to adopt one,
but certain features of it have already
been published. Every State has
made a zone by itself, and the
old zonal system has given place to
the State-wise zonal system. There-
by, the surplus States could, under
arrangement with the Central Gov-
ernment, export their surplus to the
deficit States, and each deficit State
could arrange to send from the sur-
plus areas in that particular State
to the deflcit areas in the same State.
1 wou!d. therefore urge that the
Government should take carly steps
it they have not taken them already,
to ensure that the geflcit Statp of
Kerala where an adult gets a sub-
standard, inadequate ration of T or
B ounces is provided with enourh rice
from the surplus State =0 that every
citizen, every adult could gey a ra-
tion of 12 ounces of rice as my hon,
friend has suggesied already, 12
ounces should be the min'mum and
1 hope that it will b done by not
mercly obtaining from the surplus
States but alse by rationing in the
rural as wel as in the urban areas.
They have introduced rationing in
certain big c'ties. I want statutory
rationing should by extendeg to rural
areag in Kerala State all the more so
because jt it now under Presidential
Rule. and Parliament gnd the Central
Govrrnment arc responsible for the
good povernment, good adminisira-
tlon and welfare of Kerala. T do
hope that this will be done in the
near furture.

Mr. Speaker: This has been srgued
by more than one Member. I am af-
raid that it might give a wrong imp-
ression to the outsiders as if they
were living only on six ounces. It
had been made clesr that it is an as-
sumption; it may be wrong; 1 can
only caly it an assumption. It had
been areued that it haq been to the
knowledge of the Government thatl
people in rural areas have got some
rice and thus supplement that quan-
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tity. My fears are when we hear
Members saying six or five ounces,
that might create a wrong impres-
sion in the minds of thosz who lis-
ten that people in India are living
on six ounces of ration. That should

be made clear.
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Shri Maniyangadan: It is true
that there is an open market but the
difficulty is that we do not get any
rice from outgide the State and the
surplus which js available there Is
taken away by the Government.

Shri Surendranath Dwivedy: (Ken-
drapara). The landless agriculture
labourers have no rice of their own.

-

Shri Harl Vishnu Kamath: I was
told by responsible citizens when I
was in Kerala; it was not mere
heresy. In urbapn areas as well
as in rura] areas they could not get
adequate rice; some people could of
course get it, but the vasy majority
-of citizens could not and that is why
the Central Government which has
the responsibility for Kerala now
should take necessary steps very
‘soon so that there may not pe grave
unrest in that State,

1 would like the Minister to tell
the House in the course of his reply
to the decbate how far ang fo what
extent al' the political parties
including his own Indian Na-
tional Congress, the Kerala Cong-
ress party, and the other parties
arc extending their co-operation to
the Governor who is the agent of the
President in the present context, I
did discover that President's Rule
was not appreciated by all in Kerala;
there were some who dig so, but
#0me others did feel as 1 had felt in
Parliament o few months ago that
the Legisiature should have been
given a chance to constitute s stable
Ministry.

T would like to sav a few words
about the detenus in Kerala. In the
near future, very shortly, as the
Adviser tp the Governor indicated

the day before yesterday in Kerala
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there will be a few more detenus
added to the detenus already in
Keraly State.

Dr. M. 8, Aney (Nagpur): Why?

Shri Harl Vishnu Kamath: A few
have already been arrested for pro-
Pakistan activities in Malabar, and
the adviser has given a sfern war-
ning to those Mopla Mus'ims of
Malabar who had migrated to Pakis-
tan many years ago ang had now
come to Malabar for some work or to
see their relations or some other
repson and are staying in Malabar
perhaps with permits, They are
taking undue advantage of thelr
position and are indulging in
pro-Pakistan activities. [ hope that
the Government wil] take drastic ac-
tion and will not show any mercy to
such clements, to such people, to any
such agents of Pakistan, and that the -
Government will prompily round up
these peop'e very soon and put them
where they deserve to be,

Then, as regard the so-called Jeft
Communists—it is a glur on leftism
to call them left Communists and
they should be ealled by their pro-
per name, that is, pro-Chinese Com-
munists. 1If you do npy want to call
them  treacherous  Communicts  or
traitornus  Communists, call them
pro-Chinese Communists; 1 would
not cal] them left Communists. As
regards these pro-Chinese Com-
munists, it is strange that even after
the outbreak of war with Pakistan,
their leader, who is still at large in
Kerala. Mr. Namboodiripad even
after being challenged hy his erst-
“while ally in the elecions the Chair-
man of the SSP, Shri § M. Joshi,
who asked him to categorically dec-
lare whether he regardg China asx an
AgEressor or not—at the time hefore
Pakistan invadeq Indian he said *No,
we are not going to make a stale-
ment; we still want and we are gtill
for a peaceful settlement with China™
—even now, after Pakistan has in-
vaded Indila and China supports
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Pakistain plus indonesia—I do not
bother about Indonesia's proffering
of help to Pakistan, because that will
only add to the food problem in
Pakistan, 1 do not know whether we
shoulg bother at all our scldiers for
our policemen can dea] with  the
soldicrs of  Indonesia,—even  after
this, Mr. Namboodiripad has not had
the honesty or the courage or the
patriotism to roundly condemn China
as the aggressor and as having de-
signs on India, in an unhply alliance
with Pakistan. In view of this I am
clear in my mind that they should not
be released and there should not be
any inclination on the part of the
Government to releasp any or all the
so called left, pro-Chinese or pro-
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Peking Communists detenus in Ke-
rala. Because I am told that Mr.
Namboodiripad =aid some days ago

that they would co-operute with the
Government if they release the de-
tenus, ang that kind of thing, 3 do
not wish to gay anything more: it is
on'y hypoorisy and dishonesty. 1 do
not wish 10 use any stronger words.
It may be that their plan is—if they
get a general re'ease for all their de-
tenusg, all of them, if God forbid, China
attacks in  the northern  sectlor,
mounts an offensive in the northern
sector.—these Communist detenus
may make a bee-line for some part
of the northern sector and set up a
Yennan type of Government north—
in the eastern region of India. The
Government should be on their guard
against this ruse that has been adopt=
ed by the pro-Chinese Communist
leadergs in Kernla. ] hope that the
Government will not be misled by
them. They have sent one of their
leaders to Moscow; that is for medi-
cal trentment and so, 1 do pot wish
to gav anything about that. But no
other consideration should induce the
Government to take a charitable view
of this matter, otherwise they should
keep these pro-Chinese Communists
of Kerala in detention as long as the
war with Pakistan Is on, as long as
China Is allying ltself with Pakistan

SEPTEMBER 13, 1965

D.E.G./D.5.G.

5246
(Kerala)

and as long as Mr E. M. S Nam-
boodiripad has not roundly condem-
ned has not categorically and firmly
stated that, China i; an aggressor
against India. That is the least he
shou!d do; as long as he does not do
that, these Communist detenus must
remain where they are at the moment.

One word more and [ have done.
In the statement here, there is one
word in the footnote. “deserving
detenu.” Politically, all of them are
equally deserving or undeserving;
they are in the same boat. But I do
not know what are the criteria for
judging who is a deserving detenu
and who is not a deserving detenu;
that shoulq be clarified—deserving
and undeserving or mnon-deserving
detenus.

A certain quantum of allowance
has been fixeg for the families of
these detenus, | am not for any per-
secution of detenus; they should be
detained for reasons of safety, bui
they shoulg be granteq adequate al-
lowance for the maintenance of their
families. But it is wholly incom-
prehensible  that another detenu,
who has also been accused of pro-
China and pro-Pakistan tendencies
in some way¥ or the other and has
been detained is being treated on a
lavish. royal scale far south in Kodai-
kanal. He is being given an allowance
of a thousand rupees or more—I do
not know how much, When the ques-
tion was raised in this House when
he was arresteq and sent to Kodai-
kanal, the Home Minister, Mr. Nanda,
declined to say what his status was,
whether he is an internce, detenu or
prisoner, what kind of action is be-
ing taken against him under the DIR.
We take it that he is detained. If he
is mnot detained, let the Govern-
ment say what has been done, This
is a wholly uncalled for and un-
warranteq discrimination with regard
to the allowance being given to Sheikh
Abdullah, compared to these com-
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munist detenus, They should be put
on a par, We know he met Chou
En-lai when he was in Algiers. We
know what his stand has becn on the
Kashmir issue Visa-Vis Pakistan and
India. I would, therefore, plead with
the Government that they ghould re-
vise their own attitude in this mat-
ter and ensure that there shou'd not
be any uncalled for discrimination
in this matter. They should define
who is a deserving detenu and who
an undeserving detenu. They should
also state why Sheikh Abdullah de-
serves all that. Is he a deserving
detenu to that extent that he ghould
be given this lavish royal treatment,
& man who has let down the country,
who has not kept hig faith with the
motherland, who has net been as
loyal to India as we would wish him
to have heen?

Lastly, 1 would once again request
you to have a look at this rice, so
that you moy be satisfled and
the Minister may be satisfied,
whether any human  basing can
cat  guch rice  with  impurity
unless, of course, he wunts
to damage his stomach his system,
and fall i1? T am sure the Govern-
ment does not want that to happen, 1
hope these matters will be borne in
mind—security and food for the peo-
ple—because they are the major pro-
blems in Kerals, and Government
should pay proper attention to these
matters in the coming months.

Y femm e (wEAT):
woge AgEy, & g S g A
12 1 0w afte avgar § o aw whn
Xt ¥ grew # & 1 o @y B2 oy
¥ 99 & w9 A dtg g v 9 afy
Wt E kW fr feepw A G-
v g | urx wY ofrfeafei 9 g
t fr wifew .3 ot
wre ®T vt fawaf o7 W & oW W
0 1 B v I o e g o W
w 0% TH § Iy TG A anaan
#wifwt mers i oy wd W
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w7 wrgan g fe gw amfosl &
V" Fo1 WA AOHR @Y | F
T ¥ wrRfaw o woer
arrAAT & @ vt Afor & Ave Ay
wifew T5r vt 1 AT A
WAt St @t §, oot R
wzat & 1 fawr 18 e % g fad
#f w1 ofomm @ gt @ fie e
e mA o G @
afrm frox wo fedi & wrod ¥ A
fo afreara & faores & af 2, 3w
Tt ST ¥ T AT Es
oW b mm e R e
wOT T e A avredr weqfre
g o wrRETEY vz § TR A
Wt w5 qforiy ser amr @ fred
feAi ot Tgafiare w1 A rdzEe
paaymeamRimm fe ww Im
&1 ¥y qfeem & g w1 At
AT %1 41 ATt argfaet o
v acm gw b ool wfeee &
famrs A frgemm 1 g7 w7 A A-

frararf g am i i 8
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el feafa & & g & wem arem
g % 3a &1 0w s P 9 o AL
g Iz § f w7 T | w8 e
qer § ¥t 1 @ ex gz o o
T4 wgfmE & AT e
W e @ oan amd ar owd g
=T AT AT § 9| ¥ 99
w7 T KT €] W TET GITESTY a7 oY
1 a7 T AT R A AT
f& aveT gquy amfi § A T3
wifrw 3518, 39 %1 frgr w3, 33 & w1wi-
a7 frrn T oY g & R
Al od ¥ wwer }oAm qAl T
tpcer SR ol
Shri Muhammad Ismail (Manjori):

Mr Speaker, Sir, Shri Kamath was
unkind to the Moplshs of Malabar.
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8hri Hari Vishnu Kamath: It is
in the papers.
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Shri Muhammad Ismail: He alleg-
ed, or his suspicion about sume of
them is, that a few people who went
to Pakistan some years ago have re-
turned here and they are creating
some trouble according to him. But
he must understand that their hav-
ing come back to India shows very
clearly their attachment to our coun-
try. They did not want to be |in

that country, Pakistan. It is not
today that they have come. They
have come years and years back.

They, as well as the other Moplahs
In the country, are as gtrong, firm
and unmoveable jn their attachment
to the country, particularly now, as
also any other Muslim or any other
citizen in the country is. Every one
of them is prepared to make any
sacrifice for the success of the Indian
Army. They are eager and prepared
to serve in the army. They are pre-
pared to make any contribution to
the war effort which the Government
may demand of them.

Shri Harl Vishnu Kamath: Let my
hon, friend read Shri Raghavachari's
reported speech.

Shri Muhammad Tsmall: Tt is very
unfoir, very discouraging to make
such remarks about  those  people,

The police also seem to be taking
action against some people on flimsy
grounds, If therc is an altercation
somewhere between certain  so-call-
ed Nationalist Muslims and other
Muslims, then the police seem to
take the side of the Nationalist Mus-
'ims and those other people are
arrested, I challenge, Sir, anybody
to produce a single cmse in  which
anybody in Malabar or anywhere
else, any Muslim, has been anti-
national in his activities. You can-
not find out such p case and prove
it. It anything is proved against
them, I am very much for taking ac-
tion against them Nobody wants to
cover such cases.

Shri Harl Vishna Eamath: It has
been taken already. Six  persons
have been arrested.
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8hri Muohammag Ismall: I would
request the Gover t not to go by
such talks, not to take action on
such flimsy grounds and pester peo-
ple at such a time as this. Those
people, those patriots must be en-
couraged and their resources must
be consolidated and used for ‘the
success of the war, They are pre-
pared for doing everything, 1 reite-
rate it, for the success of the war
against Pakistan, the aggressor.

Sir, coming to the Demands, when
one goes through, particularly, the
Excess Demands, one is struck by the
fact that the excess money that is
required for expenditure by the
Government in Kerala is accounted
for by unanticipated expenditure in
mnany cases. In assessing the expendi-
ture they maeke wrong assessments.
For example, instead of mak-
ing a gross assessment, instead of
finding out what would be the gross
expenditure on a particular item, they
make an assessment of the net expen-
diture with the result that the expen-
diturs over and above that was
unanticipated and they have now to
ask for more money. Again, in
most of the cases where excess
money i3 asked for, it is om
sccount of  litigation that  has
occurred mainly over land  ac~quisi-
tion by the Government. I think in
no case have the courts confirmed the
action of the Government and in
almost every case more money than
what the Government gave was or-
dered to be paid to the litigants.
That amounts to harassing the peo-
ple unnecessarily. The Government
must tke a note of these things and
hereafter do things in a fair way so
far as the people are concerned.

With regard to the industries of
knows that the
has taken the least interest
matter of industrialisation of
Kernla. That can be seen tmrn_'lhe-
figures showing the allocation given
to Kcrala in the First Five Year
Plan, the Second Five Year Plan and
also the Third Five Year Plan. More
money. comparatively, than has been
a'lotted to other States must be
allotied to Kerala because of its spe-
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Centre
in the
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cial circumstances. But here not even
s0 much money as has been allotied
to other States has been given to
Kerala. Even the State Government
has been tinkering with the problems
of this problem State.

For example, as has been pointed
out by the previous speaker, Rs. §
¢rores were allotted for expenditure
on fisheries, But the State Govern-
ment has not spent even Rs. 3 crores
on this foremost and important in-
dustry of Kerala. The fisheries of
Kerala are not like the fisheries of
any other State. It is said that 75
per cent, of the fishing industry of
the country is concentrated in
Kerala. But the people who are en-
gaged in the fishing industry are
the poorest of the poor in the coun-
try. Nowhere else can we find
poorer people than the fishermen of
the ,west coast—that is. Kerala
Everything llke bad roads, insani-
tary conditions, bad housing condl-
tions, bad drinking water ete, which
go to make for disease and pestilence
are prevalent in the fishing areas of
Kerala. The local Government has
shown scanty interest in this matfer
and have allotted only a scanty
amount of Ra, 5 crores to be spent
over the five years in the Third
Plan. The fishing indusiry of Kerala
is one of the greatest industries of
Kerala and one of the greatest fish-
ing industries of the country. The
G-wernmcnt must establish a fishing

dustry in the public sector in that
area, But it will reqiure not Rs. 5
crores as provided, but Rs. 50 crores
or even 60 crores. They should pro-
vide proper communications, trans-
port, proper facilities for cold storage,
equipments necessary for deep sea
fishing etc, ' This is a crying need
for Kerala. This indusiry has been
in existence in Kerala from times
immemorial. Tt is not wise to allow
such an industry to perish and then
try to start new ones. When an
industry is In existence and people
are trving to make a livelthood out
of it, it must be taken over by the
Centre by establishing m public sec-
tor fishing industry,
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Now they are tinkcring with the
fishing industry, They are think-
ing of sume cold storage facilities
somewhere. But there |g no appre-
ciable ymprovement in the catching
facilitics,. Nowadays more and more
countries have taken to deep  sea
fishing and improved their techni-
ques which enable them to catch
more fish. If they are adopted In
Kerala, we can catch 7 to 8 times
the number which we are catching
now. Therefore, modernisation of
the fishing industry of Kerala will
be of benefit not only to Kerala but
to the couniry as a whole. Because,
by this industry Kerala is contribut-
ing towards the earning of more
foreign exchange for the country;
not only that, It supplies a main jtem
of food for the people, Besldes, it is
a source of fertllizers and poultry
feeds. In spite of all these benefits
of the fishing industry for the whole
of the country, especially fn the
matter of mhmnliai increase |n the
food production, indifference and
many other things undesirable are
found In the fishing areas, such as
insanitary conditions, very bad roads
and cmnmunjntlr.ma. no proper
d;l.r.l:ln; water, not to speak of the
[ ce of facllities for mod
ey ernising

Now, over and above that, the
people are given 5 very scanty ration
of tice. How can those poor people
keep their bodies and souls together
with this meagre ration? 8o, Gov-
ernment must take immediate steps
to Improve the conditions of fisher.
men and the fishing industry in Kerala
There should be a public sector pro-
ject with its headquarters at Tanur
which is the traditiona] centre of
fishing. A {actory for making ny-
lon nets should slso be established
at Tanur, because such nets are
very badly necded. Alswo, » trainlng
centre for young fishermen may be
established at the same place If
they do all this they will find that
they will benefit not only Kerala but
the whole country in the matter of
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foreign exchange, additional
of food ete.

With regard to food, Government
must gec their way to increase the
quantum of food ration and see that
the qualily iz improved. The pre-
sent quality of rice gives rise to
diseased and pestilence. It is  not
the fault of Kerala people that they
are not producing as much rice ag is
required for them, They are pro-
ducing other commodities which are
bringing in the badly needed foreign
exchange for the benefit of the whole
country. The whole country should
look after the brave little State of
Kerala and solve its problems, spe-
cially in the matter of food. The
people of that State must be fed ade-
quately. Their demand for 12 ounces
of rice is not at all unjustified, They
shoul not be told that people in
other parts of the country are pro-
ducing more foodgrains, so they are
getting more foodgraing but the
people of Kerala are producing less
rice and so they will get less of rice.
That is poor logic. It must not be
forgotten that the people of Kerala
are producing other commodities
which are neccssary for other peo-
ple and for earning foreign exchange

supply

without which our country cannot
progress. Therefore, I want the
Government to take more interest

in the development of Kerala, parti-
cularly in the fishing industry, and
in supplying them adequate quanti-
ties of foodgrains.

The Minister of Finance (Shri
T. T. Krishnamacharl): Mr. Spea-
ker, Sir, T will first deal with the
petro-chemical complex, Also, be-
fore dealing with that, I would like
to mention that this question of
development of Kerala is a mater
with which we are very greatly con-
cerned. The Ministry is taking a
keen interest in it and the Co-ordi-
nation Department has been in close
touch with the problems. It s pos-
aible that I might have to come to
the House again for other supple-
mentary demands because of the ex-
cess exvenditurs that we are mak-
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ing in very many directions, some
of them covering the points raised
by the hon. Members in this House.

In regard to the petro-chemical
industry hon. Members must under-
stand that we have a refinery at
Cochin and we are trying to utilize
the excess naptha that iz available
in that refinery. The petro-chemi-
cal industry would depend upop the
amount of naptha that is available
over and above the paptha that we
use for our fertilizer project, Some
part of the expansion of the FACT
in Alwaye would use up some of
the naptha and the new fertilizer
project that has been sanctioned
and is still under way, which is
meant to produce 200,000 tons of
nitrogen in a year, would practically
take away all the surplus mnaptha
that is available in this refinery.
The question of other by-products
being utilized by a petro-chemical
complex will have to wait until such
time as we expand the capacity of
the reflnery at Cochin. It is not
a question of some one not want-
ing to give Kerala State a petro-
chemical complex. It is entirely
dependent upon the quantum of raw
material that will be available. At
the present moment, all that would
be available from the reflnery
would be used for a purpose .which
has a higher prority and hon. Mem-
bers will concede that fertilizer has
a very high priority.

In regard to the gquestion of fish-
ing projects, hon, Members have
made a number of valuable sugges-
tions. 1 can inform hon. Members
that this is a matter which is en-
gaging our attention and a consider-
able amount of activity is under
way in regard to a comprehensive
scheme for the development of
fisheries. Hon, Members know that
there is already a Norwegian pro-
ject which Is in operation which has
many facets, all of which are being
developed. The position given to
marine fisheries in the Fourth Plan
i{s considerable and 5 good part aof
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this development would come in
Kerala,

The development of fishing har-
bours has been undertaken. Under
this scheme, it is proposed to con-
struct in the Third Plan fishing har-
bours at Vizhinjam and Mopla Bay
and providing landing and berthing
facilities at Beypore, Baliapatam,
Azkhikode and Ponnani. Besides the
Mopla Bay, the work on the break-
water started in 1863 with techni-
cal assistance from the Indo-Norwe-
gian Project is likely to be complet-
ed this year, Landing wharves are
proposed to be constructed at Balla-
patam and Beypore, Construction
of a fishing harbour at Cannanore
has also been taken up under the
Indo-Norwegian Project.

The development of co-operatives
among fishermen is under way and
a considerable amount of headway
has been made in this matter.

Some hon. Member had raised the
point of storage facilities. This is
also a matter which is now being
taken up. Construction of two 5
ton ice plants with capacity of 25
tons ice storage and 5 tons fish gtorage
has been completed at two places.
Work in respect of 3 simple
cold storage unmits of 1 ton capmcity
at Kottayam, Trichur and Chengan-
hur has been undertaken. The work
on the ice plant at Cannanore under-
taken by the Indo-Norwegian Pro-
ject is under way. Besides, ice
plants and cold storages have been
set up in Kozhikode, Quilon, Mat~
tancherry, Vizhinjam  Trivandrum
and Kayambkulam.

‘There is also a proposal of the
Government of Kerala for setting up
a unit for manufacture of nylon
fishing net. The proposal has been
recelved and a credit allocation has
already been made for this purpose.

Hon. Members will, therefore, rest
assured that this question of fisher-
ies Is having a very high priority.
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Another hon. Member made a point
about sea erosion, This also is &
matter which we are considering as
to what is the particular method to be
adopted whether we should continue
with the method of the sea wall or
whether we should start fingertip bays
in order to prevent sea erosion. That
is a matter which is now being in-
vestigated.

So far as the point about the dete-
nus and their allowance is concerned,
I will communicate whatever the hon.
Member has said to my colleague, the
Home Minister,

The most important and perhaps
the most controversial point i3 the
question of rations. 1 thought, I had
the privilege of my hon. colleague,
who knows a lot about it, to come and
mention about it.

Bhri Harl Vishan Kamath: Has
he disposed of the detenus’ allowance
issue?

Shry T. T. Krishnamachari: 1 said, I
will refer it to my colleague, the hon.
Home Minister.

Shrl Harl Vishnu Kamath: No reply
today?

Shri T. T. Krishnamachari: Unfor-
tunately, I cannot give any reply to
that particular matter because it is a
matter in which administratively he
is there and a decision has got to be
taken by him. I have no doubt that
he will take into account the opinion
of the hon. Members here and do the
needful in the matter

Shri Har{ Vishon EKamath: On »
point of order, Sir, I would like to
submit, with all respect to the Finanze
Minister, when Budget Demands ate
discussed in the House, whethe: it is
the original Budget or the Supple-
mentary Demands, I suppose, the
Government Is expected to reply to
each of the issues raised in this
House. This issue was specifically
raised. It may be that the Home
Minister js not present just now, but
is it not obligatory for the Govern-
ment to ensure that all matters that
are relevant to the Budget and that
have been raised in the House by
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hon. Members on both sides of the
House, should be replied tv and satis-
factorily answered?

Shrjy T. T Krishnamachari: The
point of order is valid. The hon.
Member can take the deuvision from
me if he likes. The matter will be
considered; it will receive due con-
gideration. No Minister is obliged to
give a positive reply to any point that
is raised,

Shri Harl Vishna Eamath: On the
point of order, what is your stand?

Mr. Speaker: There is no dispute
because the hon. Minister says that
the point of order is quite valid. He
has admitted that. There is nothing
that remains for me. But he says
that now that these things huve been
raised, the Government would consider
all these things that have been put
forward in this House. It is not
that the Government should come
ready with the decision on any point
that is ralsed. The Government can
certainly say that it has been brought
to their notice and that they will
consider it and then decide.

Shri Harl Vishnu Kamath: 1 am
grateful to you for your helpful rul-
ing, but as a corollary to that, could
you assure ug that these lssues which
1 have raised will be answered, it not
tomorrow, the day after or sometime
in the course of this session; or, will
they be left unanswered during the
whole session and the Budget discus-
sion will thug become futlle and
fatuous?

Shri T. T. Erishoamachari: If I may
bumbly submii, 1 can ccrtainly give
the assurance that this will be con-
sidered but I can certainiy not give
an assurance that it will be consider-
ed and settled to the satisfaction of
the hon. Member.

Shri Hari Vishou EKamath: 1 said,
“Will they be answered?”

Shri T. T. Krishnamachari: That

assurance cannot be given. 1 said
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that this will be considered. The
hon, Member may put 3 question and
ask as to what is the slate of the
question.

Shri Hari Vishnu Kamath: Iy that
the position that you adumbrate?

Shri T. T. Krishnamacharl: Or, the
matter might be raised again. I have

romised to bring forward another

upplementary Demand, because we
have undertaken certain expenditure,
asg soon as the Supplementary De-
mand was formulated. I think, I
will have an opportunity of facing the
hon, Member on this particulur sub-
ject later on

Shri Harli Vishng Hamath: I am
sorry to interrupt on a point ot order
again because the hon. Minister's
reply has made matters worse. 1
know that he cannot anywer, nor his
colleagues, to my satisfaction and I do
not also expect of the Government
that I should be satisfied; but this
House should be satisfied that the
points that have been raised In this
House have been answered. To en-
sure satisfaction, we will do it in other
ways; but here the point is that he
has suggested that we should put a
question again or rase the matler
again. FHaving raised the matter to-
day, is it necessary for us, to raise it
again in a different form so as to get
an answer?

Mr. Speaker: When he has said
that Government would consider it
certainly Government would take
some time. He says that he is com-
ing up with another Supplementary
Demand. Probably by that time the
Government might take a decision
and might be able to give a definite
answer about the lssues that have
been raised. This is all that he is
saying. T do not think there is any-
thing wrong in that. He says that
now the Government would consider
all these issues and aspects of that
allowance that have been raised but
there Is no decision with the Govern-
ment that they might unncunce today.
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What he means to say ls that very  which are unconnected though  the

soon when he will probably be com-  houses are all unconnected. So, the

ing up with another Supplementary  position is somewhat diflicult, But

Demand, that point alsn can be re-
peated and by that time he hopes
that the Government would be ready
with their decision

Shrj Harl Vishnu Komath: In thls
session or in the next seasion?

Mr. Speaker: How can that be saii?

Shri T. T Krishnamacharl: As a
matter of fact, I agree that I must
satisfy the House and, 1 think, we
satisfy the House every time we come
up here.

In regard to rations, the point that
wag raised by the Chair was eox-
tremely valld. This question of in-
formal and supplementary rations for
the rural areag is a thing based on
the fact that the rural areas have
some additional facilities avallable to
them. The question whether the
levy will be such that all the surplus
in the rurpl areag will be mopped up
because of the levy, I think, is a
matter which has to be examined.
The presumption is that it would not.
In the rura] areas what Is being
given is supplementary ratinn

Mr. Bpeaker: Quite a large number
of foreigners are sitting in the gallery
and I had apprehensions that they
might carry wrong impressions about
that,

Bhri T. T. Krishnamachari: 1 am
grateful to the Chair for having made
this point, i

The point about Malabar js thie
have spent off and on geveral weeks
every year for 20 vears in that arca
and it is very dificult {» Jelineate a
town and village. In fact. it is very
difficult for you to get out of & car.
If you have need to get out of a car
and lookej around, you will find
peop.e and houses ail around you.
That is the Kerala complex. Towns
are there undoubtedly. The munci-
pal limits are there. But then the
question for an oulsider js to deli-
meats it There are no villages

having in mind the fart that in the
rural areag thore is a certain amount
of fooigrains left in their hands, this
kind of an arrangement has been
made. If the arrangement is not
satisfactory or if, by any reason, the
levy system is so successful that we
can undertake wholesale informal
rationing, I think, the matter wil] be
considered by the administration of
Kerala as also by my colleague, the
Feod and Agriculture Minister. At
the present moment when hon. Mem-
bers mention the quantum of rice
that iz available they forget the fact
that wheat is also given. It is quite
likely that wheat is a thing which
people do not want. In many cases
they do want it nowadays. But the
Question of increase of ration iy for
the perioj of festivity. It is for the
Onam period and it is given already.
Therefore the Increase in ration has
been decided upon for a tempnrary
period and, naturally, this would also
mean that once the period Is over, it
may be more or less a matter of as-
you-were. But this is a matter agoin
which is engaging our attention, As
hon. Members know, we are passing
through extremely criti-al time in
rezard to fooligrains; but so far as
Kerala is concerned, the prioritics
that are imperative in the situation
are being considered and observed.
So, I can give the hon. Mem%ars an
assurance that this matter is engog-
ing the continuous attention of G:v-
ernment.  All that needs to be done
and could be done in thiy maticr
woulj be done.

Sir, 1 have, more or less, completed
whatever I have to say in regara to
the major mspects of the problems
raised under these two motions,

Mr. Bpeaker: May I put all the cut
motiong together?
Bhri Warfor: Yes.

All the cut motions were put and
negatived,
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Mr. Bpeaker: Now, 1 shall put first
the Demands for Excess Grants in
respect of the State of Kerala.

Shri Harl Vishnou Kamath: On &
point of order, Sir. 1 am sure you
will agree with me that when the
Demands are voted, there should be a
quorum in the House.

Mr. Speaker: Without saying that it
is a point of order, he can only ralse
the question of gquorum,

Shri Hari Vishno Eamath: It 15 a
matter of the Constitution. That is
why it is & point of order—the Cons-
titution is involved here.

Mr. Speaker: The gquorum bell is

being rung.... now there is quorum.
The question is:
“That the respective excess

sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
President out of the Consolidat-
od Fund of the State of Kerala
to make good the amounts spent
during the year ended 31st day ot
March, 1982, in respect of the
following demands entered in the
second column thereof:

Demands Nos. IX, XIII, XV, XXIII,
AXNXIIL, XXHIV, XLI to XLIII,
XLVII ang L"

The motion was adopted.

[The motions of Demands for Excess
Grants (Kerala), 1961-62 which
were adopted by the Lok Snbha are
reproduced below—Ed.]

Desmanp No. IX—Hzaps or Starms,

MINISTERS AND HEADQUARTERS STAFT

“That a sum of Rs 127,762 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of Heads
of States, Mjnisters and Headquar-
ters staff for the year ended the
31st day of March, 1962."

Dmmano No. XIII—ADMINISTRATION OF
JUSTICE

“That a sum of Rs. 58,539 be
granted to the President out of the
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Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of ‘Adminis-
tration of Justice’ for the year
ended the 815t day of March, 1962."

Demaxp No. XV-—Pouice

“That a sum of Rs. 2,53,053 be
granted to the President out of the
Consolidateg Fung of the State of
Kerala to make good an excess on
the grant in respect of Police’ for
the year ended the 31st day of
March, 1962."

Demanp No. XXIII—Pusuic HeaLrs
ENGINTERTNG

“That a sum of Rs. 3184725 be
granted to the President out of the
Consclidated Fund of the State of
Kerala to make good an excess cn
the grant in respect of ‘Public
Health Engineering' for the year
ended the 31st day of March, 1962."

Demanp No. XXXIII—ComMUNITY
Drverorment  Prosects, NATIONAL
ExtENsiON SErvice, Locar Deveror-
™MENT Works AND ExrEnsrton CENTRES

‘““That a sum of Rs. 0,03.046 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of “Commu-
nity Development Projects, Nation-
al Extension Service, Local Deve-
lopment Works and Extension Cen-
tres" for the year ended the 31st
day of March, 1962."

XA IV—Crvi. Worxs

“That a sum of Rs. 22,87,277 be
granted to the President out of the
Consolidateq Fung of the State of
Kerala to make good an excess on
the grant in respect of “Civil
Works" for the year ended the 31st
day of March, 1962,"

Demanp No,

Demanp No. XLI—CAPITAL OUTLAY ON
FomrEsTs

“That a sum of Rs. 4750 Dbe
granted to the President out of the
Consolidateq Fung of the State of
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Kerala to make good an excess on
the grant in respect of ‘Capital
Outlay on Forests’ for the year
ended the 31st day of March, 1962

Demane No. XLIT—Carrtar  OUTLAY
ON IRRIGATION

“That a sum of Ras. 6541,640 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of ‘Capital
Outlay on Irrigation' for the year
ended the 31st day of March 1882."

Demanp No. XLIII—Carrear Ovriay
on Pusurc Heavta

“That a sum of Rs. 137319 be
granted to the President out of the
Consolidated Fung of the State of
Kerala to make good an excess on
the grant in respect of ‘Capital
Qutlay on Public Health' for the
year ended the 31st day of March,
1062."

Denanp No. XLVII—Carrrar Outeay
oN Crvi. WoRrks

“That a sum of Rs. 498373 be
granted to the President out of the
Consolidateq Fungd of the State of
Kerala to make good an excess on
the grant in respect of ‘Capital
Outlay on Civil Works' for the
year ended the 31st day of March,
1962."

Demanp No. L—Commuten Varve or
Prns1ons

“That u sum of Rs. 20,442 be
granted to the President out of the
Consolidated Fungd of the State of
Kerala to make good an excess on
the grant in respect of ‘Commuted
Value of Pensions' for the year
ended the 315t day of March, 1962."

Mr. Speaker: There are cut motions
on the Supplementary Demands for
Grants in respect of the State of
Kerala. May I put them together?
Yes.

AU ghe cut motions were put and
negotived.

(Kerala)
Mr. Speaker: The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of the fol-
lowing demands entered in the se-
cond colump thereof—

Demands Nos. IX X, XII, XXIII,
XLIII, XLVII, LIIf and LV."

The motion was adopted.

[The motions of Demands for Supple-

mentary Granty (Kerala), 1965-88,
which were adopted by the Lok
Sabha, are reproduced below—Ed.].

Demanp No. IX—Heang or States,
MmvisTers AND HEADQUARTERS StTAFF

“That & Supplementary sum not
exceeding Rs. 53,400 be granted to
the President out of the Consolida-
ted Fund of the State of Kerala to
defray the charge; which will
come in course of payment during
the year ending the 31st day of
March, 19868 in respect of Heads
of States, Ministers and Head-
quarters staff.”

Demanp No, X—D1sTRICT ADMINISTRA-

TION AND MISCELLANEOU§

“That a Supplementary sum not
exceeding Rs. 20,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1988 in respect of District
Administration and Miscellaneous.”

Deraanp No. XIl—Jams

“That 3 Supplementary sum not
exceeding Rs. 28,000 be granted to
the President out of the Consoli-
dategq Fund of the State of Kerala
to defray the charges which will
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DeMaNd No. LV—LoANS AND ADVANCES

come in course of payment during
the year ending the 31st day of
March, 18686 in respect of Jails'"

Drmano No. XXIII—FisHerres

“That a Supplementary sum not
exceeding Rs. 6,01,100 be granted
to the President out of the Con-
solidateq Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 61st day
of March, 1068 in respect of Fisher-
fes.”

Dzmanp No.
oN PusLic HeALTH

“That a Supplementary sum not
exceeding Rs, 1,50,000 be granted to
the President out of the Consolida-
ted Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1968 in respect of Capital
Outlay on Public Health.”

Demanp No. XLVII—Carrrar OuTLAY

oN PusLic Works

“That a Supplementary sum not
exceeding Rs 550,000 be granted
to the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 19668 in respect of Capital
Outlay on Public Works.”

Demano No. LIII—Caprrar OuTLAy on

Scuemres or GovERNMENT TrADING

“That a Supplementary sum not
excecding Rs. 200 be granted to the
President out of the Consolidated
Fund of the State of Kerala to de-
fray the charges which will come
in course of payment ducing the
year ending the 31st day of March,
1866 In respect of Capital Outlay
on Schemes of Government Trad-
ing”

XLII—CapPrTAL  OUTLAY

BY THE GOVERNMENT

“That a Supplementary sum not
exceeding Rs. 4500300 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of paymeat
during the year ending the 31st
duy of March, 1966 in respect of
Loans and Advances by the Gov-
ernment.”

1226 hrs,

DEMANDS FOR SUPPLEMENTARY*®
GRANTS (GENERAL), 19683-86

Dxmanp No.
ErrecTiveE—Navy

Mr. Speaker: Motion moved.

“That a Supplementary sum not
exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
charges which will come In course
of payment during the year end-
ing the 31st day of March, 1966, in
respect of ‘Defence Services, Effec-
tive—Navy'.",

Demanp No. 36—Orrum
Mr. Speaker: Motlon moved.

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 81st. day of March, 1966, in res-
pect of ‘Oplum™”

Demano  No.

MATION AND BROADCASTING
Mr. Speaker: Motion moved.

“That a Supplementary sum not
exceeding Rs, 885000 be granted
to the President to defray the char-
es which will come in course of

*Moved with the recommendation of the President.

12—DerEncE SERvVICES,

T1—Oter  Revewux
ExpENDITURE OF THE MINISTRY OF INFOR-
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payment during the year ending
the 31st day of March, 1966, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Information
and Broadcasting'.".

Dzmanp No. 102—Overseas CoMmUNI-
CATIONS SERVICE

Mr. Speaker: Motion moved.

“That a Supplementary sum not
exceeding Rs. 16,15,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1966, in res-
pect of ‘Overseas Communications
&ﬂml‘"l

Demano No. 133—Carrtar OUTLAY OF
rax MivisTRy or INDUSTRY AND SprLy

Mr. Speaker: Motlon moved.

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which wil] come jn courye of pay-
ment dusing the year ending the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Industry and Supply'.”

Devarvp No, 148—Caprrar OuTLAY on
Posts aND TELEGRAPAS (NoT MET rROM
RevENUE)

Mr. Bpeaker: Motion moved.

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the char-
ge3 which will come in course of
payment during the year ending
the 31st day of March, 1068, in res-
pect of ‘Capital Outlay on Posts

and Telegraphs (Not met from
Revenue)'"”
Mr. Speaker: These Demands are

now before the House. There is one
cut motion by Shri Krishnapal Singh.
He is not present. So, that is not
moved,
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Shri Priya Gupta (Katihar): I
rise to say a few words on some of
the items mentioned here.

Firstly, in regard to Demand
No. 141—Capital Outlay on Roads—I
woilld like tp say that with great
hope we have been waiting for the
grants to be sanctioned in respect
of the schemes for the construction
of roads in the District of Purnca and
especially, in my constituency, in the
sub-division of Katihar. The condi-
tions of metal roads are very bad in
that area. As 1 submitted earlier, a
few days ago, the total mileage of
metal roads constructeq is only 17T
mles guring the lasy 16-17 years
after independence. This is an area
comprising of about 9 thanas which
isndborderlng West Bengal and Nepal
and which is very close to Pakistan.
Here, the gub-division headquarters
are not even connected with the
block headquarters and district head-
quarters.  Unfortunately, the d fii-
cultie: of the people over there in
respect of transport have not been
taken into accouny by the Govern-
ment correctly. These are the places
where the transport i{s of primary
importance and of prime necessity
because pg other source of transport
is availab’e to the people there 1
would request the Government that
the difficulties of the toiling masscs
there should be taken into account
and a special grany be given for the

purpose of construction of roads
there,

12.29 hrs,

[Mr, Derutv-Seeakrr in the Chairl

Then [ come to Demand No. 102—
Overseas Communications  Servire,
It was al=o raised duting the Questian
Hour that the oversras rommunica-
tions service shouly also ha fn'eee
linked with the State capltals. This
should be done,

In respect of the D mand relat ne
to the Ministry of Industry and Sup-
ply, I request the Ministry to consi-
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der the question of the surplus tech-
nical and engineering personnel.
While winding up a particular indus-
trial project, they should see that the
technica] personnel is carried over
from one project to another go that
they may not be out of employment
al] of g sudden,

Lastly, about the capital outlay on
Posts and Telegraphs, 1 submit that
the question of opening more post
-offices in the areas which may be on
the border fhould be very seriously
considered. Especially, in respect of
the bordering places in the eastern
part of Bihar, the postal communica-
tion is very poor and 1 requesy that
a concerted effort should be made to
seg that the post offices and telegraph
offices are made available to the
people there.

With these remarks, 1 suppory the
Supplementary Demands for Grants.

Shri Himmatsingka (Godda): I
support the demand for grants.
Looking to the present condition of
affairs in the country and the fight-
ing that is golng on with Pakistan,
1 fee) that steps should be taken to
utilise the existing capacity in the
country for the manufacture of such
things as may be necessary for the
Army, Navy and Air Force. There
is sufficient capacity in the country
which is at present lying idle and
which can be wvery usefully utilised
for the manufacture of a number of
articles that mauy be in demang and
may be used in the present conflict
that is going on with Pakistan. I
fcel that the Defence Minister and
the Minister ot Industry and Supply
shoulg send for industrialists and
others who have a hold on these in-
dustries and tel]l them what we need
and what can be manufactured in the
country which can be of help in
either :upplementing the production
-of ordnance factories or otherwise, I
understand that the persons in charge
of the fartories producing textiles
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were sent for and given certain orders.
The engineering industry also can be
very properly utilised and can be
made to come in the aid of efforts
that are being made to defend our
country against wrongful aggression
by Pakistan. I, therefore feel that
steps should be taken to find out
what can be manufactured and what
are pneeded by our Army, Navy and
Air Force, so that the capacity that
is at present available in the country
may be properly utilised in the de-
fence of the country,

With these remarks 1 suppory the
Demand

st o Ho forddl: (weai): gur-
e wged, & Wi e fewty e
36 M v UEH ¥ wafaa g, e
ST ST FAT AEAT § 1 g 2w
H WE W1 IR qgT AL AR H
mHfEadm ¢ R
gadrdwr At GRS o, A
TR wiEmaan i g g
STET ATAAT § | §F qEew H AT AT
#z8y fewie wivft ik & @7 FTO0T |
¥ W ot gmaT memar Ay frar g
Loiewm g fF waft ot &1 0w
fafewe wmam & g@ ®1 whw A
w1 Frrafoor Fom wwaT @ o g Frafoo
Y ¥ { wT T T & ) TAet oW
aqrferet gt & foriy i oferdt g &
veagfafas =0 & gt 2 Wk
o fod ot femrli #1 oe2
fer o ) &t wmem % gt oy o
FeaTeA T & | AT S gATar Anfe
T ggt T e T amn § 99 g
ag fafxez gar § fo feaeft it w7
JeTed g Agt T o | oW
g9 & | T e w8 fafewa g o
A daw W el fani
1 wrEvawAt T aw o | Afer
WY 34 ff gur w7 W fafee wmen
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A W w7 I 4 1 gy Sifafeww
S ¥ wER 9T, whHE ¥
o wHwawi ) faewfor 9T wgr
wim % v A o wif|y @,
wew g At o anfgd o, wwi o
Wt o # qark gt | e sfom
g gt fir forer afear av, faey e
a7, et et 9w @R sfgdr
T 9T WEW A W N F wfremar
Hadm gark sk ) va e fag
o wfaw = F aw @ qft it
wfers Jwre= g @ 99 wfos e
Ffagdar o 31 g dw www
wr{rd amot |

ag et g w1 gf 7 w afes
% e frer ¥ ww A o7 |
Tm few TwT T o a3 F daww
# wfow sl @ fewfr o=
WAV 7 A0 7 gwd gt
7 T wEng G g 2 e g R
TETFAE AT AT fER E ) ek IS
NI, I H A AF T 27 g
g fr % wivw  wriwat o Faaves
A AT @ W IEEATG § oww
¥C U I AT A, D Qi ™
TH TIY §NES F F ATHIG T gATT
it qwa %X fTr 91T 39 wrefat
R fearl w1 w9 It faew
T ot w2z T ey o o T
SR GUT | Ay TEATArT A # g
aT | AN 9T (T T8 T o fe
afew Q& 37 Al ¥ W@ ww
AR o T s ST
g ST T 9T g 1 ¥ w22 o oy
mﬁ‘ﬂfim,lﬁirrq;ﬁqlwl
¥ St aTd ¢ T W gurt Farer Hamey
w1 e arn ity mfe o ATy £
gIAT q@TT I E |

5272

T ¥ Feqre & ard ¥ ow § ey
g A aEE & A et ), R
T § W1 we %y ¥ & fed wmwan
Bt W & W EHAT, OO we-
T o} e &R A
I ¥ W T qqW & I AFC &K
wiafai # e waw T g
T % ST BT T AT T § W
FRAWE YA § o
Tg ¥Z WA WET A% qoar qm !
W 9T WY guwt sw LN 0 oY
ORI MW | AT W
wrat o FOR e s R § o
o aTy TR TR EETC ST A ¥ O
WX qra W) aga wrEET A faer awdy
@ oy YEwra fawrar @ g,
ag ¥ wwm A oy wmr R
r® a7 farer wraTew w1 vAvy oA € W
w7 wmt #1 dfeawnt v fgd

% 75 oft wg g g g e W
#1 qewrTre ¥ Gt it e -
e agafeai g sifawg oft &
f& v weww Ay FATE A
wTaE OF AT & g &few gt @ #
o® @A E T g § fe
aga wfew s & wodft weirm Ay
W ardrge qgAT vt @, g WA
u¥ta gfera & amage ot Shwdt @ 7
1A ¥ A€ ARG AT g, W
wAwm T g, Few o W T g
Tt g ¥ ogi FEwT  JeoEA g,
gt FAwr owfa@ femr wer gy
aff fraw F AEA T fU, wAEI N
§Y, ¥OF T 99 1wl % 44T A
At mar #, Og WO RAW oA AfY
o § | AT W ¥ g T\ 9 Ty
¢ 1 #fwa ot % o 7o feafaen
wam @ 9% wg omen § fe o wgife
Lt (R Ul LR B
o A e R AdT e g fe
arefryT 1 TS ATy Ay & oW
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[ Fo 7o fadd)
Mg # el RaF § W At T o
QEwTATE W1 IEnEA gar & ar
wgi o g g fed T E s
® O OTEVEwaT § | Wgt gwwt
Wl ORI a9 ¥ SR g § aEr
qATTAEE 397 § FAT §Y A Farer
FHET g W § 1w ey wiew ¥
wiow crwmenoe ¥ Sonea 9 gw Wi
T owfed 1 Frow A wewEmmE w7
A B 66§, AT A A wwar g,
agt oad fog Svgne weee § 1 i o
ot Bt § et fawre W qeer-
s Ped ww e e afgh
wfe wri & fag gwer gfam gt o

& wrowr e ferrw Ao 71 &Y
o ot wefas Mg g | W
femts ® o gu wF qa1 ATHH g
t fr 79 OF qdT FEaT ®) wTaw w
®1 ST & W & ot aqe a gnft
wfer agrd 9= wrefemi &Y goft O
g WA gu &gt 3 W
ol i ot wras A g
a1 AT qFAT N TX TET G ¥ AR
gwoe Akt foe iggemae &
w1 7f it W e {faiedr &l
g wwar @ fowd forg gw o <forezd
WA wTOH A NTRd § | G
wa & fagn  § foa w1 o gfa-
afwdr ¥ A g oawd ) wmoww
fedr &1 ow qlrafedry 1 T w1
e tmewr ggam g woar
% 94T Ty PiAm gt fawn awd
v fewwifmim® s
Ty gt | wiaww SR o
& wRfag it qiE wrow wdm
q fw =i 71 srt gri A w9 &
fo fasie woem a1 AN yafal
Wi IH 69§39 oA wga
fqen SO E e s AR
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9 gETEE R XTmH ST OO
o ag gt #4411 gy gfew
N OE ¥ oA W9 ww aE §
Taw w71 §1 Wt e
% wamdy w0 faet
TR W7 TE & Tl & g sl
Ffa wTand T T HTA K H @
woH zzEwi W) AgiWGT | 9 W
w3 & fag wio W @ A s
wigd § mEewdmadw § fow
W fewmanw ¥ @ W
w G ww ghrer Y w Wty o
o & ave HgmwW ag g, W
fawr # &TCr 20 WHT a7 9T 9T @I

I § oF Tfawed SIEWEEl SOW A

fme o frmr g &

“To begin with, the training
activities of the Institute would
include (a) one basic ccurse per
year for fifty officers for new en-
trants to Grades I to 1V of the
Centra] Information Service and
equivalent publicity postg in the
Government of India and officers
not below the rank of District
Publicity Officers in the State
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Governments/Union Territories
and (b) two courses per year for
in-service training of four months
each, for 50 officers already em-
ployeq on work of publicity in
the Central Information Service
and State Governments/Union
Territories.".

#79 TEHTA afEw # 9 W few
o Fredi e § fwsd A
@ arrar g fr fred 3t & g7 wme-
frdi &1 weeit fear amer & o o
ot eTe W difedtew v g R,
fammr w1 gwm woeifor =t §
WTETT 9T AT & | OF SwrAeme
wrefagi ®1 g7 afag & wat fear
Jm 2| AT A I WA oA
& Wt g Ty wrefagi €1 99 qmat
# 3 acfrdiFrare w37 forr
#ag wwgm fe fad 3 -
Atfaw =@ & gt 9@ ¥ ur awd §
fomr ooq ggiow v R &
wY AW ¥ g wrda s e afa-
73 ¥ Wl O F A H g agt
wwddT g e o @ oo fe
gamifas gar B W wrod &
& 7% wreHr 1 qg wfrec § froag
I At 7 afaw g1 a% | G waeqr
# wroa At F arfae s % arey
¥ FaT T Fraw w7 & I8 §a T
¥ wegE w1 faan § e Fadh o e,
o iy w9 & wrewt 99 §  afaw
1 aF ot gt & 9w § afe g o
sfag 7 @ § 1 ag difa wre
farga . ¢ oY xw Aify w et
7R T owr A wgTET geer
wm o

&t a7 & e § g fente
Ao 102 97 W1 AT g § 1 Afew
sy 7 g1 (qiag 9@ ¥ a1C 7 aga

TE WA WTEAT | WX XA W ST
Wi &t @At wrfgd 5 o 7 wgfa-
v wfam o aqifewr s S R E
porfafee g1 v @ & wofad
w1 ag o fafma s g e
forar T ¥ famm &7 oo g gETR
WM AN G 9w fad faed
HrTIE a1 A ST aEEE
# e ¥ A w0 wfgd ) g ww
arzfrgt  ®1 o § aR ga o xw
o & vy ghafedy & e
w & gfmfede w1 fmga
wfgd w17 xawt Srw g & o gl
Qu T grr g e S e aror ww
g agt o Wt § | qF v R
i arE At & Wl gEd ad Ay
e grarft & 1 foec A fat ¥
saer w7 g | gafad gw W
ol § el AT G TN I
T IEAT & g R Oy e
£ fe v 1 20 wiefirdt ¥t o
Ot § a1 g A e ot
w7 g 21, 2241 23 % fodr oy
wft v & afy wreor § fs gl
Qg wEA A Ot § ) ure
wfew vraw & a1 G § 99 & foay
wedft ww & afeg o fed
WAt | T AR g pa
gegrai & afcd gp v grmav e ¥
A At wr aRw  qg faegw
o b gfrafeds & g s
wim §m whid oaT &
1 S wsqa g wfgh | agiav
wega & wETE 9T ) g At ares]
w1 T A uftoer w@ g
xa fad 3q & & @ Y qw %1 woh
gardi & ey, @OwTl Fardl § amer
= v w0 wfed

% % fewre 70 13390 %W
wez %y ¥ & woA W eET 6T
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[ﬁ?cloﬁiﬁ]
gm 1 7g W femiwAe 133 fafae
wTegaet gr goari ¥ § W Wiy
mre:

“It has been decided to estab-
lish, own, operate and manage
the Heavy Structurals Project at
Naini, near Allahabad in collabo-
ration with Messrs. VOEST of
Austria, For this purpose an
agreement was signed by the
Government of India on the 30th
June, 1068, with Messrs. VOEST
according to which the latter will
render assistance in planning, ge-
sign, and construction of the fac-
tory, training of Indian technical
personnel, ang in production.”.

fov ama wgA & fv

“A new company entitled. “Tri-
veni Structurals Private Ltd' has
been incorpoarted on the 3rd
July, 1865 . . .".

Tent ¥ wm T TemeAmgwr g
% agt sgT g g s vmgw At
TFTT w7 FeoAr 7§ faore dary qv
oqrfyy & &Y g6 XF AE T s
T gem ff ot weafr Wi @)
W’ W U1 WUET 9T SH A 6,
NI Faw g @ Ry
w1 wram AfY ogear &, A
gaTL aw % oy feafq seow 1w 2
e gifersamwl & fr
IT & Y awmT Aty 1 gafay @
T frAza & fe it A ag Wy
wemtgt & 1w R AR
&) 9T 1 IR §IGT A | WA T
wfagt & sqrear, o 6 gart
w3 o% § WA F 9§ I8 T
¥ ard W gAgTaTy A oy ¥
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wfor A won wifgd | rEEEE
wf T § g F AW
wrir or€ gegETe & &, o e
Fa  ® oo won A oad
g g o owRw e & fs
oA wFf awt T T ww ot
g T 9gt o7 g aw gt wgn
g, A ® w1y ag "W T4 A
# o fop wear vear & ard FeaRl) w-
T g, ag &% A Frm
F ST A TqIGAT IH AR 77 A
wO g GH T T g wfgdy Fifw
FORE X gy fe ot & fa
g Nfraife afew § o
w0 g A W EE

et ¥ & O A FEA AN
feriz Ao 141 F 1T 7 | Fiifew wER
am fww, 1g feorT aga wEY
& afeT o7 ¥ qrew ¥ IgeA wwAr
Jgar f fr fesst wqmm O o
adt Trr gt wnfgd fow o7 oF aw
T AR 8% | G 9THAT AA
1952 ¥ TOAT ATF AT F T 9T @I
2 dfiew oa Tre g wel WY OF A
TUAT AW THIRT WIT AT A% ady
v e W Tomhgh g
siomzigt § WHEaEm
§ w e ORI A U A T AT R
1% qudr A wifge T4 9T am
Fawg & Wi o WE Tw oamd @
T qww # st §, 0 e S
T® T% WEdl, Teww W i, w1
It & 1 yefeg 18 O o e
e gyt @ IaAr  a fedft gew
o i o ) Afer gE R ge
W g W fe dwd & e arfow
£F 9T gt wr wrer § 0 A €
frem et § Wit @ W -
wowm  wraw feg 3 §, Fermer afoomy
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g g &, e g Y faeely & wqo oA &
NfFfsE g aw g e
B g A ATy §, Wi T g A
o ¥ gET 1 gafan & am Al ¥
WITHT ST W AT WTefEE F
AT g

WY g8 9T &E (_maﬁﬁ‘
A AT ) Au g §fF wm
TE@E AT TOGT FHIT WY
~ wife a7 T gat A et
wfaw gromadl gww &7 0w
=1 faviq gew oy ow 1 g O A
T gaga grft wifgn *E s Tl
¥ zafes st mew }, o ewoaw
0w a9 8 g ifgwew swER | @
T TR ¥% AW S 9 gAY
TRE 7 9F | °g w¥E g It worwa
AT =TfRy

T wg &7 & A fowew w1
G ALY HTAT |

Shri V. B. Gapndht (Bombay Cen-
tral South): Mr. Deputy-Speaker, I
support demand No. 12 on behalf of
the Defence services effective—Navy,
for Rs, 150 crores. A substantial
portion of this demand {s required
for meeting expenditure on account
of the upgrading of the rateg of dear-
ness allowance to the civillan em-
ployees as wel] as service ersonnel
in the mavy. We cannot, of course,
grudge any falr treatment in terms
of rate of remuneration for our navy
personnel. Only last week we re-
member that the Finance Minister
came before this House with hig sup-
plementary budget in which he had
also asked for something like Rs 28
crores to0 meet the expenditure on
increased DA to be paid to Govern-
ment of Indla employees. That Is
something which Is to be expected.

While we are on this gemand for
the Navy, we might legitimately ask
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tha Defence Minister to tell us some-
thing more about why a decision was
taken to buy the submarines which
the Ministry propose to buy from
Russia rather than from the tradi-
tional source of our supply, that ls,
Great Britain..

Shri Raghunath Singh (Varnasi):
They are not willing to supply.

Shri V. B, Gandhl: No, no, We
were told a decision to that effect wax
taken because the terms of credit
offered by the British were not suil-
able. 'If that is so, of course the decl-
sion has to be taken. But we would
like to know something more. For,
instance, were there any other consi-
derations which outweighed, in the
opinion of the Ministry, the advan-
tages of buying from the traditional
source?” Was there the consideration
of a more favourable price being
offered by the Russians or the consi=
deration of an earlier date of delivery,
or the consideration of a betier pro-
duct peing offered to usy

Now I would like to say a few
words on demand No. 71 on hehaif
of the Ministry of Information agnd
Broadcasting, This amount ig requijr-
ed for setting up the Nationa) Ineti-
tute of Mass Commuunication. This
is a very welcome step. | would take
this opportunity to congratulate the
present Minister of [nformation and
Broadcasting on & certain freshness
which she has brought in her ap-
proach to the task before her. Since
her taking charge of it, there are new
ideas and a new initiative in the
Ministry. We whole hesrtedly sup-
port this grant. There is, however,
one thing before 1 pass on to the
other demands, to which I would “ike
to draw the attention of the House.
There is usually a habiy among offi-
cials in preparing their statemenis
for this House to try and condense
and say in a few sentences something
which would ordinarily take a few
paragraphs to hrl,ng put the meaning
properly. Here I have .y instance.
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[Shri V. B. Gandhi]

On page 8 in the penullimate para-
graph we find thig stalement.

“The total expenditure on equip-
ment, training of slaff etc. during
the current year is e:KPL‘(‘.led to be
of the order of Rs. 13.44 lakhs
out of which the Government's
share is  estimated al Rs 8.85
lakhs",

Here we are told what the Goveri-
ment's share is going {v be, namely,
Rs. 8.85 lakhs. The total expenditure
is Rs. 1844 lakhs; that leaves a
balance of Rs. 9.50 lakhs to pe made
good by somebody. Who that some-
body is is not clearly brought out in
the statement. We can of courre
guess—we are left to guess. We can
guess because there -1 some indirect
reference to certain international or-
ganisations like UNESCO, Asia
Foundation, USAID Mission etc, We
can guess that probably some of
the se institutions are guing to font
ther bill. T would only say that this
Hobuse would alweys welcome a
clefirer statement, a statement which
will pe more !n‘al!l:.ble 10 us gene-
rafly.

13 hra.

1 will only say & few words about de-
mand No. 148—capital outlay on posts
and telegraphs. It calls for a token
provision of Rs. 1,000 The back-
ground of this Demand is like this,
that in the budget estimates last year
a provision of Rs. 27.04 croTes was
made. Then the Posts and Telegraphs
fourad that they would need some
more money. So, they came to this
House in February with & supjle-
mentary Demand for Rs. 510 erores,
which was granted. Then, they re-
viewed their position ang found that
they would still require sumg more
money, in the amouat of Rs. 2.25
crores. Now we are informed thut
all this additional expenditure was
required becnuse they were accelerat-
mg their works programme, and ey
also bad received mid and impeorts
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and materials and equipment frum
abroad. and they could carry on taelr
work more expeditiously. That part,
of course, we all welcome. The point
1 want to make is (his. At the end
of the year it was too late for them
to get this Rs, 225 crures from the
House, and so they put it off. They
made up this sum of Rs, 2.25 crores
in this way. They had a saving of
Rs. 45 laks from last year's grants,
and now they want to take this
Rs 180 crores to pay the advance
which they had taken fre.n the cun-
tingency fund of India, and ihis tney
propose to make guod out of the
saving that they expect out of the
current year's grant tp the extent of
Rs 1.80 crores. I just went tc bring
to the attention of this House these
facts that last yeer they had a tav-
ing of Rs. 45 lak“s and this yesr,
before half the year is over, they are
envisaging that they woulj have =
saving of such a large sum as Rs, 1.80
crores. That certa:nly Is not a kind
of budgeting that one can consider
very flattering.

off ety g : SoTaw WY
& fegiy 7727 12 9 fir firdy afdr,
rifer Tkt Ftam FF W
W 1 oW e SO e
| ]
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§ s & 9= 238 gfvew 8
aifee & am 28 gfwem § W
fegmm ¥ @ g 45 gfw
wgra ¥ O sy F gurh ot
ifer At § 3 ot wagm A
farft waam fr s T
| W W ZATd ohfew

5~

i%f’g
a’ﬂf
3
3’5
i
3
H w

W w1 g gRl
HEF & 619 g w7 @ Fore s
sfacicas @A § & 7a gwrer &) Ty
& Al wre o femgmara & Forat
ffaqw wfiziien iy wo7 & s
§ sany aqr R & @ i
ST aA T HT § T E )y
wTe @ A A wei ¥ @y e
w1 wrf gaw @ dum oA g
g T AT

w8 ay & ag wgw g § e

qEM ¥ gATH ¥ AL gAY
€A 4, ¢ W oW o fige g,
L] w@htmmm

R o gmIm s Ay Ear ow #
dra s o w ower @ T I
g

HIT ST & I I5AT & T
¥ gt aw g9 ¥ gl e
g T E, are s iy wEe w
I @ oAwAar oA ag qww
Hfae grawdfT 1 SwmwT Ay o
o fe qa gark g F W o § agt
a7 wc grawdrd o Afew wwfic
Tw # fiw s wR o e
w04 &1 1% wvw & dar At faw
g

wrt fegem w1 e wfweie
Y @ W@ A ofeme ¥ fay-
e & arg qre i feafy feaae
¢t e v wreor gara o wiweiz
T A S A gmew A § oot
7 e & &g dre A B g0 e
Wo ® A WA} |

o TAe Wlo ¥T W OF FEAN
a1 R 9gA T STEITEE ST
7 9t S A ge aw v gET
s & grEwm ) ww s ad
g1, qifeaTa 7 2o U0 ste ¥Y w1

6t | gart
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Y1 ww ogd gy W R
W W § A afes ard g ®
o ®) dreAr §, dWrRdET & o
ot Eomwraem g ] gfrm ¥
et ofaw wdr & oo A

wgrgan W § a1 gw w1 A afgy
fr ag favr o * gwEw W™ E
I " afgr frgen ww A
fewzz<fim %1 o & § 91 fe g
§! gAa w1 fem ¥ ave & om awar
Q) @ wek & oy § v foedy
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Trsfew $Y aed & § W 97 W
fegem w1 gmda wom ol
T A e g o e gt awd
) ag wafedr @ Ewa § Wi
ag oY STaT WY aeg ¥ AT Y AR
L 3

w fad & frd woan amgn g
“itﬂ‘ﬁfﬂrz‘r =3 2% g1 wht

z%T %t ag ama o T gy
f& 1020 % = ¥ o faemma W=
wade g, & fggear ¥ 90 & end
Toar Y AT Ty oEl ®omr o
faamwa &1 are #r fggem w0
waTe A AT | 3§ A gH A -
ot ®f wgr omaT W 1 ZHT WY AW
for a1z o wfgd, o fr womer-
g ® fgem % awen, fggema
ot wive o A g gwda fem )
fegeam oY Sy oy WrAAT ATERt
Efr 1820-21 W gw & fasTea &
faq 1w mafagi §1 a9 ¥ W,
Z%T w1 aad= fwaT, Y w39 % e
ag & 5 o o g 9w ok 2,
oY T qrfreaT o seE W g A
9w ¥ ¥ wfefag g
QYT W @OETC &1 GTEYE w7
gada  won Wi

1 & ww g AvEew aga
v ®E W I W ¥ Ay AW
¥ g ¥ g9 gAA gI K o
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o v g} e f & g gard
Farfirr weelt w1 e otile @, W€ o'z
o A Q1 wfe fow e
I fopr 87 ww ff fom
) oyt awgw ¥ g wwa o, g

wwfaw ot m“oqqhﬂo{n
g, oF e gy e g
g avew, g §W A, EATL 69
wret fgrgem €1 & #® fag ofaa
1 fel gw o aa w1 Wt ufvey
Lol

Shri Yallamanda Reddy (Marka-
pur): Mr, Deputy-Speaker, Sir, 1
would like to invite your attention
to Demand Nos. 123 and 787 re-
garding the method of giving loans
to the State Governments by the Cen-
tral Government for development
activities, The policy is such that it
hits the developmenta] activities and
the big projects undertaken by the
State Governments are virtually run
down by the loans and granty of the
Central Government. The Finance
Commission has categorically stated
that the interest gn huge loana for
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the river valley projects should be
granted a moratorium and in‘erest
should be commenced to he collected
only after the project had been com-
pleted. But the Government virtual-
ly begins to collecy interest on the
loans advanced for gsuch projects
soon afterwards and the State Gov-
ernments are unable to fulfil their
projects and development work in
time.

In Andhra Pradesh they have un-
dertaken a multi-purpose river val-
ley project, Nagarjunasagar dam.
The project was started in 1055-58 at
a then estimated cost of Rs. 82 crores;
becauge of increas~ in prices its cost
has increased to Rs. 120 crores in the
first phase; including the seconq phase
it will come to Rs. 180 crores. Be-
cause of this increase the State Gov-
ernment find it difficult to flnance it
In the Second and Third Plans they
have gpent about Rs. 100 crores on
new installations and in the Fourth
Plan they need about Rs. 50 crores
For payment of interest alone during
the Fourth Plan period they need
about Rs. 40 crores. That means that
they need forty crores plus Rs B0
crores. The Andhra Pradesh Gov-
ernment have becn requesting for a
long time that the Centre take over
thig project as o nationa]l preject
and finance it from the Central funds.
T do not know why the Centre refuses
this genuine demand by the State
Government. Pending a decifion on
financing that project as a national
project, they were requesting sanc-
tion for an additional amount of
Rs 13 crores In the Thirg Plan period.

Mr. Deputy-Bpeaker: What is the
demand on which you ure speaking?

Shri Yallamanda Reddy: Demand
No. 123, Joans and advences to State
Governments.

Mr. Deputy-Speaker: You are
speaking on Excess demands; we are
now on supplementary demands. We
will take it up laier on. Shri Limaye.
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st @y ford (37) @ Tmam
wEIEE, & Wi ARAT 12 F A% H g9
FEAT WAt g |

fred a5z # zw & ¥ A
& faw ¥ 25 FOT o FT
s fear ar 1 wrawE A g2AR
9z Tt § W &g 7 F qfer w1
sl ¥ gra A e wra gf
g 3% 3 ga e St F A
oA amaTd MR, 3w o A
f& garlt goar dtwar & afas F
& fean aor gyt wem ) xa
faq afas &7 &1 qaay aa &
geey # fao W gty goar Aareg
TT AT 7 qIdA, I W A gH TET
U ST Mgy

afes goar w1 q334 ¥17 792
F 4§ ®1 w7 aF g s
aft @ arar wfzg) wgt as 8@ w7
waT &, I A, 93 a1 A & g
qr gara At fAea [ar ar @
1 1957 & 1962 %, Fw
| qar @ waf #, qoar sqaeqr
qt faaar ms gar &, 3a ¥ @k ar
A qar mal 1962 ¥ 1967 AF B
ATl WH A H i@ o
feia A 3, Afer & & a1 =g
g e daw &1, arfas gar o g
¥ F g @1 g Aw #Y fewra
griY, '8 g gd AEF s i
»q WY STy, SYT ® g
iR gardr faiwifr o ond
aaff s ANy ag & w971,
WY AT W GTAT T HEAT g &1 www
B\ TTET Y O ¥ qoar & wver
¥, am & & IOmi & amw #,
w Y wew-fde T ¥ fao ot
ware frd o3, ¥ @ wvag £, afew
o FruzAi 8 uf fasgw amE Ay

izr mqq‘r{mu’hﬁtmai
¥ a¢ wiw - iR

k9 uF A9 F § A w0= oF A4
Fqdl  gw ST ww Aw F FOw W
R 5 ow &7 %79, 30 ¥ AWl FO
T T FATE FATAT WL gurdd FA0 w1
 W1T AT ATt ¥ g F, AT
§ O @ ANF FAT w A GF
oy A e o}
qama &I FTeiT ¥ Fad At # qR
ag  wg 0% @ ¢ fr o fw gt
AAT,  gHTO BT, gWTCT gams QW
Wt ¥ W ww o g, e
wEE =T & faw A wamw g w
g @ g ww A QoW g

qrfe T ®1 WTRAT, ITSTA AFET,
o F 7 | fxq avz w1 21 qrarw 47
F & d woer g1 &, 3T e A
TEATEC AT § ) 1947 H Aq g7 A
wrarer Ffaa #1 3w a9 gw A1 A
W % qEare & A1 fagr o gare aw
& I FAT T TAFT A7 A F wwC
Fzara A 7@ 41 g qferm 71 9
AT &, TZ 7T {1 AT AT § 4T
T Tegi ¥ ara § mfr & foer
wra ) s 1 fe fore arar e
qg T2V FL7 f5m 7T, Wy A
w1 gzATHi A arfaa w1 fear § fr ag
wrare faegw zz mar §, ey qfem
waT W1 g A D o @ arfesTA
o' g & e &, /e £ wifae
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& arwz A o sow T
g9 § 1 O OF qEA W A KA 6T
ware firar mar § Afew swd o amaET
g & wory fargar wwr man § W
fareaT 9T AT @ & | WA g7 %)
2wt & dfrw ¥ wwarfor A 9T gETe
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feafs ag & s 37 & wier s o= Wt
¢ 1 ad fegfir & sramat &t 9T AT Ay
Tz v & fag Aaoee & ara e
#ifa 1 qa™ grAT Wfgd 97 WK
A% ®WT ®1 At gH 9T qgH FA 6
ot frear sifgd qr 1 WP wm
TR gt raE g A @ &
e o awr w7 R WY R | aET 9%
#ifr & T § agw w0 Al T A
wifa<FTT raT 7 7ar daw G o
qaTe A &, AT waml o gary @t
¥, ¥ g€ T AT Y B,
arq Af w1 67 FEIA § 1 WHT gETE
e fag oft & vy fie 77 dwnfen
Hag & 1 & ot arrar g f ag o g
fergeara we arfsera & e g1 ofr
oy dfor agrf & & oy w1
T FF1 fF 7g 7 ¥ wrtaar w7
s aag i &1 7 § afew g s
¥ o1 T aFar 227 o TR wEw
sk fgog it caTE A
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At Fr Fgam wrfEm qr ) Ffww ETy
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vy difem § o w1 sfro
w4t ¥ 77 w71 @1 @Y7 e ofr A o
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6 # ot 417 9g 771 @1 fr gwr
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o FTOHIT & gATE AT FATT A @
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Shri Joachlm Alva (Kanara): Sir,
I rise to support the supplementary
demands, and in supporting them, I
want to refer Demand No. 12, Defence,
Effective Services—Navy, Demand
No. 71 in regard to the Ministry of
Information and Broadcasting and
Demand No. 133 regarding the Minis-
try of Industry and Supply. The
question of our defence hasg already
been touched by my predecessors,
Bhri Raghunath Singh and others. 1
would here like to pay an unstinted
tribute to the Indian Air Force. We
also owe a debt of gratitude to the
British Royal Air Force in this con-
nection. The ploneers and pilots of
the LAF, have been taught and ins-
pired by the great ideals of the Royal
Air Force to whom the late Mr.
Winston Churcill paid a golden tri-
bute when he made that historie
declaration: “Never did so many owe
80 much to so few"”. The time has
come in the security of our land when
we might have also to say that we
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Indians, who are so many, many
milliong owe 50 much to so few & peo-
Ple who have achieved great deeds.

In regard to the Demand in respect
of Defence, Effective Services—Navy,
I want to touch upon the guestion of
submarines, It wag the declared
policy of our late Prime Minister,
Shri Jawaharla] Nehru, that we shaill
not have a submarine; that we shall

not go in for nuclear warfare; that
non-alignment was the shield
of our great policy. But times

have changed; the times have been
revolutionised. There is no gratitude
in politics. Take Indonesia and
China on whom we burnt our boats;
we took up China's advocacy in the
United Nations; in respect of Indo-
nesia, we did not allow the Dutch
planes to fly over India to go to
Indonesia and thus we had a small
hand in freeing Indonesia; but they
have all turned their back on us. We
shall have to guard the Indian ocean

and the Arsbian Sea. Every inch
of these seas is in danger, And
when Vishakhapatnam has been

bombed, it is time for ug to possess
submarines which can easily go
under water and over the sea. We
have trouble from Indonesia. Ilndo-
nesia has laid claim to the island of
Nicobar. When there is a three-
pronged drive which may come about
sometime later when we wil] be in
danger at the hands of China, Indo-
nesia and Pakistan, then indeed we
shall have to mount guard our seas.

We shall need about a dozen sub-
marines perhaps, when we have none
today. The British offer was on their
own terms. All the powers of the
West, the NATO powers especially,
are playing their game. We have to
be g self-reliant nation. We can
neither depend on Russia nor America
or Britajin. We shall have to be a
self-reliant nation, and the more we
are self-reliant, the better it is for us.
Whoever smilingly hands over a sub-
marine or an aircraft carrier or other
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implements, we shall accept them for
price and nothing conditionally,

We have gseen how helpless we have
been against the tank attacks of
Pakigtan. When they have 500 Patton
tanks gifted by America, it was time
that we thought of having at least a
hundred tanks of equal calibre. This
Parliament would never have refused
any grant, supplementary or other-
wise, for the purchase of a hundred
tanks, and hundred tanks of quality
and fire power and invincibility. If
they have 500 Patton tanks, it was
ihe duty of the Defence Ministry in
the past, or, at least even now, to
have armed ourselves with at least a
hundred superior tanks, if not a
thousand. .

Ours ig a country largely and essen-
tially for a land army. The fate of
the country will be decideq by the
land army, When the land armies
are locked up in batile, it ig time
when we had tanks, In the old days
we had elephants, and the age of
elephants has passed away; we had
them a thousand years or some hund-
reds of years ago. It js the tanks
that have come now and we should
have the best of tanks at our disposal.
‘Whatever loopholes might have been
there in our defence in the past, it is
time now that we armed ourselves
with submarines and tanks and aero-
planes.

Our production in respect of the
Air Force has been wonderful. The
aeronautical production has been of
a high order, and our people in the
Hindustan Aircraft have rendered an
excellent account of themselves. And
even the Pakistan High Commissioner
in London was forced to admit that
we are armed well and that our ordn-
ance factories are doing quality pro-
duction, The foreign papers have
fone to the extent of saying that the
Proportionate defence capacity bet-
ween Pakistan and India was 1:5
and that when the point of 1:8 was
reached by India, Pakistan will be
wringing its hands. But that ig a
matter of small comfort to us. What
1 am concerned today is to say that
when the red signal hag been given in
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Visakhapatnam it js time that we
locked forward on that side of the
ocean and felt that our defences will
become perfect and fool-proof, that
we do not throw up our hands in
despair and that we defend our
shores. 1 have often and constantly
said in Parliament for the last fifteen
years that we should possess a navy
which will guard all our ghoreg and
an air force which will be stronger
and greater than that of all our
neighbours put together,

I shall now come to the point of
Demand No. 71. We also want to
pay a tribute to the All India Radio.
They have been doing an excellent
and magnificient job through the
radio at this particular time. But
that itself will not be enough We
do not want commercial advertise-
ments to come into the radlo; we do
not want commercial advertisements
to come into our television. Com-
mercia]l advertising has run amuck
into western television, and even Lttle
children, British and American, do
not like it. It grossly disturbg their
sense and continuity of tones on T.V.
We do not want those advertisements;
we want the full, uninterrupted story.
It was the poliey laid down by
Jawaharlal Nehru thay we shall not
have commercial advertising. It Is
now coming in a small wey. If
we open the doors of commercial ad-
vertising to the commercial magnates,
to those who are enthusiasts for
commercial advertising, we will be
going against that policy. We want
our population to be more and niore
educated. We want our radio sels
to be given to the countryside, to be
given to the villagers; we want our
radio sels to be fixed or given or
donated unto every cormer in our
country to the poorest citizen. But
when once the commercial magnates,
who can throw their millions of ad-
vertising down on our radlo, come
into it, the days of quality of the
radio will be over. We have to im-
prove the quality of the radip and
put it at the highest standard We
have a challenge. We must draw
our boys and girls into the great
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dances and songs and dramag which
can re-create a new life of the two
thousand years. The Russians today
have poured out thousands and thuu-
sandg and crores of roubles on their
songg and dances and dramas. Time
was when Austria, France, Germany
and Italy led the world in musie in
the west. Today that is not so. Why
is it? Because Russia jis training her
youngsfers and throwing itg roubles
on its songs, dances, operag and
dramas. And they are able to put up
even two hundred people on the
stage. We could do that provided we
spend the money, We have got boys
and girls who can sing in unison, who
can do wonderful chorus, and we can
show that we are equals to any one
in the world, provided we spend the
money. But we are not going to ask
the commercial magnates to give us
money to improve the radio, It is
the national duty of the Government
to find the money from the people
and to put the radio at a high

standard,

Lastly, in regard to the demands of
the Ministry of Supply, they want a
sum of Rs. 2 crores for s company,
the Triveni Structurals. Why do
you want to come in the middle of
the year and ask for money for a
company? Can't you wait for the
budget? Ask for more money for
defence, for the army navy, for the
air force, and we sghall give it. But
why two crores for a new company?
We could wailt.  And, Sir, I am ecn-
cerned about the quality of the dirsc-
tors that are being stuffed into these
companies, retired officers. Oue
officer asks the other, "you gcratch
my back and I will scratch your
back™, and it goes on like that. I
am sorry to use & vulgar phrase,
Pardon me please. Sce the whole
list of the directors in the public-
sector companies, how many retired
officers there are, men who go hume
and do nothing else, men who arc ap-
pointed as chairmen of companies
who have no dynamism, men who
have no grit, men who have no drive,
men who cannot speak or act. These
are competent men in the industrial
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and even the private sector. Make
a list of one thousand such young
men and call them up, just as you
have made a register of scientists and
engineers., There are young men of
forty or forty-flve who are ready to
serve as directors, Call them up.
They may be part-time directors, but
you will be assured of their patriot-
ism and loyalty and ability unto the
interests of the country. It is time
you did that. And I hope the new
Minister, Shri T. N. Singh, young and
dynamic as he is, will see Lo it that
he has a list of guch young men who
are capable, patriotic and appuint
them as directors. The days of the
old fossils, old fogeys, relired rail-
way chairmen and retired officers are
gone, and thess compauies should
now be able to deliver the goods and
Industrialise India,

off wemmite wmedt (faaai)
ey qEYE, & A Ao 12 & gy
% gg g g g 1 w9 § &fw
W nlfn wEST Y AY AT H e
AT wTd & IA% q@d, wal T gadh
il & araeg § 1 0T 50 9@
vo ¥ sqaeay ¥ 7% § | WA ¥ feyfy
W oW § Wy gy W I e
T w1 owmA ¥ ved gu,
i #1E safe ©&@ ST AT A B oA
W W WA OF /AR T 5t ) ST
arq Y ama & gvE & ow Al avy
W AT AT Z | AT 0w 9w F
qd &% foi 7 &H T FT =AW W
wrwias fFar g s s & srea
¥ g ¥9 Wt friao & fag ot
fazm fear & fir gw oo 2o 3 wrafow
feafe & gmrg ¥ o ww dfFw
Aorfadi & weavw & oY st & fa=me
*% | favrgwe ot gardt A dafat
2, faa ¥ qaxfeamt e § T 4T
THTL ¥ gAL ITFW G 7 I W
frare % | & AR ®g war fo Ay
gwrq fusr ¥ Afear &1 % fawrx
« IE W e ST % EW ¥ AT
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341 719 S wwr T | 0@ A wgr A
amr § fr 3o & wmfz & @ mwc
wT gfaard off o w7 & faed 7 @7
W oY fAfAd gH A 9 ¥ 9@ e
HTOW #t | 9ty 2T wEe g fe
39 ¥ 3 usfay T o wfaw
€, &% araadt o Tav wfaw Ay §

¥ qa7 ¥ Jw gardr €W 9T
wrt W & fafe & aea dea @ §,
AT FETT M W gwit qw &
¥l F qIfew wTON Ay A ¥
a1 & darfadt # faeft oo g
A oW W oy 1 oww W W
HAZ T AT AW FY G AT AT A IH
oAt A g7 v 1 yrfoer @ A
% qifeearl oaeferdi & o sTwRT
faar & i At fae fivar §, gwwt e
% Tad gu v AT qoeT §1 wfae
To frvem v &a1 wifgd A wfeamt
¥ @y # Ifaa sweqr Miw wOl
wfr 1 adif gevafmr s afsem
¥ e § mewe ¥ et fag W ot
JAYT w1 | g o g e sfe
& g8 ©7 e § frar o wifgd

70 am & ag a7 WA § fs
e¥ifern & mifeaa o1 A 39wt
st mrams faar § 39 w1 WA go
gegd Wt T v g
TN T Yy § ft 79 A W e
sg & o wfew apr @ wfg@ o
wifF 18 Wt 777 7 FFE F Fed
wat af df fam & faw wfvoar g9 &
ag 71 @ f5 fem am ®) AT Wy
o1 §F gea ¥ Jrawr A fam oww
FeRfrar %1 §8 Sw T A S 3w
aifee™ & v ¥ w@ A § mrd
wF mw A wfed W gH wreen
atfey fe 70 % q¥m 5 0¥ a9 W
At a1 arw Gl v qw o o
w1 grafe T @ ew Afrw Fwfat

L Agt

D.5.G. (General) 5300

& ww wwwT ¥ gEdr aw qg ey
g e ot ¥ 8 g g afe-
@A &AM ww W § 99 7 Al
W W W AT FT A o qugi
st foar § sewr qofoorsy gm0 v
g gt § e wmwfor gfee ¥ o
W A 2T W wEATE & A o
urwr faeft safiwr & forgan o st
wreafaff g 1 g N v §f A
W ave frwrf ¥ off § §% wgwr@
& afm #Y Faw 1 fgar o wre frgwré
% Y ff | 8T iw uw ra7 §owe
% folat w1 s szar & 1 99 &1
og ¥g1 § & ¥ O &, wrofw e,
wrEm wEw faw g & 9w
qriEETT & AT O e 8T W@
§ o ag gw wwowr o W oot &
qrar & agt goeTC ¥ ot Tl w1 i
W1 g 'Y & angars W o § 1 afe
ag TR & ¥ favfa qT Wi AT %
% argfas sl scarO AW Ow @7 @
TawT wra & @ § wet e g Wi
@ TET Y g7 7§ ary e qfre
sl qT @1 g faom s WX Sfe
FzAfaw 79 97 gx fEa) 96T N
w5 F fewt gwfo o 78 B TE
oT WA & fRT gH W 9% |

W @ AAEE AE QR wfge
* q@ AT FWT § IT T A &=
X Awg Furd arg §H AT 6T T )
% 7Y g@ W Wi ¥ fown @
fed 37 mardi F qg fsrom
aZi €Y FATAT ¥4 w1 AR A g
FE1 AR &1 W AgY fam ar, afed
ghmamw M W g f'& gwra
Fz1 3w #1 var & fordr, WA Y v
# for e w1d I TET 0 O
€7 T afeeTAT & ars an g g WY
7T & AT 9T ¢ AfEEHT 97 FIETC
¥ vt Fdfas qn vk 7 @@ fd
o & AR A AT R OWr gh A
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[=fr swrmire e
wift s i agrge A A e
T % wet gy & fory 7 W, |
fam afeeml & frem ¥ W oF
ATEE F ATAECT W F AT E, qw #
q TiTagel WA T T GO § FORTT
mwutwﬁfwﬁmﬂ
FEwaT G A TR |

w & oy ¥ qF qEE §, W
w7 7% fF 4 gu €A 7 &fw Wt O
AT N FT @ ¥ IA awE T A
T g T e T 9§
g TAzh oy gu & fow & are
gt s wef, faxw wot W gEl
aufwrd # w9 YW @ § 9T A g
AT TET FE 9T AmT gETETIREl A
st g § i arfaea S 01T
¥ ared A o @k §, g9 i o
dm wt qr gg w2 fan o awAT
g S § Y ARl s & AT
i wd car ATy AfEY | wseT aE
g fie ST war SR gE WA 9T
wvit Tel & sqa afal $1IE
qod @ §, 4% ) e T
get g g8 Tom v fr
Wil W F 9T W @ 8§, W
¥ T AT i T o I
mmqﬁqlﬁﬁﬁlﬁw
& fip s et 7 g fovewra ey Y e
qgd WhTl FATH §1 A A A, Th

g % S § e W 2w A o
W , T e gy el kel
wrAce & |ree o dA WA g wrfed
wire % O Y A g ga
! W AAAT Wiy ¥g TS |

et i o gy g gt ik
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wifeg W o W 9T aAT Oy
™ 47 § gurd i e arfeem &
g faeamd o

gEQ wi g ag g wifgg fe
qftsst aifemam % faw feq o o
WA ¥ATHT &7 ATt SriaTE shAT
w7 gg-faow Yan ag & =Y ety
B6 @1 9T WqaT Agi WH v
wren o aena felt e & Y g 8,
gt arfireara w1 et ot swre d g
LR e g ccilcilauidil id

averdy wiw ag g fge e o
W ST TS T U AT W 9T
w1 wfawrow s § gad fed) ot
wx wrf g ¥ ar feodt WY ow
FHT |

wa & & ow i amm g v dz
AT ARATE | B 1947 ¥ gw A A
& @ i gawr wrafivd g7 w1 o
1965 ¥ w¢ ¥am wrfgy | fade we
qors & @rary ¥ & wgAr e g
| qarq AW gafaw ger e
i afear age oY | Ao fggeam &
qTH F1 W AT ET WA § IHH Faw
2 afzgi & gamw o aaw § ATy
#r= afzai, e, faama Wi @ow g
affe & &1 e gere e ww E e
%A 9z w1 ag ofrow A faes g e
3 A1 Afz) ¥ & w9 § w0 oF, T
qWTE & W7 9g, 91T 0% WOT 41 W &
TATT A AT ET XTH

@ qeea afpe (frwet)
A fedt aftwr aew, & fedw o
TR 0 A feArx § ouk T F 9
Faet ke W g, Wy AT g g

fedem & art & gt e oY
A fag, At wETEAT wTe ot
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¥aL gl & St wgr § 9% QR OF
wox Y & arfz s gq a¢ wfm
gfran & Farart e 4t gordt § 9 i
argfan &% & wrer o et
T A we aft 8, s are g¥
ay ara aeeh § s wre wrE gERa
wegfean & zwarh § ot g 4T 9T €
g o

o TfEET a7 wgT @gw W
ag w1 § fir gurdt w2 ow genfae
e raa 0 & ey § R @
wEAT AW W g 34§ e
g fegizfrs ® afi waT
TTA g% KW A w1 e § e qe
feare & derea | gr A gt
farems ag o geaa TfesTA A A R
7%t "o gy wrfee fe o feere
I davar @ e fozm ¥ fag
fergeam w1 a= 91 q=wT w9 A faey
AN W T ek @
forare #Y faem & 67 A€ wtm agt
™ f§ oo ¥ § sEE or AR
& W faz ad

oA & A= & oow o oaw
e framsar 1 gt At A v B
gare fedm ¥ aga o wfaai § 1 geea
# gt qow =1 A0fgy ff quq feda w
woaw w1 arfe W g IEE 9T
o7e TTRT A 2w g% | vafan & ool
g%Ha & FEm fe agi v wex e
1 7% @ whrat w g7 fer o
garey wgfoa gfn & a0 & wfY
agfara @ o g o e § e ot
WA TR A T TATE &Y AT |

A% arz & & 7 e et &
a & w1 G & afcg g W
& e 5t ity wew & o dar wor
wrfey age @ oy ¥ aw fe gt
aga & S A e g

- W W

w faafad § & o v e
# e gy g % ww wrwe & fagre,
o ggaT A fagre, @ aTE vy
i} sy s WA e A
fagre et ®) o gw At ¥ ferwrger
2 Wi gt = fafreet omge o ot
oy ¥ A IR g Igy faerma o
ot fiof A fagre % s s A fiean
AT | A TG ATEAT AT T e
g vt 7 qufaw ¥wET # fawo o
T & wroard ¥ 0 gt ¥ snge
@i ¥ ey & fag aTede 2 W
wraTed wrAt § o I o) fagre i
ot fosity w<dt §, AT T o
R weEE & A e e g fe
9 a7 o vy 7Y £ ot Foreer
o g & fe and fagre v oy &
forga faoer gur & 1 & fareg anp
wY o fis gard fod fafaeex § ool
Tz A wg ¥ A A § e
s § e o o s wmw € o
and fagre & oferw FweT Wamde
T A o w6 §R

oft ot ow drew 3 e fw
R § A & 9w oF aga ot
STEY w197 € a1 Y §, IR IW Ag
wraw 7 fhar ary, 9% @@ wEx ¥ 9y
wraw 7 feqr ay wife @ wry o
fos WA g0t | 3 W fe 3w
=Y g ¥gra & a1 Neaw F wraw far
JTr 1 'O wawA # fe 3% and fagre
& fardt aer ar wiw 7 sy Ay W
R & 9 A ¥ A A wry
w &gre g
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Shri P. C. Borooah (Sibsagar): Sir,
rise to support the supplementary de-
mands. While doing so, 1 would like
to make some observations about De-
mand No. 38. In the foolnote, it is
stated that the opium crop this time
matured earlier and therefore they
had to make arrangements to buy it
carlier than usual. It is & very good
thing. Whether it is earlier crop or
later crop, government inust b= very
quick in taking over the opium from
the cultivators. Otherwise, the un-
sophjsticated cultivators would iull a
prey to those who deal in smuggled

opium. In Assam, this surrepti-
tious trade of selling and purchasing
smuggled opium ig wvery rampant.

Not a day passes without some news-
paper report about smuggling of
opium. It is very rampant, because
a few of the hill and some piain
tribes still smoke opium. They can-
not do without it They purchase
opium at fabulous prices from the
dealers who deal in smugglej oplum.
S0, 1 want to stress thst not only
should the opium be taken over
from the cullivators withnut losa of
time, but the security measurss taken
should be such that opium connot
reach the hands of smugaiers to  be
gold in Assam and in sub-Himolayan
tarrain, In Assam, it is said that a
man who has a little bt of quick
money is always susnected to be a
dealer in smuggled spium. Thore-
fore, T submit that strict measures
should be taken to yee that opium
does mot pass out from the States
where it is cultivated.

Regarding Demand No. 7, 1 wel-
come the setting up of the Institute
of Mass Communication. But 1
would llke to know why it is neces-
sary that it should be confined to the
employees of the Central Information
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Service and equivalent publicity posts
of the Government of India and of
the State. Why should it not be
open to others also? 1 wish that jt
should be open to others also, These
are my two suggestions, which 1 hope,
will receive due attention.

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Bhri C. B. Pattabhy Raman): Sir,
hon. members have referred to the
Institute of Mass Communication.
Very briefly I will give the outline of
it. In March, 1962, in consultation
with the Planning Commission, the
Ford Foundation were requested to
arrange for a team of experts for
examining the question of setting up
of an Institute of Mass Communica-
tion for the traini of per 1
The study team arranged through the
courtesy of the Ford Foundation came
to India, in the beginning of 1962
and made a detailed study of this
problem in consultation with this
Ministry, other interested Ministries
and the State Governments, and sub-
mitled a report.

The basic recommendation of the
Study Team is that an Institute for
advanced study in mass comunica-
tlon should be established in India
with responsibilities for training, re-
search, consultation and reference
service.

This institute has been established
on the 15th August, 1985. The inau-
guration took place on that date, It is
an autonomous organisation under this
Ministry and it is registered under the
Registration of Societies Act. The
proposed Nehru University will also
be approached for its recognition in
accordance with their relevany Ordi-
nance. This institute will undertake
training of the State and the Central
Government  officials of the In-
formation Departments and will condut

courses for the  basic training
for existing member; of In-
formation Services. It will also

arrange from time to time seminars
on problems connected with mass com-
munication, informatlon ang publicity.
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In due course, the question of making
available the facilities for training
and research in the Institute to the
private sector will also be considered
—not just now. '

The House wil] be interested to
know that today we have as many as
850 officers in the Central Information
Service who are inter-transferable in
different media units of this Minis-
try. !

To begin with, the training activi-
ties of the Institute would include
(a) one basic course per year for
fitty officers (for new entrants to
Grade I to IV of the Central Infor-
mation Service) and equivalent pub-
licity posts in the Government of
India and officers not below the rank
of District Publicity Officers in the
State Governments/Union Territories
and (b) two courses per year for in-
service training of four months sach
to 50 officers already employed on
work of publicity.

Actually, we have asked for an
amount of Rs. 885 lakhs by way of
Supplementary Grant. It is expected
that in due course the foreign experts
would be obtained through the assis-
tance of UUNESCO, Asia Foundation,
U.S., AID Mission etc. The cost of
equipment, training of the staff etc.
during the first year may amount to
about Rs. 16 lakhs, but could be of
the order of Rs. 1.58 lakhs for the
next three or four years. It is ex-
pected that this would be met out of
the assistance to be provided by
UNESCO, Asia Foundation, US AID,
ete.

Finally, I only wish to say that the
training in mass communication iz a
highly specialiseq and technical type
of training and requires s separate
mmstitute. However, to give the in-
stitute the benefits of general atmos-
phere prevailing in a university cam-
pus, and to bemefit from exchange of
experience between professors and
lecturers, the institute, which is to be
an autonomous institute, will be aM-
liated to the proposed Nehru Uni-
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versity and eventually located in the
campus area where land hag been
provided for it by the Ministry of
Education.

Shri U. M. Trivedl: Sir, the ques-
tion that ought to lave been answer-
eq is something different. The hon.
Minister has read out the explana-
tory note that is ‘'given here. Of
course, he has added something also.
But the point at issue ig this. Why
is it that a registered society has been
formed for the purpose of imparting
knowledge of such a high type, teach-
nica]l type and concerned with acien-
tific development? Why ig it that
such courses have not been started in
the universities themselves when
grants have been given to the uni-
versities to obtain the necessary per-
sonnel for this institute? Why is it
that by the back door all the officers
have been shunted in and provision
made for securing employment for
them? Why is it that the ordinary
public has been kept out of it? Why
ig it that thig bas not been kept open
for others also to come into the
picture?

Shri C. R. Pattabhal Raman: In the
first instance, to ensure autonomy it
has been registered under the Socle-
tles Registration Aet. Later on, g8 1
have indicated, the idea is to situate it
in the campus of the Delld Univer-
sity. We have got land for it and
this institute will be located in that
very site. [

The Minister of Heavy Engineering
and Industry in the Ministry of In-
doustry and Supply (Shri T. N.
Bingh): Mr. Deputy-Spesker, Sir,
some hon. memebrs have referred to
the Supplementary Grants asked for
in connectlon with the Heavy Strue-
turals Projects at Naini. Some critl-
clsm has been made about its location.
T would like to poeint out in the very
beginning that in all locations of pro-
jects we appoint location deciding
committeeg who go into the various
locations offered by the different
Stateg and make g choice on merit. T
think the principle enuniciated by the
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hon. Member, Shri Trivedi, that
every public sector project should be
located in the jungles or far remote
areas cannot be accepted because in
that case we will be loading the dice
heavily against the public sector
projects. One of the difficulties
in most of our public sector pro-
jects today, as far as I can see, is
that there is substantia) expenditure
on overheads. We have to create all
social overheads de novo. The pro-
ject has to bear all such costs because
the Parliament has directed that all
costs in that respect gshould be debi-
ted to the project Itself. The result
is that there is a very heavy capital
structure ang for that large investment
the returns become very unfavour-
able. I seq no reason why public
sector projects should be specifically
picked out for this kind of treat-
ment. In any case, 1 can say that
in most of the projects we do follow
the principle of dispersal and diffu-
sion. If that iz the object of the hon.
Member, I fully agree thet an attempt
should be made to distribute them
in all the States.

Some hon, friends spoke about
North Bihar. North Bibar is a very
picturesque area inhabited by wery
intelligent and hard-working people.
I am sure they are going to have some
projects there glso. As a matter of
fact, the Baruanl project is in North
Bihar. There are other projects also
under consideration. The Fourth
Plan programmes have yet to unfold
themselves. I know that with power-
ful pdvocates of North Bihar here in
this House nobody dare ignore its
claims.

In regard to other States also, every
attempt is made to diffuse the indus-
tries as much ag possible and widely
disperse them. We are working to-
wards that objective. But, if some
project is located in g particular State
after due consideration and some other
States start taking objection to it
the very purpose of proper diffusion
will be defeated. Therefore, it was
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after full consideration by the experts,
who advised that this is the most
suitable location out of various loca-
tions under consideration, that we
selected this location.

I may add, Sir, that provision was
initially made for this project under
a different head. We are only trying
to charge it to the new company it-
self. At the time when this project
wag started or negotiations were taken
up with the voest people, we did not
know when it was going to be formed
into a company. Very soon, this
year, our talks progressed— I am glad
to report—and we have been able to
form a company regularly for this
purpose. Therefore, it has been
thought proper now, mow that the
company has been formed, that this
sum should be transferreq to this pro-
Ject straightaway,

Shri D. C. Sharma (Gurdaspur):
Sir, what has he said about ‘North
Bihar? He has only said that it is
picturesque.

The Deputy Minister in the Minls-
try of Filnance (Shri Rameshwar
Sahum): Mr. Deputy-Speaker, Sir, &
point was raised by my hon. friend,
Shri Trivedi, with regard {o Demand
No. 36. He has charged the Govern-
ment that we have brought political
pressure in extending the area of cul-
tivation of poppy in other areas and
that is why this Supplementary
Demang is required. T have examined
the question thoroughly and I have
found that the case is otherwise.
Actually, poppy cultivation iz harves-
ted in Apri) or May.

Bhri U. M, Trivedl: No, it is in the
month of January.

Shri Rameshwar Sahu: I am talking
of the harvest. But last year, because
of bad weather and some other rea-
wons poppy was harvested in the
month of March. There wag no pro-
vision for that at that time. We had
to pay the cultivators and this sum
was required by us then. So, I want
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to say for his information that this is
not because of political pressure.

14 hrs.

Another point that he made was
about Clasg 3 and 4 employees. He
said that there only only 20,000 or 30,000
such employees. No doubt, we are
thinking in terms of a classless society,
but I doubt whether it will be possi-
ble for us to remove classes altogether
from service. In any case, it is tod
500N NOW,

With regard to the starting of an
alkaloid factory in Neemuch, the
matter is under consideration and
Government wil] very soon decide
about the location of the factory. It
will more or less be 'in favour of
Neemuch.

Then & point was raised by Shri
Borooah about the smuggling of
opium to Assam area. I assure him
that we will instruct our officers to
keep a close watch. So far as [ am
concerned, 1 am very much against
any kind of smuggling in the coun-
try. So, I want to put a stop to it
Assam is a sensitive border area and,
unfortunately, the smuggleq cplum is
consumed by our border people

ot wreetey (FoT) ¢ # wrET
AT Y A urgA g fr T aw
aitw @it &7 q% i o @i
Shri Rameshwar Sahn: We have
already banned further production of
opium in the country. We have been
gradually reducing the consumption
and production of opium and in fact
it is going down from year to year;
so also, the number of consumers.
ot wreefte} @ TqreTw WEYTR, d
oY &Y o & OF qEd qrqE JE
oTT ®T ARA AT WFET § AT
@A aREm g | F Fraw avz A @
e g 1 7t 8 g fr avwer # fify
& o eyt &g TEr d, vz adi wrd
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Mr. Deputy-Speaker: Order order.
He should sit down. If he goes on
speaking like this, I will have to ask
him to go out.

8hri Rameshwar Sahu: So far as
the other points raised by my hon.
friends are concerned, certainly the
Defence Ministry will consider all
those suggestions. I do not think
there is any other point on which I
have to make any comments.

Mr. Deputy-Speaker: The gquestion
ia:
“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third col-
umn of the order paper be gran-
ted to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1968, in
respect of the following demands
entered in the second column
thereof—

Demand Nos. 12, 36, 71 102, 138 and
148"

The motion was adopted.

1483 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1962-83°

Duraares No, 1—Mintstey or Com-
MERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 145140 be
granted to the President to make
good an excess on the grant in
respect of Ministry of Commerce
and Industry’ for the year ended
the 31st day of March, 1963.*

Demano No. 24—Cusroms
Mr. Depaty-Speaker: Motlon moved:

“That a sum of Rs. 1842220 be
granied to the President to make
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good an excess on the grant in
respect of ‘Customs’ for the year
ended the 315t day of March, 1963."

Demano No. 26—Union Excse Durms
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 6,16.048 be
granted to the President to make
good an excess on the grant in
respect of “Union Excise Duties’
for the year ended the 31st day
of March, 1963."

Demanp No. 27—Stamrs

Mr. Deputy-Speaker: Motion moved:

“That & sum of Rs. 20,68,950 be
granted to the President to make
good an excess on the grant |n
respact of 'Stamps’ for the year
ended the 31st day of March,
19637

Dxmano No. 28—Avnrr

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 2,57.407 be
granted to the President to make
good an excess on the grant in
respect of ‘Audit’ for the year
ended the 31st day of March,
1963."

Demann No. 31—PensioNs anp Otame

ReTtmemeNT BENEFTTS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs, 2,46,28]1 bhe
granted to the President to make
good an excess on the grant in
respect of Pensions and Other
Retirement benefits’ for the yaar
ended the 3Ist day of March,
1883

Drmanp No. 50—Zownar CouNcrLs
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 10058 be
granted to the President to make
good an excess on the grant in
respect of ‘Zonal Councils' for the

N .“El;é_;{_th_r:co_ﬂ;mdatiun of the President.

1986 (Ad) LED—T.
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vyear ended the 31st day of March,
1903."

Dmseann No, ‘s:._i‘w‘" anp Nice- Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,70,51,137 be
granted to the President to make
good an excess on the grant in
respact of 'Posts and Telegraphs
Dividend to General Revenues
and Appropriations tv  Reserve
Funds' for the year ended the
31st day of March, 1863".

M. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,867,650 be
granted to the President to make
good an excess on the grant in
respect of ‘Andaman and Nicobar
Islands’ for the year ended the
31st day of March, 1963."

Drmane No. 116—CAPITAL OUTLAY OF

THE MINISTRY OF EXTERNAL AFFATRS
Damanp No. 8T7—OTHER Rxvenux Hx-

rowDITURE OF MpDeistay or StemL awp

Heavy InpusTRIES

Mr, Deputy-Speaker: Motion moved:

“That a sum of Rs. 4,20,90,811 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Rovenue Ex-
penditure of the Ministry of Steel
and Heavy Industries’ for the year

ended the 31st day of March,
1963."
Damany  No.  91-—-COMMUNICATIONS

(IncLuminGg Nationar HicHways)
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 35 88,007 be
granted to the President to make
good an excess on the grant in
respect of ‘Communications (in-
cluding National Highways)' for
the year ended the 31st day of
March, 1963."

DemaArn  No. 93—LIGHTHOUSES AND
Licwrarrs

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 3,07.736 be
granted to the President to make
Kkood an excess on the grant in
respect of ‘Lighthouses and Light-
ships' for the year ended the 31st
day of March, 1963."

Mr, Deputy-Speaker: Motion moved:

““That a sum of Rs. 14,98, 047 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministry of External Affairs’ for
the year ended the 31sy day of
March, 1963."

Demanp No. 127—CarrmaL QUuTLAY OF

THE MiINISTRY OoF HEALTH

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,75,127 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministy ot Health' for the year
ended the 31st day of March,
1963."

Dmmano No. 140—Caritar OuTLay om
Posts AND TELEGRAPHS (NOT MET FROM

REvENTE)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs, 4,43.75,963 be
granted to the President to make
good an exress on the grant in
respect of ‘Capital Outlay on Posts
and Telegraphs (not met from
Revenur)® for the ycar ended the

st doy of March 1983
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Dumare No. 142—Deria CariTan
OUTLAY

Myr. Deputy -Speaker: Motion moved:

“That g sum of Rs. 6,07,88,007 be
granted to the President to make
guod an excess on the grant in
respect of 'Delhi Capital Qutlay’
for the year ended the 31st day
of March, 1963.”

Mr. Depuly-Speaker: The above
demands are now before the House.

Shri Yallamanda Reddy (Marka-
pur): Mr Deputy-Speaker, ] would
like to draw the attention of this House
to Demand Nos. 123 and 87, specially
the policy of this Government on
giving loans and grants to the State
Governments for development works.
Now, soon after a loan is given, the
Central Government is demanding in-
terest from the State Government on
that loan. Because of this insistence
on immediate payment of interest, jt
is very difficult for the State Govern-
ments 10 go on with their construction
projects. In this connection I may
state that the Third Finance Commis-
sion had gpecifically stated that there
should be a moratorium on the collec-
tion of interest until such time as the
project is completed and yields pro-
duction or return. So, I would request
the Government to apply moratorium
on the collection of interest on loans
given to State Governments.

Some of the State Governments
have taken up very big projects, like
Nagarjunasagar by Andhra Pradesh.
Because of the rise in prices, the cost
of eonstruction of projects has gone
up. When started, the estimated cost
af this project was Rs. 92, crores. Now
it has gone up to Rs. 120 crores for the
first phase of the project alone If
wr take into goccount the second phase
also. it will come R< 180 crores
During the Second and Third Plan
period the State Government has so
far spent Rs. 100 crores on this pro-
ject. Now it requires at least Rs 50
crores o complete the first phase of
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the project. Besides these Ra. 50 cro-
res, the State Government has o pay
about Hs. 40 croreg as interesi to the
Central Government. In other worde
the State Government will have to find
resources to the extent of Ra. 80 cro-
res for this project alone. Because
of the heavy commitment for this one
project, it s very difficult for the Stule
Government to take up other prujecta
which are very essential for the deve-
lopment of the Stale.

The Stu.e Guvernmentgy have been
demanding for a long time that all
multl-purpose river valley projects
should be taken over by the Central
Government so that they could be
completed in time resulting in self-
sufficiency in food production. Now,
because the State Governments could
no! complete these projects in time
the capital invested by the States n
these projects has become more or
less dead capital, yielding no return
At the same time, they are no! able
to comp vte them in time for want of
funds

Therefore, in these days of emer-
gency. when we are virtually fighting
against Pakistani aggression and in-
creased food production is the need
of the hour, the Central Government
should either take over this project
or #nance it. If the Central Gov-
ernment could finance the Rajasthan
Canal I do not see any reason why
they could not give the same treat-
ment to Nagarjunasagar project.
Nagarjunasagar is also a national pru-
ject whose completion will result in
increased production of foodgrains in
the country. So. I would appeal to the
Central Government o tuke over this
project from the Andhra Pradesh
Government,

Recently, the State Government re-
quested the Finance Minister to allot
additional Rs. 13 rrores for complet-
ing the first phase of the Nagarjuna-
sagnr project. When the Pinance
Minister recen‘ly visiteq Andhra Pra-
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desh he was convinced of the demand
and he virtually agreed to pay an
additional sum of Rs. 13 crores, But,
#s0on after coming to Delhi he has re-
vised his stand.

When the representatives of the
Andhra Pradesh Government discussed
with the Planning Commission the
State’s annual plan proposals for 1965-

66 the following decision was record-
ed:

“Outlay on Nagarjunasagar
Project and the Tungabhadra
Project High Level Canal and
Area Development Programme
under Nagarjunasagar Project to
be financed out of the additional
central assistance to be made
available from the Ministry of
Finance might be kept out from
the present discussion.'”

Again there was a request of the
Government of Andhra Pradesh and
agsin it says:—

“....the representatives of the
Ministry of Finance have ex-
pressed their inability to  pro-
vide any additional funds this
year, It has however been in-
dicated that representatives of
the Government of India would
vigit the Project sites in August
1965 1w siow the exact progress
and recommend the actual ad-
ditional outlay required in 1965
66 in order to keep up the target
of creating an irrigetion poten-
tial of 579 lakh acres by June
19605,

I :annoy understand the attitude of
the Central Government When the
Minister goes there he gecepts the pro-
posal of the Andhra Government;
when the represcntatives of the An-
dhra Pradesh Government come here,
the Planning Commission accept it
and take a decision; but this Ministry
says that they wang o examine, they
wanl to send a representative and
see the progress of the project. I do
not uudersiand how the “Tnistry of
Finance behaves like this,  Omece
they have sccepteq and committed to
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the Government of Andhra Pradesh,
they must fulfil their commitment to
see that the project is completed.

If this additional amount of Rs. 13
crores is supplied to the Government
of Andhra Pradesh, we will imme-
diately get an irrigation potential of
about 6 lakh acres within one year.
Therefore, the negligence towards these
irtigation projects of the Central Gov-
ernment,  specially the Finonve
Minister, is virtually creating a lot
of trouble in the execution of these
projects. I would, therefore, re-
quest the Ministry of Finance to come
forward and give at least this addi-
tional amount of Rs. 13 crores so that
the additional six lakh acres can be
brought under cultivation,

Apart from this, the Government
are pot appreciating the difficulties
felt by the Andhra Pradesh Govern-
ment regarding foreign exchange and
are not releasing foreign exchanee
due to this project, They are re-
questing time and again for Rs. 1
crores or Rs. 60 lakhs, Rs, 50 lakhs,
Rs. 2 lakhs, Rs. 8 lakhs worth of
foreign exchange to be released to
complete these projects but this Gov-
ernment does not at all care to see
the necessity and how they are
solving their problems, They are
virtually refusing time and again to
release even such small amounts of
foreign exchange to complete these
projects. Thercfore, 1 request this
Government to release immediat-ly
the necessary amount of foreign ex-
change to complete the works of
Nagarjunasagar project, Tungabhadra
Hingh Level Cana] Project and Sri-
sailam Project,

Mr. Deputy Speaker: We are not
concerned with Nagarjunasagar Pro-
ject at the moment.

Shri Yallamanda Reddy: 1 am
speaking with regard tp the particu-
lar policy and have given an exam-
ple in that regard so that the Finance
Ministry may understand how they
are creating difficulties.
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Then, there is a cement factory
near thai Project pyt the Govern-
ment are not allowing the use of this
cement for this project, The Gov-
ernment of Andhra Pradesh have
requested the Central Government at
least to allow this cement which is
virtually produced at the site of the
project to be useq by them. I hope,
the Government will look into the
difficulties of the Andhra Govern-
ment and see that sufficient flnancial
mid is given for the completion of
these projects specially in view of
the emergency.

Shri D. C. Sharma (Gurdaspur):
Sir, this booklet which has been
given to us, namely, Demands for
Grants (Excess) for expenditure on
Central Government (Excluding Rail-
ways) .. ..

Mr. Deputy-Speaker: We are on Ex-
cess Grants(General), not Railways. ..

Shri D, C, Sharma: Iam speaking on
Excess grants. The hon, Deputy Minis-
ter from North Bihar laughs because
he has nothing to laugh at jn North
Bihar,

1 was submitting very respect-
fully that these Granis tell a very
dolefu)] tale and that doleful tale
that the estimates are not prepared
properly in advance, that the charges
which are to be levied on certain
itemg are not prepared Vvery Ac-
curately and that the money that is
spent is pot spent as carefully as it
should be. All these Demands tell
us that certain things which should
have been anticipated by these minis-
tries have not been anticipated. They
show an utter lack of foresight as also
an utter ignorance of the accounting
procedure and utter disregard of the
probable expenditre.

1f one goeg through this booklet, one
finds that there are some demands
about the Nationa] Highways, I think
National Highways all over the world
and specially in India are subject tc
the vagaries of weather. They are
subject to landslides, breachey and
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floods, all over the world that bap-
pens, But if one takes into account
the Budget estimates of other countries
one finds that they always make a pro-
vision against such foreseeable cir-
cumstances; but here in this country
what can be forseen becomes unfor-
seeable which shows how the persons
who prepare these estimates and put
torward these Demands suffer from a
kind of, if I can use that phrase,
financial myopia. They know that
whatever Demand they put forward on
the floor of this House will be granted,
Therefore they do not take any trouble
in preparing those Demands as scru-
pulously, as accurately and as exactly
as possible. All these Demands tell
that story,

If sume money i8 10 be paid because
some people have been upgraded, there
is no harm; but I want to ask why bhe
telephone charges of these ministries
are going up so badly. Why is 1t
that they are spending so miuch money
on these telephones? Of course, thoy
will say that this does not matter be-
cuase we take one thing from one
ministry and give the same thing to
another Ministry, that it is only a kina
of a book transaction, both the minis-
trics belong to the Government o
India; therefore, what one ministry
takes is the Government of Indin's
money and what the other ministry
gives is the Government of India's
money, [ agree about that But I
want to know why proper check i
not kept on such charges, why they
are mounting so heavily during these
days and why ng proper procedure
is adopted so far as these telephone
Bills and other things are concerned.

1 know that something has becn
given to NEFA. They have maric
some advances to some States. I want
to know why it is that these things
were not foreseen; why it is that mure
stores were not purchased so thut
they should be able to satisfy the de-
mands of these persons, As 1 wos
soying, all these excess demands, whe-
ther it is about Customs or Stamps or
Pensions or it 18 in respect of Anda-
man and Nicobar Islands, ele. ote,
show our faulty preparation of de-
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mands and our inexacl( assessment ¢’
our needs and our very very defective
implementation and spending of the
money thay we try to spend on thesc
items_ I think that these excess de-
mands which are placed before wus
show that the Ministry of Finance, be-
cause the Ministry of Finance iz the
Ministry which is the milch cow of al!
the Ministries. ...

The Minister of Finunce (Shri T. T.
Krishnamachari): Thank you.

Shri D, C. Sharma: ... .doeg not ex-
ercise proper supervision. [ want to
ask one thing: Why iz it that the
Ministry of Finance does not exercisc
a little more vigilance and a little
maore effective supervision over the de-
mands thay come forward frem the
varioug Ministries? 1 think 1o bring
forward excess demands before ary
Parliament in any part of the worldi-~
1 want to  put it very mldly—is a
kind of fuilure on the part of the
Ministry of Finance, But this has
become a hardy annual. Every year
we have such demands.  Every year.
we are asked to vote these demand:.
Thiy year also we are being asked to
vote for something which happencd
iwo or three years back, May I know
how is it that they discover in 1965
what happrned in 1961 and how they
discover in 1966 what happened in
19827 | think this time-lag between
the discovery of excess demands and
the zpending on those demands is
something which, T shauld say, does
not gpeak well of those gentlemen—of
course, 1 do not talk of these Minis-
ters: they do not have much to do with
these things—who are responsible for
the day-to-day administration of the
Finance Ministry and who are respon-
gible for the preparation of the esti-
mates. 1 think ji does not speak
well of them. Therefore, 1 think, for
proper budgeting, the hon, Minister
should appoint a commitiee or 2
commigsion s0 that—I do not bother
sbout supplementary demands; they
are necessary—these excess demands
become something of the past and they
do npot come befers us every  year.
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Bome commission or some committee
should be appointed so that the officers
of the Ministry of Finance are taught
how to prepare the estimates, how to
‘grant money for those estimates and
how to gee to it that the money that is
granted is gpent properly and that no-
body goes over the limit which has
been prescribed. I think this is gome-
thing very necessary for the financial
health of our country.

Shrimati Tarkeshwari Sinha
(Barh): Mr. Deputy-Speaker, Sir, the
scope of the excess demands is  not
very large but 1 weuld like to men-
tion some of the points here,

Firatly, Demand Nos. 24 and 28
mention that some reimbursement had
to be made to the Navy for keeping
motor launches by the Cusioms and
some payment had to be made by the
Customs in the nurmal reimbursement
to Central Excise.

Sir, il wes very reassuring to find
when the hon. Deputy Minister said
that he believeqd that during his time
he would be able to do eway comple-
tely with gmuggling. Nothing is more
#ssuring than that—may God biess
him in his efforts. But [ would like
to say this that he gummarily disposed
of the point regarding opium smug-
gling. There are so many types of
smuggling being done. It may be
that cultivation of opium may be -es-
tricted because the Governmeni has
control over itg cultivation. There-
fore, the credit should not be taken
by anybody that contro] has been ex-
ercised over the production of opium.
But what happens is that from the
border areas of Bhutan, Bikkim and
Nepal and probably. as Mr Borooah
pointed out, from the border areas of
NEFA. Burma and other places, the
opium does come and there is neo
machinery by which effective check-
up can be effected.  This is a sert of
talk—I do not know—and it is sug-
gested that the opium is smuggled
through border areas and that some
private planes are being used here
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As to how far this is correct, I do not
know. I think, the Customs and Cen-
tral Excise Department should have not
only the facility of Navy but that they
should also have some private planes
with them to locate those arear where
they can have more cffective mop-
ping up operations. The opium is
not grown here and it is very easily
carried through border areas by many
traders, It is practised on a large-
scale. There is no doubt about that.

Then, 1 come to Demand No, 50—
Zonal Councils, Thig is very funny.
From the explanation I find that an
officer who was re-employed and who
was getting a pension was re-em-
played from the original date when he
retired and, in place of pension, he
was given a ful] salary and for that
an excess demand hag been asked for.
1 do not understand the reason why
special consideration was shown to
that officer and why his arrears of
pension were not gocepted as such but
they were given to him as the salary
from the date he was drawing the
penston, Thay is very funny. I do
not understand why he was given the
salary from the original date when he
retired from service. [ think this is
ap unhealthy practice for which you
ask for an excess demand from Parlia-
ment.  This is a kind of back-door
treatment to Parliament. T think such
cases should not come to Parliament.
It does not really do good to the pres.
tige of Government, I do not think
thig is a very healthy practice.

Then, | come 10 Demand No. &7
Here, 1 have only to say this much as
to why this kind of situation is allow-
ed 1o occur. |  know that samc
iron and stee] manufacturers had been
asking for the increase of retention
price and the Government was mot
agreeing to that and ultimately a situ-
ation developed that the Government
had to agree. I do not really feel
that this is quite healthy for the Gov-
AT 1o te an imp ! that
even u reasonable thing that thev
have to do is on pressure. They
should stice to a decision if they fecl
that thay cecision is quite sound and
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healthy. If they do not feel that the
decision is sound and healthy, then
they should have tir courage to stick
to certain proposals. I certainly feel
that this kind of pressure tactics
which went on for years should not be
allowed to be the general pattern, that
is, anybody eould pui pressure op the
Governmeni and after sometime the
Government comes 1g terms with that.

Now, I come to Demand No. 91
which deals with Communications in-
cluding National Highways, Abuut
these nation.! lugiways, the national
highways form g considerable part of
lateral roads which are not gpeclally
under the Defence Border Roads Or-
ganisation. But T understand that the
lateral roads wl.icih gre being manned
by the Communications Ministry are
of much importance so far ag the
defence potential is coneerned, A
lot of delay js taking place there.

The Border Roads Organization had
the facility; they used to invite ten-
ders; the ultimate discretion was theirs
and the work was done considerably
faster than actually the normal build-
ing up of the road. Those border
roads which arv not primarily wunder
the Border Roads Organisation and
which have been pul in the organisa-
tion of lateral roads do not get that
kind of quick results as they sghould,
but they are nonetheless important for
our defences and also for our security.
Therefore, 1 submit to the hon. Min-
ister o really expedite the organisa-
tion and keep this organisation on the
same footing ax the Border Roads
Organisation

We had very many valuable person.
nel who were manning the Border
Roads Organisation. The contract
there is for three years; they are,
therefore, there only for three years
and are ultimately discharged. [
would submit to the hon Minister,
since both the organisations are under
his contrnl. 1o sep that all those who
were employed in (he Border Roads
Organisation and were ulfimately dis-
charged, are employed again in the
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Lateral Roads Organisation, which is
also & pary of the Communications
Ministry. Those young boys, who have
suffered and who have bravely faced
the front and all the hardship of bejng
in the front while laying the roads
under all kinds of difficult situation
should not be thrown in the gtreets.
It should be a policy of the Govern-
ment to absorb those people whose
contract terminates in the Border
Roads Organisation in the  Lateral
Roads Organisation, which is also
manned by the Communications Min-
istry.

Lastly 1 come to the Delhi Capital
Outlay. Delhi capital outlay is being
provided for acquisition of land and
some payment had to be made. The
Delhi Development Authority has no
justification for asking even a single
penny. I understand that they have
kept the land with them for years—
1 do not know whether the hon, Min-
ister would correct me;—they have
virtually monopolised the land, whose
valuation i about Rs. 50 crores, for
years together they are not doing
anything with the land; the land is
lying fallow; they are mot allowing
anybody tu do any construction work
on that lend. The Government is
certainly lcsing the revenue which can
accrue to it on leasing the land; the
Government is also losing considerable
municipal tax and other taxes; which
would have accrued to it if normal
construction and development  had
been allow>d on it. This Delhi Deve-
lopment [f.uthority has become the
super master, even of the Cabinet.
Cabinet Ministers’ proposals are being
turned down. It is acling as
& super master of the Govern-
ment. Living in the heart of the
Central (Government—the  Central
Cabinet m®ets here—and under their
very nose, they are behaving as m-
dependent authorities with no obliga-
tlons what oever. Why is going to tell
‘hemn that all these losses which they
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are incurring run not only to lakhs
but to crores? They have no justifi-
caiion whatsoever to ask for excess
grants. I would appeal to the Fin-
ance Minister—since the Home Minis-
ter is not here, I shall appeal to him
through the Finance Minister—to
completely reorganize the Delhi Deve-
lopment Authority. Please go and
hear what people talk about the Delhi
Development Authority. Their only
programme is to kecp things bogged
down and they get some sadistic
pleasure out of that. Thig is some-
thing intolerable and I hope the Fin-
ance Minister would give attention to
it. Probably this has not come to his
notice because smaller people have no
access to him, If he takes it into his
head to do something, I am sure he
will really be able to do something
about it, and the whole of Delhi
will bless him for that.

I thank you for having given me the
opportunity to speak.

& et (qui) o e
wgey, wiaform sg £ i o awdy
M & woon § A awel O At

AG A FATE AT AT H AT
wraT fawmt w1 wvaew &, 39 o7 ofe
ofus = §1 I §, W w1 G
feafar § 9wt 3w gu afe = fawmef
or ufaw =g gar & faawr sy
77 ¥ ¥, &1 I wravwwar o A &
fawrre & wwan §, BfeT waw T
& wer fawrr § fam oe ot wfas =g
T § aw Ifew R

¥ fer ¥ W oa ¥ AW
& agT ot 7wt ww o} Fe e
% faam § feafy & wo T
% it wnfge, Afer qfees o a5 @
fe av@ awn ¥ gu W@ W
frwmn et & v mar § o felt
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frwmr & =@ A 81w R i
g&T & fawrit # A gfaw =m @
TR TEE A FRA AT W O wTC
¥ 1 s g fawmt & foag s ot
oifr Fraffea w3 & & frare Y &
ot ¥ gy & W W e & ot
w1t qraa wr & e oafs feft g oo
FREHAT UF FUT T0ET qWA § e
w7 Fan ffw & ot § uf=w =
% fawme fem smar @ a1 wwr oo
arf 0% =7 & 0 A gH T o
#rar § fr fom o weeT=TT wY g
LSRR LR A LS SRR G A
wet wErem w1 oaew # e s A
W HE WRTSTC R 3 O ¥ fag
fafadfe witm fasrar & o weft
gt <A §, afe oy weeTETC
AW R
amre fawrt ® e T WS g §
WY A #Y wir faege ) fear
T )

YT R wd are o ag § i o arf
FITUEAT I T FAT N AT
o § TAF XA @ Ay Wy
g wfem a1 dat wqd AW ¥
FATQ § F gt W) T & gy IEC AT
¥o A 2w g § ) & Aen § fe
T A9g & g qiffeEa & oarsr
& wroo waa g, dfew gETe T wWré
I At ¥ W% & fav dqe g, Wi
T WTX §H AT % Ao €1 vy fE
AT § few & aww weA w dwe
w7 |8 @ § A WTIR & T\
# s wfow fienlt | &fer fefa
ag & fir oft gt I/ W AW A
& fog, aw ¥ e qwmA ¥ fag, 3w
N gy o wwEw & g oAv
@ &, ;Et IA% W A9 A AN W
# Inwr R aga wW aaw fawen @

f wawen § f s S o
W W foky s & fe oAt
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TOE q oA AN 2 axoaw A oo
e S L
AT W AT w7 €0 a7 § oW
I & w0, T F ATG ¥ A7 FATEY
i g

gATE WA WA At q % a
wwrvE dfew § 1 Afww T frda f e
Tl g Aify T gt wfgy fe o
@ § & frder wom s g fe
et A wd & o g e g
grit wifgy, W sl # swee g
=1faq 1w st o e B Ay gwH
WAEAT & T 9 §¥ Wi wfg
& aga a1¥ & e ¥ ag e g fiw
weft wgey 36T = & fr and & wd
= g

s Ayt & fag o ae o welf
% forg, a1 dw & frq et i
¥ faq ag wfuw = v ot 3w @
roev wom, e o fawen &
ot wfea g §1 @ g I T oaEe
it wT weam |

& aga 91F & weRi 7 fowiw T

. 24 WC 25 WX W1 fE wph T ¥

W gvet & e @ mmfaw @ awifen
£ T8 A WA E ) ¥ A AT T
w1 FfeE g g, AqE § o e
&, ©od W T W WY ¢ W
WY A% @ W g & ATe w1
ATE A1 T FAATET HOORT 9w
§ | W wT wE W ate dw R
¥w T § W TS A ATRI & 2w
gu =l gro aAR g w o &
W T Tl wT Fwar | & g o
w @ O frm awgw e
wWRl U1 & fAy mer smw o™
wifgy W i arweer € s wifgg
fr exafan s o= g1 anq 1 & o
vt g fr Wit oft @ v wm d
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wa ¥ & foeant oxfafaens %
AT A TH FEAT AW F | THET =g
AT TTAT AT T R | EEET W
FxT TAT & 0g A1 w=w o et
¥T GWMA T T F ATAY ¥ Orew-
fviT &1 &% 175 fam qmor s Y
s ¢ ) faeslt mefafasdam & anfty
® gifgw v & fao oY wfa wr
fremr w0 & fau afafom =01 gar
& & arcvr ff ¥ oo A we iy
wT¥ g wgn g g 4z A e
w1 faw wan, Fr T ST g 8,
i w1 frwm A8 iar o g e
I AW W I A g W d o
gt & o ey &, &% gforr arfy
AR aY o o o T} e
wify & grer | T T & A ¥ gaty
aivd ¥ AT AT W OE ) FEwT
aw oA A ¥ AR wr
M @ owm ? oW wefag oy
wiavaw ¢ fe 39 W WAt oW
o % | gRT TET & feeT & gee
wreafasar A & fau, = A gfer
7 grenfaa 7 & far et &

FAWTHT AATA ¥ WA KA wifgw |

IqTeuN WEh@ AT AR
w1 WY qETA &Y TR

it e T A BT A
w1 A s & fog, g aw oW
xewe wvA o fam @ ardr wwEY
Famet w1 77 3fee & qwg W & fag
g w9 =g T wravs £ ¥ fiey
# s wfgw 1 ofeem w1 e
aarr 3 & fon foamr o dur e
s 1 wravwsar @ 3% =y fea
aray wrfig 1 feww eropTe % v faram
# mx fEgmrawT w1 aET e
wry, fameraar &1 0% #47 FTETC
werh T AWy T % dw oW AT %
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HTHA % /T WY fEwEam §r
urzwt Iafeqa £ 1 o qoETT g
AZIT7 AT & a9eqm ¥ AT WD
sz fear s i a=E w7
femmt  wmmdft @ Towr e
97 OF H9T IATA 9AM | M oug
wAAT I g e o ww g ®
ATEAT T ATENT A fqTU W WA
femn ¥mm swEy ¥ wgt W
g ferft arzft a1 avemr 7 oA
¥ @ g7 aw A wew ¥ fe ol g
® WTIT A AT T ETT R AT
faars wt ®g swar ¥ fw g Twk
LEL IR R A

Xfw qw awa 99 9 §, w6 & w7
9% g ww g § wafay oy faeg
wardy fafrem & 1 wfs zure ang fw
¢ wofive afmw o gardy & gnit

8bri T. T. Erishnamachari: There
has been a slight misunderstanding in
regard to the scope of this particular
proposal before the House. This
matter has been gone into by the
Public Accounts Committee, and it is
on their recommendation that this re-
gularisation is taking place,

1 am very grateful to my hon.
friend Shri Balmiki who has just sat
down, for his very complimentary re-
!mnces to me. [ quite recognise that
there is room for tighteming ur the
budgeting.

Shri Sham Lal Saraf: I think the
hon. Minister has not followed him.
He has asked the hon. Minister to
take to somyasa.

Bhri T. T. Krishoamachari: 1 did
follow quite g bit of it. I recognise
that there is room for tightening up
the budget, which is all the concern
of us now. It is not a question of the
individual Demand, but it is a ques-
tion of general procedurss in regerd
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to the tightening up of the budgeting
and expenditure by the various Min-
istries. There is undoubtedly consi-
derable room for improvoment.

‘The year under review, namely 1962
63 had been a peculiar year because
‘we were just thrown into the midst of
a war. But also, there is this fact
which has to be borne in mind. I
am sorry my hon. colleague Shrimati
Tarkeshwari Sinha is not here. Fhere
ape certain things which are inesca-
‘pable. For instance, there is the item
where she particularly objected to the
excess demand, and that is in regard
to the steel equalisation fund. That
is something which we cannot escape.
‘We cannot say that we had budgeted
for Rs. 28 crores but we got Rs. 34
crores in fact, but we should not have
got it. A precise estimate of what
the accrual to the steel equalisation
fund towards the end of the year will
be depends upon a variety of factors
over which Government have really
no control, and, there an accurate
budgeting is not possible. 1f we get
extra money into the steel equalisa-
tion fund and we have to legitimize
it so that that money can go imto
the Equalisation Fund. then we have
really got to do it by means of some
sfuch procedure, because we cannot do
it by means of subsequent Demands.

Also, in regard to customs and
Central excise, there is a certain ex-
penditure which comes later in the
vear and which is not estimated in the
revised estimates, and which we can-
not really envisage at that time. Pro-
vided the expenditure is relatively
small, and which it is in these cames,
because the expenditure in regard to
these two items is Rs. 18 lakhs and
Rs. 8 lakhs respectively, it has to be
regularised; these are inescapable, and
that is why we have the procedure of
Excess Demands. At the same time,
there are other things which could
be estimated, no doubt, I think that
we should progressively diminish the
area of such excess. But excess De-
mands of some kind, so long as the
#ize is not very big. are bound tn he
there, because unlike in commercinl
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accounting where we can do the
accounting later on, there are strict
procedures for accounting for Gov-
ernment expenditure, and an explana-
tion given not only for the outgo but
also for the inflow. This is some-
thing which is ineacapable in the
scheme of things under which we
operate.

I, therefore, submit that while the
criticism that has been made in regard
1o the general process of budgeting
iz something which iz relevant and has
to be taken into account not only by
the Finance Ministry buti also by the
other Ministries concerned. the basic
fact of some kind of excess cxpen-
diture will be there. In fact, there
have been certain readjustments se
that the outgo has not been very great
in many cases, but even so, the accoun-
ting procedures are go strict, and they
have to be gtrict, and in order to
satisfy those procedureg theae kinds
of Excess Demands have got 1o he
brought forward.

Ap regards the remarks made in re-
gard to the DRA, that iz a matter
which T am sure the hon. Minister in
charge of its administration, wether
it be the Health Minister or the
Works and Housing Minister, will take
note of. [ shall pasg these things on
to them. Otherwise, T have nothing
much to say In regard to the proposal
hefore the House.

Mr, Deputy-Speaker:
ks:

The question

“That the respective exceas
sums not exceeding the amounts
shown in the third colump of
the Order Paper be granted to
the President to make gong the
amounts spen t during the yeer
ended 313y day of March. 1063,
in respect of the following De-

mands entered in the second
column thereof:
Demands Nos. 1 24, 25, I7, 28,

31, 50, 58, B7, 01, 93, 98, 118, 127,
140 and 142",
The motlon was adoptsd,

—_—
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1447 hra Dmuaanp No. 20—ArrroFPRIATION TO
DEMANDS FOR °*EXCESS GRANTS
(RAILWAYS), 1962-63 Mr. Deputy-Speaker: Motiorn moved:
Drmarno No. 3—PAYMENTg To WORKED
LaNEg AND OTHERS “That a sum of Rs. 18,64,53,426

be granted to the President to
Mr. Deputy-Speaker: Motion moved: make good an excess on the grant
in respect of ‘Appropriation 1o

“That a sum of Rs. 24,117 be Development Fund' for the year

granted 1o the President to make ended the 31st day of March,
good an excess on the grant in 1963".

respect of 'Payments to worked

lines and others’ for the year These Demands are now before the
ended the 31st day of March,  House.

103"

The time allotted for these Demande

ie one hour.
Dumanp No. T—WorkIng ExrENSES—

OrzraTion (Fuen)

The Minister of Rallways (Shri 5.
Mr. Deputy-Speaker: Motion moved, K. Pati): I would merely say that
these are items of expenditure incur-
“That a sum of Rs. 87,75,020 be red in excess of what was voted by
granteg to the President to make Parliament during 1962-63 and these
good ap excess on the grant in have been brought forward in accord-
respect of ‘Working Expenses— ance with the regular procedure that
Operation (Fuel)* for the year has to be followed. Besides this, there

T;:;g the B81st day of March, is nothing much in these Demands.
Shri Priva Gupta (Katihar): Dots
Dxuanp No. 17—Open Line Womrxs— it mean that we should not make any

speeches?

Deputy-Spead ) Shri 8. K. Patil: It is for the hon.
— -8 T: Motion moved: Member to decide.

“That a sum of Rs, 5,53,72,781 be Mr., Deputy-Speaker: He can speak
granteq to th, President to make now. The hon. Minister will reply
g00d sn excess on the grant in afterwarda
respect of ‘Open Line Works—

Replacements’ for the year end- st frm T . IOTEW wETET,
ed the 31st day of March 1063". Tt @ e 9T FER g &
Denanp No, 18—Open Love Womrks— gz aift ¥ 1 ow ¥ femiy =7 2 famt
DrveropmeN: Fomo fr wETe-faoaTe davm & oREfe-

Mr. Deputy-Speaker: Motion moved: fevm e s w s 1xw
wEva-faamarer dvw w1 qafeefedn

“That a sum of Rs. 19,26,454 be W‘ Lo L 1
granteq to the President to make i ““i"_. Wi
good ap excess on the grant in w1 ware ey fafret #1 gavw @A

respect of ‘Open Line Works— wfgw | I A fr o= o
Developmeny Fund' for the year oF e 3

¥aT e N I A W oA 6
nded the 31 i
: - e 3lst day of March - . 5 %) faf

*Moved with the recommendation of the President,
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# ar §i 7§y 78 v oA v
g% AT ® gTETA A€ ¥ dwA A
TEA F O GEATAT %A F | IH A
rwa wwfvai w1 T AvE w1 sad
TEE qEAT 2 W7 7 T G ) oy
TWA ¥ T Sarem f ATE 7 A
oy fexrz w13, g% 39 1 a¥ gww
¥ #1q ¥Era7 $v qfgn WA A
gy Faré & Ay wr AW & WA U
WL § §EA AN A1 AF, 34 ¥ fav
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B gew@ gy § | W Fw
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w mal F g & faww AR
7, 14 WIT 15 % @A @1 § W
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F# AW % AT 5 F ANE WG |

sfi 30 Fo faq@r (wEEe)
e e, % ¢ o wEw &
49 7 g §f T FEO TEw @
waar § 1 frwie T s & % 268
wqd ¥ g feare 57 ok @, forw o<
Tt arfor ft @ 1 qfe o= A
sar fewr e 17 %1 avE 9@,
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ifee ¥wmadi ¥ RET I W ag
afeorm & fr gar 1 are a1 frewmite
AT 9FAT ¥ |

14.58 hrs,
[Dr. Sanosm Mamissr sn the Chair]
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AT A aga wver Qe e §
TR FTAE
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Shri K. L. More (Hatkanangle): I rise
to support the demands whole-hearted-
ly. It is the most sacred duty of every
one of us to grant blindly whatever
the Railway Ministry demands from
us, as we know that the railways are
doing the most valuable and admirable
work for our defence purposes. The
railway workers' devotion to duty in
particular in times of emergency is
most praiseworthy, .

We are well aware of the brilliant
performance of the railways during the
Chinese invasion on our borders. The
railways not only contribute profusely
to the defence of our country, but also
t0 the economic development of our

country,

The present demands are for electri-
fication of some of the important rail-
way lines. The demands are most
important ones, and while supporting
them, I congratulate the hon. Minis-
ter and also the Minister o¢ State, Dr.
Ram Subhag Singh.

Shri Subbaraman (Madurai): There
-are three Demands under the Supple-
mentary Demands. Two refer to
electrification and out of them one is
to take survey of a certain portion
near Vijayawada. The electrification
is of two portions from Rourkela to
Durg and Kanpur to Tundla, Electri-
fication is welcome wherever it is
necessary and 1, but I submit
that other aspects of electrification
should also be considered.

Railways consume the largest quan-
tity of our coal. If railways are elec-
trified, there will be surplus of coal.
Not only that. Transport of coal is
done by railways. Therefore, I would
request the hon. Minister to find ways
and: means for utilisation of coal. It
may be used as fuel or some other
industrial purpose. That should he
carefully attended to even now,

Another demand is for doubling the
wack from Gudur to Gummudipundi.
We all know that the track from
Vijayawada to Madras is proving a
wottleneck for transport of goods from
north to south. It i gquite neccssary
that the whole track from Vijayawada
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to Madras should be doubled as early
as possible. We are glad that the re-
maining portion, Gudur to Gummudi-
pundi, is being taken on hand, and
we hope that it will be finished soon.

A lot of South Indians are working
in Tata Nagar, Rourkela ang Bhilai.
They want through carriages from
these steel towns to the south via Nag-
pur and Waltair. Many a time they
find it difficult to get accommodation;
even if they get, they do not get the
connecting trains at all. So, I request
the hon. Minister to make mecessary
arrangements for through carriages
from thege steel towns to Madras via
Nagpur and Waltair,

I would like to point out that for
want of a broad gauge line from
Madura to Tuticorin, the area  haa
not developed. Development of indus-
tries depends upon the availability of
broad gauge. The Madras Government
has also been representing the necos-
sity of this broad gauge line from
Trichy to Tuticorin via Madura. So,
I request that early steps may be taken
to convert this line into broad gauge.

We are told that steps have been
taken to speed up goods trains, but
we fing that this is not done. There is
a lot of competition from road trans-
port, and a lot of transport is diverted
to roads. So, early steps may be taken
to speed up goods trains. If we speed
up goods trains, I think there will be
more traffic offering.

Though it is not quite relevant, I
wish to refer to overcrowding of
trains. Even express trains are not
adequate to cater to the passéngérs.
Every train has more passengers than
can be carried. So, more trains should
be introduced or more carriages added
wherever there is overcrowding.

Development of Madura city suffers
very much for want of a bridge over
two railway lines in the city. The
level crossings are closed for quite a
long time, from 10 to 15 minutes. So,
either underground or overbridges
should be constructed at these two
places in Madura.

With these words, I support the De-
mands.
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=t WHTAN AT W (ATEYT)
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ImF At g WA A E T Tiw-
AT T ATEAY FET R W IA A
I A TATT AT R, FT AT} AT
w74 %1, 3T & ® gEAn ¥, faw
ft gowt &, fiaa fageft sere 1 wfzamd
¥ ag ) wve w1 ¥ w7 1 A1 A
fadt o1 wAaTd of 2, T AFW A
ey wqAeY &, § o gary gifEw
oA w A E

WO A A A AT R
oA T FH wHE E AE) T ag
s ¥ form & I AW & TR
§ w14 wor arx e fawmn & w-
Tifa! vrawa s far @
wqarz ¥ fad agy Y, 9% "9 ag
o A M A ar am v

‘mqrE AR g A g
AT THE g o @ wt wfuw w7
a e ar | & oy awarg e am
AR wsmea 4%« y, g
WTT ST OF AT A AT AT g W
g sra za wre § i gw fea T
o 30 FY G, AT A FT TOAT
w7 9wy mfwwra aqr @ W
7T T &F WY IN GOAT § gwry
o o €, rF o w71 7w | R
w1 7 i gRTer w97 G gvAa
fxar qeqa & arad ATE AT TEATH
& &, ey gow Frvd A s worgs
B fmra A dgTR AR AT ET A
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T F1UE THAT AT TGS sgaAeqr
F1fzd 41, wig a7 wifaw &= # 7t ar
oY fea a7 7, famir i zw wrr o
AATEH AT {owAT FT ATHAT T AT |
CHH I I {0 wmT AT AT A
WM A i gwfen
A A gAY, e pmi am faega
GAIgE AEA A A A g g
FTHERAF w1 wear gr ) awfa
A TEAEE G uHaAT §ogwed
TrAT e 7 g d e oft g ey
AT A AT WIS ATg & o
AT T aEt § fF TR g aga
H AR smEr Ty am
9 for qF 1 7w AT 7 2 fE T
A AT g &Y A% wrEAvaEar
vafaq g7 oo 7% & f§ x5 afa-
teedion S et E ol S L iedil o
&0 A A A & oafd.

Shri U. M. Trivedi: On a point of
order. Is it supplementary demands
that we are speaking on or excess de-
mands?

Shri Priva Gupta: What is wrong?

Shri U. M. Trivedi: One hon. Mcm-
ber was spcakimg but he was made to
sit down saying that the matter under
discussion was samcthing alse,

oft WTITRr T WTATY : WA AT
#1 ag ara= g fe fom azew w1 am
amd g} Aw @t frer genfre gad
girqr A= 29 & HT AT 9x
T T )

Y o qo frwdt : T O
arq 4t vedy wE Ko

oft ATTAN WY WA ; T Rrg T
3 fame wor K d1y mgr g, Afew Ty
aif et k)
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ot Fo o forddt: w1 vraraz i fa
LLES G CEAG G (I ECIE
arq Fw 75 4 AT 3w aF T
femiga o are1 1 K4 A T AT
feare 97 qix1 w1 Frae fwTm a0
wafag afy umafa 2

Shri 5. K. Patll: May 1 put in a
word, Madam? When I wanted to
begin, 1 really wanted to begin, as
the hon, Member has pointed out,
first on the Excess Demands and tien
on the Supplementary Demands. We
found that speeches could be made on
both the demands. Although the hon.
Member will have a right to speak
like this, discussion that is going on
is really on both.

s W W WSt gw fad
oAy wE BT AR T OATIRRET
ot &

Mr. Chairman: 1 have understood
you, Mr, Trivedi. The discussion is
now going on Excess demands; there
will be sometime given for discussion

on Supplementary demands also; he
can speak at that time,

st wrtaw W e o awmafa
wgrear, ara 4z ¢ % o am £ o
qAATD A& & A gwre e qr ag
ag f& a1 aeew & a9 & oy
¥ wrgw gtk faw & aww gav
9T FEAT 0w &7 fEay qr o @ A
MAHH AT AR | g5 a7 H
gq AW gA AvE A% Ag F o A

oft Fo "o Fada : At ag A A
gk @z d el B fage
fam a1

o} WTTAR WY WA : T ag &
ot wAAg #A T 7 owmd qre &
o a7 g1 91 fF I waEg O
wxd Fre fagy av aferitad ov v S
frar a1 1 ¥ qg w0 % v wim
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ot & arad, wg v T wimmfai ¥
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87 1962 ¥ g€ 47, 3a% § §% A,
oY ur o vy r§ femmd A al faforety
fardz<fo & g ) & vad WY X®
deqr & T¥r wsIr wH fwar 9T w7
v & 1w A wErfaen A Ay
afcen % A% 9= 1§ 79 { qw deqy
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¥ ow difen xg wvaey 7 g 4 fordt
forlr (o mar @ f Y & g2 3w
Tory weA fropret & 1 wE T8 oF aga
syl famn & o oy &% g R fE
I FT T T e fwer ) ww &
OE TS RO R 1 A &
EIEA T7 T AL ATHE Ig HgeAgy
W ¢ T A 9T 0% ®eR g
TAwE & | GAVET T 9eT |IT AW F
At & o A st AT Y Wy A
Y T 6T ggmT Jrgen § 6 I A
wrTe Y /T & T ag g st
»TE AW T ¥ A o IR ¥ fag
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fodmr | g Ave a7t 7dH T wiW
) ¥ ot 3w wnr me F afan §
wrew 7§t "ard agaad ¥ fadd
age o dm Ao Tt fde fres
s Teaa F7 Fw ST R EwaT B
A1 e & weee T gra s ger
a1 g1 & sam o Afew dar fs B
wt frara fem ox fifen gf ot gud
T w g %7 g9 A4 w1 Fawrm
aw e ¥ ot o sfea am adi B
TE 7 20, 26 HF gF G AT ATEA
frret o ¥ uz oF gwfwE @@ g
SUTRT & smE A, A A g faee
w1 owga ¥ ) agr o7 N wE o far ¥
w7 33 A ot Ay 3T T e vy §
w7 IA% |A an & wivg frer
faar w7 A1 AT B o@D FTR KA
# ey & oAyt T mEl w1 W Feg
gl aom R 1 & wgm f& awmn @
e 91T gavaT o7 faaifem w5
faefte ) e wifgy st gt
Array dra ¥ e i e wTe
owt gt fe @ 1 gt avg & wgw fR
wret & 9y, o & et Wi e
# famn fear oo

INeaq AENEw ;. g wTer
LA

't Wi e aca & afy T
fe 3 @12 @i faet & fawm@ 7 soqm
w1 % wfzweq g1 & femr g Y7
I, T AT g W A & fadwe
wear g g fir g o1 reted gfara
t ot gu qforre § amewT FI R
aTEE, AT ¥ a8y, 48 & Al 6w
wxeft & 2ix fand, a0 & g faen
fem wra ay gy g7 ofrana & fowra
# o ¥

Ifw arar mfeam & arg pardt
wyri fox +ft & wafg 4w azi o ow
T wrr e w0 wdt qlEe
o tWd Ay fere g€ § Wit Iw
g W% o3 dewAv aw faen fem
amr & IER qrfeeE e gT g
v faardy wifz wof & o ngferme
ot

7 wm & f ot mgen 71 kA

oz qF gEvEY & art & agrrvfogde
faa w7 awlt #xn AT

oft war farrdh mpawn (famelv):
Foeae wEren, § tedw W Al
fewi e ¥ aize w1 wwd w0 i fon
ww gwr o & ot arfew wEw g W
witafa w) wart 2 =g g fie O
Frop wor & Y fawm & aft A
¥ ot wrd fem @ 1 form ol & sra
F1 W gAY gy E1T AT e gy
o ¥ g 3 o & everren e
t 3w fae & gw " &1 797 & Qo
§xw A Y & oy wgm W g
fawtom & sTaA 7 w3 ol T-
qifrsm aa & awi wa 3w AR MrOvAw
E o wrT feetad § 919 9 9Rg 3T
A & W ) G T AT naw Ay
fm@mm & s g ammn

# oF TTa €1 97 7Y gAT A Ao
sTA fedme SEA g | Aada a oS
¥ T FT W ERA agd o A gt
¥ v orfer & 3 amw rmea
wIEAT § 1| TAT AN 97 qiRAl fi7
Ffrqr Cx ¥ 90 RWE $F WT )
gt am gt o § fE wAg am
HTEA 47 WMA Tg AT TR A
¥t § T ATEE I OW EEWH
77 oft @ {1 ¢ Wt & A § g
WA EA U O9AT TG 4R ETAT

£



5361 D.S.G. (Railways)

Shri P. C. norooah (Sibsagar): Sir,
I associate myself with my friends who
preceded me in  offering congratula-
tions to the Ministers, the Railway
Ministry and the workers who have
kept the railway transport running
even in the most difficult times. After
the Chinese aggression, the decision to
build the Jogigopa-Siliguri line was
taken. Now at the time of Pakistani
aggression, that line has been complet-
ed. My suggestion is that instead of
waiting for a day to open that line
ceremoniously, it shoulg be opened
immediately both for troop movement
and passenger trafficc It will wvery
much facilitate transport to that very
sensitive area.

We know very well how this area is
suffering perennially on account of
transport difficulties. The sleamer
service to and fro Assam has been
stopped. Just now tea worth Rs. 2
crores ang jute worth Rs. 1 crores are
held up in Pakistan, becnuse of the
closure of river transportation. So far
as air transport is concerned, it was
formerly passing over Pakistan terri-
tory which has also been closed, and
because of it, it has to go in a long
round-about way. So, the only trans-
port line, which is the life-line of that
srea, is railway transport. I therefore,
request that the new line which has
been already completeq will be im-
mediately opened for traffic.

With these words, I support the de-
mands,

ft 7o Ho amw (#rard) -
Jrere A, & wow gerary dew
g fr wod AR o & Eww W
farart swz w7 & fog fomn 1 B
I T AW T awdA o
wows tHaw & faaq wfaerdr 1
vl e e aform w7 W w7
@ § 9w ¥ foy & o o g=rETe A
B

& yw Y% o7 Iwa wat oifew s
w 7o TH W fag A w1 s IEh

SEPTEMBER 13, 1965

D.S.G. (Railways) g362
fag 1 = syaer & g Ay
oA § ) A, I famre #1 arn
&1 faaar aww faelt & 2T 9 &
aan & faa Y g0 665 @ w7 2
afea gz & dandl a § famal
f gr &0 100 917 %7 & F7 07
15-16 ¥ F7d § gafaw & goow
a1 Fu fagm & Ao W F Ay
AT & ATAT ATEAT § | 72T & gy
S AT F 100 T AT g AT A K
w0 1SHE AT E 18 1928 F T75H
HATHTLL & GAA7HT ATEA IT4T HATHg
T AXEA FUT A7 | A 42 & wIEEA
# gt fagre & ot 7 amaE drary
& @Mt ¥ For ww e ar fam
FECAET AT WTEHT F w7 fa
&' FW Ft HET F TG T 73777 TAT
#1928 §0 & ITUFT I9T ATRA #1
WY FAAT T qT THH AT% FrAC A A
A WY T W o w1 oS
Tt ot &fea T=F argy o a9 121
T ALY a7 975 & o gafan & o =y
qAY wgEm w1 s Il fage &
"I ATHfaT FTAT ATEATE |

& gordy fagre & frared e ry-atw
FATTE | THEATR A I Y A+ w7
nfs oF w2 ¥ 12, 13 99 ¥ saTEn
T & A ErY ofy Fagr A g
yafee 7o w1e & fraga @ s avsfean-
A% ¥ AwT g aw o et
X & AT TAATHTZ T OF TF THROH
T g aifed fred Te faere ¥
w1t ®Y el wYT Far wA-ae A
agfema £ 9% | g7 WKl & A &
WIS TEAIE AT F |

Shri S. K. Patil: Mr. Deputy-Spea-
ker, Sir, so far as these Excess De-
mands are concerned, there should be
no occasion for anybody to differ from
them because nearly three-fourth of
this sum of Rs. 25.48 crores is really
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transfer of additlonal surplus to the
Development Fund., As you have seen,
part of the excess is on open-line
works, something that is done wvery
smartly, something done more than
what was expected. Therefore, the
rest of the Demands is not even one
per cent.

But I take this occasion, because
practically every hon. Member has
congratulated the railwaymen for the
wonderful work that they are doing,
to tell this House that in thess most
difficult times, when there is such a
pressure, the like of which the rail-
waymen have not seen before, they
are rendering a kind of service about
which every Indian should be proud.
It must be remembered that the rail-
waymen are not fighting men them-
selves. They are not soldiers. They
have no protection whatsoever. Their
work is not concentrated in some areas
only. All our 54,000 kilometres of
railway line have been exposed to
sttack. Therefore, you can imagine
under what circumstances this work
is being done.

Some hon. Member referred to the
paratroopers, the infiltrators who have
been dropped from the skies. The
easiest thing for them to do Is to inter-
fere with the railway line and the
work of the railwaymen. The mail-
way line everywhere, as I said, is not
protected. In certain places it may be
protected, but it is not so everywhere.
Bo it becomes the special responsibility
not only of the civilian authorities but
you, me and everybody, to protect the
railway line. It is with that purpose
that a few days back I convened g
meeting of all the Members of Parlia~
ment of the border areas, so that it
would be possible for them, when they
go back, and also through the Members
of the State legislatures, to organise
themselves and see that every inch
of our railway line is kept under active
vigilance and see that no infiitrator,
no paratrooper, no man with a sinicter
motive can interfere with out railway
line which is In fact our life line.
When war comes, the railways be-
come almost as important as actunl

fighting. Therefore, I have no doubt
whatsoever that when hon. Members
go back they will do this duty and
whatever assistance they require from
the Railway Administration gnd other
Ministries also would be forthcoming.
We must not really expect the regular
forces to do this kind of work. They
have to fight in the front. They can-
not dissipate their energies on this
kind of work. We have got the Rall-
way Territorial force also. But if the
exigencies of war so demand even
their services will be required else-
where. For the time being they may
be available for the protection of rail-
ways

Dr. M. 8. Aney (Nagpur): You have
to add to that force now.

Shri 8. K. Patll: That is true, What
1 am telling is this. All of a sudden
this situation arose. The  greatest
strain was put on the Rallways, be-
cause withip a couple of hours—there
was not even 24 hours' notize—the
trains had to be assembled and pres-
sed into service for all sorts of pur-
poses. It is not merely for carrying
soldiers. Some of the heavy machi-
nery has got to be transported and
there are things for which normally
the rallways are used. All that work
has got to be done as part of our res-
ponsibility. In doing that sometimes
they have to expose themselves to
attacks, as in Ferozepur and Gadra,
where there was not enough protec-
tion in fact, there is not enough protec-
tion anywhere—and 13 or 14 people
have aplready died and scores of peo-
ple were injured. I am merely men-
tioning this to say that this is just the
beginning, We are conscious of our
responsibility. And there is no diffe-
rence of class here. Right from top
to bottom, from the Chairman of the
Railway Board to the lowest gangman,
every one will act as one man to dis-
charpe the responsibilities entrusted to
him. So, I can assure this House on
behal?! of the administration that, so
far as that part of the work is con-
ecerned, it is absolutely safe and sound
and there will be no difficulty on that
arcount.
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But the request which I will again
make for the proper vigilance of our
long railway line is, after having re-
tired to your constituencies, in consul-
tation with the Members of the State
Legislatures and other people too—I
am not restricting it to Members of
the Legislature—you should so arrange
that for all the 24 hours every inch
ol railway line is kept under vigilance
so0 that it will not be possible for any
infiltrator, no matter whether he is a
phratrooper or any other kind of per-
son to tamper with the railway lines
and thereby affect the safety of the
railways.

Certain other suggestions have been
made. [ hope Members will excuse
me if 1 do not refer to all of them.
Extension of new lines has got to be
done, as also extension of some sta-
tions. These are very important—I
cun understand it and I am not ridi-
culing it. But just at present we have
to concentrate every grain on our
energy on the main task and only task
of winning this war, and on this I
think the railways are and will do
their best. I do not want to take any
more of your time except to ask Mem-
bers to approve of these,

oft o fagrdt dgdm : Fmdaw
FiF oA K gEa® AT F AN
wENeT T Wy faarc g ?

Shri 8. K. Patll: I have not examin-
ed its technical poasibility. If tanks
could be made in place of railway loco-
motives it can be done. Surely, that
is & suggestion for our earnest con-
sideratlon.

Shri Priya Gupta; What about sub-
sidizeg ration?

Shri 5. K. Patll: Subsidized ratlon
does not require any excess grant,

Bhri Priya Gupta: But why is it
mentioned in the preamble?

SEFTEMBER 13, 1985
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Mr. Deputy-Speaker; The gquestion
1s:

“That the respective excess
sums not exceeding the amounts
gshown in the third column of the
Order Paper be granted to the
President to make good the
amounts spent during the year
ended 31st day of March, 1983, in
respect of the following demands
entered in the second column
thereof:

Demands Nos. 3, 7, 17, 18 and 20."
The motion was adopted.

15.48 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1965-86

DemANDp No. 2—MISCELLANEDUS RAIL-
waAY EXPENDITURE

Mr. Deputy Speaker; Motion moved:

“That a supplementary sum not
exceeding Rs, 1000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘'Miscellaneous Railway Ex-
penditure’.”

Demanp No. 14—CoONSTRUCTION oOF

NeEw Lines

Mr. Deputy Speaker; Motion d:
“That a supplementary sum not
exoeeding Hs. 1000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1986, in respect
of ‘Construction of New Lines".”

Demanp No. 15—OpeN Live Worms-
CariTaL, DrrreciATION Rrszave
Funp Anp DeviLopMENT Funp.

Mr. Deputy Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1000 be granted to

*Moved with the recommendetwn of the Presjusnt.
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the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Open Line Works-Capital, De-
preciation Reserve Fund and Deve-
lopment Fund"'"”

Mr. Depaty-Speaker; These Demands
are now before the House. Does the
hon. Minister want to say anything?

The Minister of Rallways (Shr S,
K. Patll): No. These are merely
token grants.

Mr. Deputy-Speaker: Are there any
cut motions which are being moved?
1 find none.

ot o o Frwalt (Wzwlw) : Im-
o wgrEw, J@ 5 o gurt we
mEgE A TRTE, a A S A £ 1 WY
g fort ' —diwr gane w0 ) gAE
WTET AT A w0 w0y g wver
NfAgEr RN aa s ¢ 7 19
g% TF WAT ARIRE AT ORY AW §
sty o fargreer o@ & At e v,
a fvd o 73 8, % 90 fagra & aX
# §9 g wrga 7 1 fewoe A 2
war & faogame A yefefme
F @t A § g wrf mrafer ady &
AT & | ¥AT avg frwiw A 14 X
HY i A AT 7EY F, TH o ok wrafe
T AR | A fewumz AvaT 1%
art & w1 amfr & aw & 1 gT oW
WTEHT "I ag Awwa & f gwre 3w
%Y gafa gurd 41 #F Fwh o7 fini T
wT &, gurdr I & awfr, gur? 2w
Y gufa § 1 ag 1% am & fs o
¥ quTE w ¥ wATE O 41 gw W
fom awdtmor ¥ st § 3w wwew
¥ gardy afer w1 ot ¥ W gl
WA wEEa w7 awdr § 1 wg
AT T wrow we ey § i ft o
EATT ww mry w7 3 § o xad any
s{h wra w foen 34 o1 wfs aow
[Tl

% wi a7 vy Twr 7 fE vt gEr
ara fean ma @ fr gt fafrex 3o
FHHT ALT & W I ATE ® oA qHEC
2y ATl o AR ¥ W AT 7
gat W fafaei €1 aos qeww
AETRA 1 F T A e d wA A
ATH TEAE | AHT IAH FIT EE A THY
) qwen & | aafyeE & o e
x4 7% F9Y 1A fafarry amwm g
waf & ag wwwa & fir 93 fafmar o
ST AT TR &, WEAT S 7 A AT THAT
£, 39 IAW1 I A9 1 BT WA
¥ wTAWEAT I§ AR TE o &
o\ A W w7 § 1 A ITET GHR
HemgImar g §raa )

TN ¥ ATE T AW 1w &
dndT TR ATE A T wywETaTE W
wEwETaTE § WTW gW W qfres oz
gt ¢ e wawemare & vk o A
ma @ W ¢ afeT w0 wEwa &
1 A faet @ av wrar A o
AT AT ATATA A% g1 AT pewt S
ATEA F1 WY FAT TIAT | AHTH TTA-
=qr %1 ¢fem w7 AT #71 Aw W
gt BT ST ATed At g B @ war
Wzt it &A1 g€, wwa gy Wk
avqE Af TEA & | ot M & A
% T TAfE & 1953 ¥ P AT
T A 1960 H AT wfra-wfy
TR VT | IWH EHA I HIT WY
w5 foy 1 @y dmn aa  fr forrit
arY aofeni g w1 AAT TR W
g7 WA A1 Wi & A am o
T & wrw frwadnd? gard fedr o 8
€7 dawr & FTC gary A ofeew @
T W ¥ Ty st o ewel g
off, srEwde & | Wiy e ) A A
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UTIHY AR qR i v &
w17 ®1 faams & aredr o i zafaw
fFq g oF 7§ ST @ S aww
& | wgTEEE ¥ FiEen q% qrnA A
& 93 & fag W amgT @ @ §
WTT R a7 G &, a7 A i Al qgd
TR AT wgHTTETE F AW A A )
agi ¥ €1 wrsAw oA § | g 1 e
g 18 o JorETAT ¥T qEET R
HATATAT § 18 HIH AT TFT R
TtwATET ¥ 32 A T 9¥aT &)
qIATTE ¥ WX OF ATET WA ASHT
&t §  fah oy e W § ) SEE
oY A A R § 1 A & T e
a% & a9 ff TR N g ag
e o forer T § 1 1940 ¥ F1w-
MY Wz ¢, TAEE wrE e w6
Awwa oz § | a9 & AW AT 1065
@ ag amea A A ot § W
ATE W FY ATEA Ao Tw ard i
Ao & 418 $121 aner T+ o @
AT WY € T QG § AT AT W
‘Farelly’ & F1eT aF ¥ oF FOr A Ay
OTTRT 7 AT THAT | TATH AFHATATT
¥ 12T aF TE §TET Wk faer v
o W gATt few & F9T WY AW
T § A A T o

vafag #o og gwa § fie ow gw
WEqGA FTA 7 a4 GHT ATEAT ¥ WY
werg gl ST q0fey A gH ¥
ey ¥ wryw qF fF & Aot o gEit
faq gravws § o1 A9 %1 gw AW
ATE-a AWAS § | THATHT , TATOE §
afan # maw sfus afas o2d ¢
gra & 1 7gi & 99 afaw ot w1 e
¥ g agy feaga Tovit ov W@ &
w0 ofan & s o aga dar g
g | IEE AW 7 oW e sl ot
% 1 91t O ATEAL ¥ TR I ¥
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w27 qF gu &, 3 frdt v % 6§,
I FYE FIAT T EY @ o wolr
wHT g3 § 5 97 AT A avw W
T qaifs e e @@ ™ & F
STaAT w5 § 6 97 ag AT @ g,
ERT-ZATC &A1 26 #1 = v
& @ ¥ |9 W aT6 W gAY mear
WETET FT g1 a1 wifgd, et s
B S eare wvwfag frar @0

o wele (@af) - & wow
wdft oft, AT T w A o W ATA-
Fra godeft o, AT w1 geaarx v
fF agfa O aom & otq fF gord w1
#%2 § aF f1 44 W' oA W ofEw
foar 1 s & wrw ¥ o dwz gy
arwy gefeqa gor ar da §f w2 O
aificem & adaTg TR % wTeer
Fafeqa g & 1 fore war & @R
wa Wt ofcay foar §, I & qagar
st g 1 & v g fe wrw T w1 oA
aTer AT AW ¥ fareT g @ W AW ¥ frg
TNk ERA g | fmag d
ofifre @Y & oo somTa s sTor
daui # wEwea g § 3
TEC A 2w A T wA & fag Y
w1 e faemT wravas @i § WK arg
g1 919 I T F FT A
gt} 1 T Sefae #aw W oed-
Wit qx @ & afes AmfoR o
g1 & o famr gt g faem
w frgr ¥ fs W1 g bty
qferaraa a1 S sraT a1 gae wTE IEe
TAT 7 §, TF U AVICH A1¢ 9 AT
&1 A ATHT &1 4T TH H7, ATGAT T ITHY
atg § fomg T @ g ag & ot
SaETT # a9 F fa ag e
AT | I TAT F0H & {77 a2 977-
U ¥ AT g | 9% A faepA ==
o & @ fw ura form smrewa Wi
Fe=ar F1 wdEy = fawm & 5T s
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w gt 82 & o wird ¥ i
o ¥ oF afiewd ¥ ar€ ameft § 1 wqd
it & whrd & AWt ook aga
& g w9 § vk ot § 1 it e
g v @ T ¥ fog o &) oy ot
W wEwaT #1 & g 6w gt e
ot & o Yot § & e wea
§ W s AT ¥ AwT FIT A Aol
% &\l & gued w1 awws 0 T
wawy faaroTa #1 8 ama § 1 I
wAwE ¥ W HEY oY @) qwar W fagan
& fore wTC o7 gt wTd FAM 9w AW
w1 W g% & wTw § q@ wr wgwar
firanft o

% 3w gwg v a7 gfafom =g =t
wTi e W Af wgaT wgw 97 fw wfa-
fom = o Wi Adt wgieg &1 s
wrT afed, wfafor s & v aifeer
g arfed, wr€ wravgwaT AT g
T A1 gE A §, fo § aw
T ¥ qeAT ¢ a1 qgi 6 & = ot
w1 gwry g iy, ogt Wt awE
B FEAT q1fEd | gH wwa Frart
wifgld 1 & & Adt wwwaT g i W
g frark 2 off § 1 e 9w wm
WTAT &g WA § |

AT T T AT WY G § AT
wiwfos gfiz & ¢ agr w¢ que =i
W R AT A A f 6 atefe
HIT KT R T GCATE | OTT €Y ey
o & Pt gr-AmaT, S TR
T grer o g wEv At g A A
T & w77 § WA A 99§ FW
g I W QW A we g W

* \TORT If A § o sw S
& qrw) frwar 1 v A & O
W U WTaw T SFA § | ENTT A
@ o ave w7 afew @ Wt v m e

Detention of 5373
Member
wrga  fi a9 ay welt o v
e 7 ey mft § e & et Fore-
| wibfors s o v At fear g,
afe wivfow 7t & qra Wy ad ¥
e s ot =t w v § W ay
wawer €T ¥ B a7 F gET S
wqm ¥ gfe &, fraroara ot afiz &,
ferardi ¥ gfic & fiew Wz w9 =g
& §, iy wg T e & frg ) ar
et el am k fag, SR wdm &
fore & o=t fe gnt W wam ay
T o7 fret gut oa ¥ g, g ank
e wTfEl @ et @ &
fon ®ré Wit @ a1 W€ gE g, wEe
WH O W e g e
foreaar & Wiy sy § 9w fau ek
wrow i Wt gt aard ot ward fe
wWig w7 IEET ST S Ay §
& qg wer wgm 6 favoet § s
%t fr ofirw dw §, wiqm o t,
WX gt Wk & §, I S gt
Wi w v §, g ¥ wd A
& gf @ wrE W I g7 W feafir
slam ¥ Wy g gfgarc &)
% gfeardi & gufers «F arfr ag
T W T A, g i A
VAT FT JATAAT HT EF |

@ Wl & a0 § umw #) gow am
W1 HWET WA § WX aF AT qHWAT
gfs trmmiaafedw o qgem
}, ez §, R v A & T A
o FA% FW & gIO I W qF T4
ot gifew gl or T AR W
Lo
16 hra

DETENTION OF MEMBER

(Shri Badrudduja)

Mr. Deputy-Speaker: I have to in-
form the House that the Speaker has
recejved the following communication,
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[Mr. Deputy-Speaker] manner prejudicial to the defence
dated the 10th September, 1965, from of India and civil defence anq the
the Assistant Secretary to the Gov- maintenance of public order. ,H'
.exnment of West Bengal:— has accordingly been taken into

. custody today in the morning and
“I have the honour to inform lodged in the Alipore Special
you that the Governor, in exercise Jail"

of her power under rule 30 of the 18,01 hra.
Defence of India Rules, 1862, has

been pleased to direct that Syed The Lok Sabha then adjourned Hit
Badrudduja, Member, Lok Sabha, Ten of the Clock on
be detained with a view to pre- September 14, 1965/Bhadra 33,

wventing him from acting in any 1887 (Saka),



